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LOK SABHA DEBATES

LOK SABHA

Wednesday, December 4, 1968| Agrahayana 13,
18% (Saka)

The Lok Sabha met at Eleven of the
C'Iuck

[Mr. Speaker in the Chair)

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : As I had already
said yesterday, today 1 am going to be a
little quick about the questions, and I hope
hon. Members who would not get a chance
to ask supplementary questions may kindly
excuse me. | cannot give chance to all of
them. If I attempt that, then we shall be
covering only one or two questions a day.
Therefore, I would allow one or two sup-
plementary questions, one on each side. [
hope those who are not called would kind-
ly excuse me.

Taqd afrel N wfy qfw w1 fraew

*511. st gWR WY WEATT : FAT T
wft a8 TaR & For & fF

(%) ¥t ag wv & fF $g o7 T
w3 & qagd dfaet w) sfe gfa o
wEET FX A sqaATAT ¥ Y

(@) #ar &Y yfr Faw 97 EEE
el w1 @ wrafeq & et 8, o yqfw-
7 § 9= g0Rr waar dgeerd Ay
# 78 § waar I f wrafeq @ QU
& I ¥qT AN TN g de-aoerd
o3 T FTH FQ §

(v) v sF qfw erafer w3 &
9N O AT N yTwEE fandt §

2

fie g1 & v & o1 ofgd &) gfw A

A tarr ¥ N AFQ A A afi §;

(=) afz adt, &Y w31 FI@ETT WY QAT

2 fs $g yagd &f) 3 ¥ Aoy @e-

w8 TS ¥ QY g A wAfw ¥ wra-
Zq & fau 93T fear ¢ ;

(¥) afx g, SY @@ AN ¥ R
w1 AT FTEATEY HA &7 AUy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) Yes, Sir.

(b) to (c). The information is being
collected from the State Governments and
will be laid on the Table of the House
when recived.

st ogww wx Fgmg: § yAar
wrgar g fs wrad Ter EwA A oW
foer 2, 3987 frad far Y g § i
wq W19 WA & § f5 IgeT e Wr
o ?

7@ & gg wrAAr wgar g fw sar
T At o SrAwrdy gefra w10
Q%ffa'-’réf‘wsfm W 4-6 fza
# ¥ar ¥ giag Y § v ok I T
vz ¥ 1 ¥ AT g § few 37
|t A o o ¥ & §, wer W afaw

T ? A A aga ot arzig § § O
Fq7 GTHTC IAAT AT JrAwrd w@rAfy ?

SHRI M. R. KRISHNA : The distrie
bution of land to ex-servicemen and also to
the dependents of those people who were
killed in conflicts is done by the State
Governments. Many State Governments
have come forward and they have earmark-
ed a lot of lands for distribution to the ex-
servicemen. We conpstaatly remind the
§tate Governments, and whenever applicar
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tions come direct to the Defence Ministry,
we forward them to the concerned State
Governments, and the State Governments
have constituted special committees to help
the ex-servicemen.

off gew wer woEw - ¥ AT ¥
arAAr wrgar g & o wod yaad dfa
&Y FMA 2N &) sgaeay Y F g9A w7
g dfaw % aferd &0 fFdag w@
foalrag ey § & Towr saAr &gl
gfrmiT &, gaR W @7 qi §, fEd
st ¥ gAwT g &Y adar ?

8% qrg g oT Oy o agT ¥
T ENfE g v wWE AfFw
IR Y FNA @ a0 F W@
t | Y 797 GXFR I9 WX FW q1A
&fwt ®Y oft st &Y 7

% wamar § sya wgar g F o
g wHFR F foqgy Mm § N fF A
Tga fedl ¥ GTFIR § FANA Y AT AT
© & afss mft av 379 adT 78 faa
g ?

SHRI M. R. KRISHNA : Every State
Government has formulated the rules de-
fining the number of acres to be given to
each dependent or ex-servicemen.  For
instance, the Madras Government has
decided to give 5 acres. The Andhra
Pradesh Government has also decided to
give the acreage out of the lands set apart
for ex-servicemen. Many State Govern-
ment have decided the number of acres to
be given and we have also laid down the
prioritics and said that the cases of those
people who are in service will not be so
easily considered unless there are very pres-
sing reasons. In the case of those people
who have to depend largely on the land,
the State Governments always take care to
give them the.lands in time.

oY gew Wy WU ¢ gsae qEET,
# qgr a1 fe o aafs smoT FOY R
war IR N oyAT § af § ? &Y qg oA
tgrarfrdRstagr & A N fr
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gfgg £ § QY sar oy Y ol &
7§ ¢ ? a¥ AArGT Y FGNF & JrAY
2y fradt wamr ¥ o § SER
fag w1 & Fq1 ot fAaifea

x

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : If the hon. Member
gives any specific instances 1 shall get them
cxamined.

SHRI BISHWA NATH ROY: In
view of the fact that in UP a large area of
fertile land has been allotted to the ex-
servicemen or to the retired military officers,
may | know whether those lands have been
fully developed and cultivated or not ?

SHRI M. R. KRISHNA : These things
are constantly looked into by the State
Governments. The State Governments
will have to keep a watch over whether the
people who have received lands under the
scheme are cultivating them. In case they
do not cultivate, the State Governments
have got the right to give the lands to some-
body else.

=t TR IIW@ : weae "E1ey, fafaey
A1 fSErg &1 & IAT 27 ) qraar 2
398 1T gHIT § IAA fzg 9@ F) sq9-
T E | OF a1 i oy g oSt g,
fag anr %7, I foaee-grgg g
& wrdlY & wr A9y uam-mfag-wa &
&Y A & ) g ;T geramaT A A
dzaafe § SuAl o WA aMA § @
fF uw gied ® fega 35 @A § A9
93 79 500 TIAT FIAMT & I 9T &
LS| U

MR. SPEAKER: He should come to
the question now. 1 am not going to
allow all this big preface.

SHRI RAM CHARAN :
ing to the question.

aY ag Y sofig ot gk fag gw
Y § fegddew fear fs w7 a3
FfiT Sedw Ghwews 4w 5 €

1 am com-
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a1 ura-gfag T R @@ A fF Sw ) =@
atw &Y ey st @ Feash stge faa
e gT & 1 oF yfET A ag A
2 we frargse wWa N dAw
1800 &9 93 & 3§ ag oA & af & 1
aY & sraar igar § o qar qURIT W
Iq FHT FY JHT g@T Al F AT 92
M ?

SHRI' M R. KRISHNA : Permanent
lease is given by the State Government out
of the lands that they have earmarked for
the ex-servicemen. Apart from this, the
Defence Ministry also temporarily allots
the surplus lands that they have to those
pcople who can pay the rent; mostly to
rehabilitate ex-servicemen on those lands.

Pevelopment of Rural and Urban
Areas During Fourth Plan

*s13. SHRI S. C. SAMANTA :  Will
the PRIME MINISTER be pleased to
state

(a) the estimated proportion of expen-
diture cnvisaged in the Fourth Five Year
Plan for the development of rural and
urban areas taking into account the pro-
‘portion of populations ; and

(b) the reasons that the development of
urban areas has been going on with speed,
the rural areas still stand where they were
a few years back, particularly in the spheres
of road, housing and other amenities of
life ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a)and (b). It
is mot correct to say that the rural areas
still stand where they were 1 few years
back. Since we have undertaken planned
development, much all round development
has taken place in the rural areas. How-
ever, it is true that a great deal has still to
be done, specially in spheres like rural
roads, housing and other amenities.

The Foorth Plau has still to be finalis-
ed. T1be question of stepping up develop-
ment activity in the rural areas in matters
like rural approach. reads asd housing is
receiving attention. The fact that we
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have over half a million villages, together
with the limited availability of resources,
poses obvious difliculties in imparting the
desired speed to the process of develop-
ment of the rural areas.

SHRI S. C. SAMANTA : Committee
C on the Draft Fourth Five Year Plan, of
Member of Parliament had said :

“‘As regards the procedure of formu-
lating plans for rural development, we
must make a survey and draw upa
plan for each village in consultation
with the representatives of the people.
This should be consolidated into a dis-
trict plan.”

May 1 know whether this has been
taken into consideration and this is going
to be done ?

SHRI1 B. R. BHAGAT : The district
plan and the break-down of the various
programmes provides for such agency in
consultation with the local leaders.

SHRI1 S. C. SAMANTA : In order to
achieve self-sufficiency in foodgrains and to
increase agricultural production to meet
the requirements of industry and exports,
may | know how much is going to be allot-
ted for agriculture in the Fourth Plan ?

SHRI B. R. BHAGAT : As [ have
said, the Fourth Plan targets are not yet
finalised. But it has been stated as a
policy that the agriculiural needs will be
provided for so as to achieve self.sutficiency
in food production and in agricultural pro-
duction and also in the basic raw materials
for industrles In the shortest period of
time.

SHRI CHENGALRAYA NAIDU:
Even after 20 years of independence, in
some villages in our country people are
not able to get even drinking water, while
people in towns are able to get scparately
filtered water for drinking and unfiliered
water for their gurdens and flower-beds.
In villages, even today they are not able to
get even unfiltered water for drinking.
Will Government at least now formulate a
simple plan so that every village may get
drinking water with one well at least ?

SHRI B. R. BHAGAT : It is true
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that all the villages do not have filtered
water provided. Every village s hould have
potable water supply available, where it is
not already there. Every effort will be
made during the next plan period to pro-
vide that facility.

SHRI LOBO PRABHU : May 1
request the Minister to reconsider his
statement that enough is being done for
the rural sector in view of the fact that
his own statistics disclose that in the Third
Plan period, out of 14 million employment
opportunities created, only 4 million want
to the rural sector which has 82 per cent
of the population ? 1 would particularly
like him to apply his mind to the fact that
while they are so generous to fads and
frills, they have not asked the Finance
Ministry to make credit—not money—
available from the Reserve Bank for such
a thing as housing. The Finance Ministry
claims to say that the Reserve Bank statute
should be amended. 1s the Planning
Commission prepared to press that the
statute should be amended to see that
credit is made available for housing and
other improvements in the rural sector ?

SHRI B. R. BHAGAT : I think the
hon. Member has started off on a wrong
premise saying that I said enough is being
done. My point is that the constraint on
resources and the size of the problem in
half a million villages do not enable us to
do enough for the villages. All that re-
sources can afford is being dome. There-
fore, his premise is wrong.

As for credit facilities for
and other things certainly
be looked into. But 1 may point
out that in the rural sector, for
stepping up and providing basic amenities
like drinking water or irrigation facilities or
for steppidg up agricultural production,
higher priority is being given than housing.
But certainly whatever credit should be
available can be made available in the com-
ing years.

housing
this  will

MR. SPEAKER :
discussed in the House.

The Plan will be
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Insignia of British Crown on Building of
Indian High Commission, London

*514. SHRI KAMESHWAR SINGH :
Will  the Minister of EXTERNAL
AFFAIRS be pleasee to state :

(a) whether it is a fact that the
residence of the Indian High Commissioner
in London has got the insignia of British
Crown on the building ; and

(b) if so, the reasons therefor and the

action taken to repluce it ?

THE MINISTER OF STATE IN

THE MINISTRY OF EXTERNALS
AFFAIRS (SHRI B. R. BHAGAT):
(a) and (b). The residence of our

High Commissioner in London has no
such insignia. The Hoo. Member presum-
ably, has in mind certain inscriptions and
symbols on the facade of India House,
where our High Commission is located.
These are relics of the past. The High
Commission has been instructed to take
early action in the matter.

o smET fag . R FEr avgw
Qar & & frg¥ ave dgT ¥ oF oA
aEEy ¥ o o 8 99t §F g¥ e
wTeaTad 2 g fF ag g ¥ faw frar
ST | '

st ST X W FEro@ e
involved a major operation and the High
Commission was looking into this matter.

afFr o9 7t TREm wEy £ R
T N AN TN g Ar@ AQ gEE
# T i €1

AT 7Y, Wy afer e, e
|/At et aRfre-erd wet (st g
wist) : I¥ T AT AL, I AW AT}

=t ¥ o To WA : WAL WY qgEq
& gar g 1| & wgr a1 % AR gréwty-
T & wT ¥ A &, wgi v sfow W
TR &, agi & 1 o Y wRw ] faay
tag rad gue w0
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st et fog & of wdeT ¥
AT SrEa § 5 ag W 6 e T
N Eow meg g d @
ag Y g fegr mr & ? ww SR
AdaT w33 Efr agt qx A & AfFw
STTAT /I 7 $gT 97 fF 4 qgT W

=it 7y fowd : ag Y fas wrw fx
qree g ?

SHRI HEM BARUA: When we
decided to stay in the Commonwealth.
Winston Churchil, who was not thcn Prime
Minister, suggested that we should sinch
the British National Anthem first and then
sing our National Anthem, as they do in
Canada. He suggested that possibly to
flatter his own Commonwealth ego.

AN HON. MEMBER : When was
it ?

SHRT HEM BARUA : i is in the
book Shadow of Mahatma Gandhi by G. D.
Birla. 1 have read that book.

Whatever that be, may I know whether
the instructions of the Government of India
to the Indian High Commissioner in
Britain to remove these relics of the past
from the High Commission’s building have
been followed up till now or not ? When
were the instructions issued, and have they
been implemented or not up till now ?

SHRI B. R. BHAGAT : This has been
done recently.

SHRI HEM BARUA : An assurance
was given in the last Budget session’
When did you give the instructions ?

SHRI B. R. BHAGAT : After that he
has been instructed. The Government have
instructed him to do it, and the only thing
is it has to be surveyed.

SHRIMATI INDIRA GANDHI: It
has been surveyed.

SHRI B. R. BHAGAT : Any repleace-
ment has to fit in with the artistic beauty
of the front of the building. All these
things bave to be done.

AGRAHAYANA 13, 1890 (S4K4)
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SHRI SURENDRANATH DWIVEDY:
Have they called for tenders ? To remove
un insignia they take so much time.

SHRIMRTI INDIRA GANDHI : 1
fully realise that much time has been taken
over this, but now the building has been
surveyed, the architect has been consulted
and the difficulties are expected to be
removed.

SHRI HEM BARUA : Although 1
am not an architect, if you pull down the
insignia, the artistic beauty of the building
will not be destroyed.

N gre Ao faATd ;7@ @
sfrafafedz ol -8 a1 &, Afe=
@A § ot Y o wlel F @ewEA §
A QY F AT N Ay AR
Waet ¥ art sfee & agt a1 @l
FrEY F TN arF e &, ol gAY A%
FIT 29 AT gy 72Y &Y | gy g Ay
gezaqA fa¥ o § aifs 7 @18l A At
3T AN FT o qW A TG EEw
A FT | IZ I J-TIT I3 W4T 43
Sxaay?

st wo TTo WA : Vet AT gt WY
A § I a7 s A T [
&7 ¥feT oz 1% @ T A Y, @
gd &1 W ga § AR @ aE) w1
Leicl A

& ¥ ford sgfre Jeecw

#5615, it wgrow fag Ao - W@
T 7R 78 T 8 w7 w4 v

(%) & ® ogfs Sewal ¥
gafrra &7 & feaar gag wnq @
geam &

(@) mr ag ew § e Soveaf ¥
gafyor fefawi ) dear oo 2wl &2
fefaw ® dear & g & w0 § ;o

(m) afz gt, o o waw & feafa v
a® gETA ¥ gErear § ?
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THE M|NISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Modernisation
of equipment of the Army is a continuous
process and is proceeding according to the
Plan drawnp up for the purpose.

(b) and (¢). The Armoured Formations
with our Army are considered to be
adequate to meet the present threats to our
security.

ot ggraw fag wRat: W gAR
& @7 § 3% ¥ uF W, ¥ arad, fagF
qE gWiR AFAIGes fediaT ¥ sanar
feflaa &, 7F9T GIFIT Ig AR ol 8,
9g 3Y gAY HEAT AT § WX qFAT 2,
ot gas! fagent agr § @A & faar,
AT N AT IA R a8 Fer { g &
aga S & W A7 wWEAT qF
fF faw oz1dY d18 9Ey M qATS
®Y gEar § 97 AT 918 f a7 TFd
P Ao g wAar Tgar § B oA
affeafaai #t w7 gusar ag gH
miET & fF gt @iy g A
Z@i q 9 wFATEYS fediorT agy @ ¢

SHRI SWARAN SINGH : Itis true
that we face a dual danger from two coun-
tries. As I have explained quite often, our
arrangements have to be adequate to meet
this threat. What is numerical parity is a
matter for strategists, and 1 think it would

oot be wise for us to discuss it in this
form.

ot agrew  fag WA o meEe
qEIET, Ta8Y A gy feewy wTAT o T
gy | afwT @ fasafdy ¥ fag
s A S g8 19 fowww 7 A
WY LOET AGN I g™ ALY ar
fe o guiiay dw § 9 A fad-
arese fedllsia At gt w9 @ ) W9 S
& wear 7 WY qgAF Sfes o F qig
g7 0 ot e @ feEd glRar &
FaR B # AwAgse fedtaT v gfaard
&1 S @l & @r § o waw feay
% Ui AyS fear g ar g A-gs
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g ¥gar s @ E e gfra ¥ AR
gfaardi & gz mig o I & a¥ gfe-
AT 79 qT F q47 FT 7Y §A 9T @

grasy g 3wy M Y@ A
&3 faar g ?

SHRI SWARAN SINGH : The ex-
pression ‘Machanised Division® was used
during the Second World War when they
wanted to distinguish the army formation
dependent on animal transport as compar-
ed to other means of transport. 1 think
what the hon. Member suys by ‘Mechanis-
ed Division® is probably the Armoured
Division, i e. tanks, communication equip-
ment and several other things that go with
it.  That is why in my reply | have said
that | took it as Armoured Division. It is
a known fact as 1 have mentioned before
that we are manufacturing tanks in our
own country and we do not hesitate to get
the know-how from other countries. We
got the know-how from U. K. as you know
and our tank is already in service- We
have also got in the Research and develop-
ment Organisation a continuous process of
further improvement and sophistication not
only in regard to tank but also other
things that go with the armoured forma-
tion.

SHRIMATI SHARDA MUKERIJEE :
In the past this House had a sad experi-
ence of being kept in the dark regarding
the equipment which our Defence Forces
had. Information comes to us from the
Institute of Strategic Studies in London.
Information comes from various journals
like Foreign Affairs Magazine, etc. Why
does not the Government share with us
information regarding defence equipment,
steps the Government are taking with re-
gard to either indigenous production or
with regard to equipment for the armed
forces from purchase of equipment from
abroad. We have not got the foggiest
idea. Lurge amounts of defence expendi-
ture the House sanctions every year. How
it is being spent—we do not know ? The

whole defence expenditure is in cold
storage.
SHRI SWARAN SINGH : 1 have al-

ready said that we are manufacturing in
our own country eoguipment including
tanks.
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AN HON. MEMBER : How many ?

SHRI SWARAN SINGH: We are
also in the meantime trying to fill the gap
by acquisition of equipment from abroad.
This is going ahead on both these fronts,
name'y indigenous production and also
acquisition from abroad. So there is noth-
ing that is not known to this House.

AN HON. MEMBER : How many
tanks ?
SHRI SWARAN SINGH : 1 cannot

give the number of tanks, certainly will
not. This question is put to me several
times. Let me be quite frank. [ am not
going to give the number of tanks that
have already gone into armoured forma-
tion from indigenous manufacture and how
many have gone from acquisition from
abroad. (Interruptions). 1 do not like
this running commentary. If you have any
question to ask, you ask the question and
1 will answer.

SHRI RANGA : My hon. friend is
not willing to tell us how many tanks we
are able to produce either by the month or
by the year. It does not matter for us.
But in the light of the question put by
Shrimati Sharda Mukerjee and in the light
of the discussions that arc taking place in
the National Development Council where
they are hard put to it to find resources
for development purposes apart from spar-
ing Rs. 1,000 crores every year for defence
purposes alone, could the hon. Minister
give us an assurance that at some con-
venient date, but as early as possible, he
would try and convene a meeting of all
the retired General’s that we have, along
with the people who are already in service
and take counsel with them as to the
various ways by which our total equipment
and our forces could be so rearganised as
to enable us to reduce the expenditure

without, at the same time, losing the
effectiveness of our defence forces ?
SHRI SWARAN SINGH : .In the

National Defence Council some of the
retired Generals were also associated in
assessing the military matters including
equipment and some of the information had
been shared with them and their experienca
was also drawb upon,

AGRAHAYANA ‘13, 18%0 (SAKA)
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SHRI RANGA : How long ago ?

SHRI SWARAN SINGH: As you
know, Gen. Thorat and Gen. Sant Singh
used to be members ; Gen. Thimayya also
used to be a member when he was alive.

AN HON. MEMBER : When ?

SHRI SWARAN SINGH : The last
meeting, I think, took place some months
ago, may be six or seven months back. [
could not give you off-hand the time, but
the whole question of equipment is the
most vital question before the armed forces
and I would like to assure this House and
my colleague Shri Ranga that this is a
muatter which is constantly under review.
We go over it in a very careful manner in
consnltation with the Generals who are
entrusied with the responsibility of looking
after our defence.

SHRI CHINTAMANI PANIGRAHI :
When almost all the countries in the world
are modernising their army in the sense
that the standing cost of maintaining the
army would be less and the striking power
would be more effective. In that context,
1 would like to know whether our country,
—-taking into consideration even the
effectiveness of the small Israeli army,—
our defence forces or our Ministry or the
Government has reviewed the position if
so, to what extent—whether it is 80, 85 or
even 90 per cent—that our army has been
effectively equippsd so that the power of
retaliation and attack is more swift and
effective than that of any of the surround-
ing countries which we may have to face
within three or four years and to that
extent what improvement has been effect-
ed.

SHRI SWARAN SINGH : It is valid
approach, that we have to get the maxi-
mum from the number and quaatity ; that
is precisely the line on which wa are trying
to give to our armed forces modern equip-
ment from indigenous manufacture as also
from acquisition from abroad, and this is
the line on which we are proceeding.

SHRI CHINTAMANI PANIGRAHI :
Have the 303 rifles been replaced ?

SHRI SWARAN SINGH : I hope¢ the
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hon. Member knows by now that our army
now is equipped with semi-automatic rifles
and 303 rifle is no longer the weapon : |
could give this information.

Common Advisory Committee for Film
Institute of India and National Film

Archive of India
*518. SHRI R. BARUA : Will the
Minister of INFORMATION AND

BROADCASTING be pleased to state :

(a) whether it is a fact that Govern-
ment have appointed a Common Advisory
Committee for the Film Institute of India
and the National Film Archive of India ;
and

(b) if so, its composition and functions
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHI): (a) Yes, Sir.

(b) 1t consists of the Chairman, the
Secretary, Joint Secretary and 12 members.
The Committee is to advise the Govern-
ment on all matters pertaining to the pro-
grammes and operations of the Film Insti-
tute of India and the National Film
Archive of India as may be referred to it
from time to time.

SHRI R. BARUA: May [ know
whether the Film Institute has so far been
able to bring out the Indian Emage in its
totality and, if not, what is the Govern-
ment going to do ?

SHRIMATI NANDINI SATPATHY :
The Film Institute of India is an institu-
tion where it trains the students on the
different aspeets of films, and these students
make short films for their study. So, it is
not the work of the Film Institute to pro-
ject the image of India.

SHRI R. BARUA : The Minister said
that it is not the idea to project the image
of India. My impression is that when an
institute comes into being, it has a certain
purpose. 1 want to know whether that
purpose is to bring out the image of India
in its totality—social, religious and histori-
cal ?
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SHRIMATI NANDINI SATPATHY :
This is a broad thing. The {institute has
got the purpose of projecting the image of
India, when its students will get trained in
different aspects of films and produce films
on different subjects.

sfacan s § fgdr o s

*519. ot WeTTE T NS

ot wze fagrd i ¢
; FIT TE AT 4 A AT FAT FOY
F

(F) 7o 3% weAA B W owF
AT &1 faais 6 qans, 1968 &
FATTT MTT G&qT 2-29-68 Wo THo
aTeT @Y At &

(=) afzgi, at 3% sT9 ¥ qa
§ear 3,4, 5,6 awr 7 ¥ wyae AT
AT I TE HAAT FIX F7 €A L

() w wreq-faamt & A IAF
A, 9% AHAET S@AWE W)
geqraargY ¥ fFa¥ Toex, FwR, 3% Az-
gq, 7tfaz 9 AfegIag qur sarafs
gffaga G T wA 7 §; sk

() T ot uw & wiawfal @
gear feadt § o A a fgdY oAy § AR
T8 gl vt § frafrg &7 S9-
feaa 15 & ?

sfercam W § T WAy (o W
ato fRm) : (%) ofr gi o

(®) a8 7P & 6 qAvE, 1068 &
®IITAT AT F HIGT G & GO &
it grafeag srafad 81 awrd wm-
&1 § fg=Y & wrardy wavr F gy §
SF wre ard feg o 3% §

(w) = (7). gFar awfaa W v
TR ¢ Wk S gur-ged X @ faar
13T |

MR T WE : FH Y WA
wig<at aerag & o qondt ¥ @9 arer
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T gy &Y anfg A efe § fagm
A A Tifgd ar SaAr A gwr
frg® arer gw §g o wodt ¥ F
FYIAAAI A WA Y1 9T o A S
forsraa o Y fiF SR wAN weg A
1A F HITQ@ I qIF ARG FAr
§7 ow qx AfFET 97N F) o@ qrEew N
forar a1 91T IR g q=T fear ar fe
TN qeaTg #Y § Wi gaw) qar wen §
T g ¢ gor & | feg AR W IR
o qgaTg A1 § qE S wEEd ¥ Y
¢ iy arcfie B At & Al fyaw
ggoft gy & K ead fafaed ow-
Seg ¥ w1 fmar 2 gR wgw R
fe was & aurd § g ok WA 0B
T ® g7 9T faga) Quw 35 w7 omar
Tz AT At g g ¥ RAF
AN Qaraifer 1 wa M R IW R
EFasgraaa qav & @1 wg frar
srrat & fF Stare A war  Av g -
FHEOA FATT A W@ & | ATIRT  FATH
Y aga g fa¥ Y § W wR qHT
af wET ¥ qi@ AT § gAwdEA
wFe F3A & faw 1 ag 5g frar smar &
fF  gur-9ed 9T TAEHEA AFT &
SraAY | gar Ag 9g # W ol § av
afi W oot & @Y gy A aa g
I9aT § | AT i AErdy faw anat
&Y aga wrsay At

ot wo ATo fAw :  AEANT FEET A
der wift Y g9} g9 W& F 1 I
wreAT J1gr a1 f ey dvaw, R,
w1 argEE, wfwe wifs & ogaE &Y
o ¢ Tw frg Y gmm A @ W
& fF wrAawdr gwfa & IEEr
qIT-72« 9T T fagqr wmaaT |

wgt aw gt & wwix w1 qawr §,
€@ TEe ¥ T aArey § S ged
yra Qg g A offeg ¥
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g5 § &1 Ay &, el wwaw
TAT-HAT § | TEQT, T AT, §A,
Afefedas wmiz ot o1 ot & wgae
femrar ar ¢ T8 wghvem &l
Fay &) el ¥ 1w daw
¥ fer od § ser @ A O#
fmamdrag et 5 g9 wfoar-
i T FeNEy ¥ 5§ e § agae
N ard § AR Fg EFEE e %
G & gqazr & wraw § § olT @
&TU ¥ @ a%ar & v faad safy i+
wifgd, sadt adi g€ & |

Nt wrAe TE WY f@ o
agrar 27 oY zfez ¥ foav Y g we-
zd #gd §, wrgfafy aaw wgd € S
geqr Wt w9 AT TY ag § Wi we
aqr€ ¢ oy ey ?

sft wo Ao fawr: wEA ¥ gEaw
argar g

st ol ;. w § ar
7, xaar a1 W9 &@T & wwy ¥

SHRI SEZHIYAN : May [ know
whether it is a fact that the promotions of
the persons even in the lower cadres have
been subjected to the passing of a test or
proficiency in Hindi and whether it is a
fact that this is a handicap and discrimina-
tion to many non-Hindi persans emyloped
in the defence services ?

SHRI L. N. MISHRA : It is a fact
that after 1961, officers below 45 had to
undergo some examination in Hindi. In the
Army it was of the standard of fourth
primary class, in the Navy fifth primary
class and in the Air Force, middle standard.
1 do not think it has stood in the way of
promotion of any officer.

SHRI TENNETI VISWANABHAM :
Has the Army Manual been (ranslated into
Hiddi and if not, how can you withhold
the promotion of officers ?

SHRI L. N, MISHRA : It is a separte
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question. But ‘some of the manuals and
other documents have been translated.

Pakistan’s Attempts to Grab Iodian Islands

*520. SHRI YAJNA DATT SHARMA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government’s attention has
been drawn to reports that Pakistan is now
trying to grab the strategic Indian Islands
of Laccadive and Minicoy ;

(b) whether a large number of Puk.
infiltrators have arrived to instigate the
Muslim fisherman in the islands against
the Hindus ; and

(c) if so, the action taken by Govern-
ment in the matter ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Government are
not aware of any such report.

(b) No, Sir.
(c) Does not arise.

st gwa @wi: gwi W@ &
dursi N gen F @A F oA
Fuedid § ¥ qEaT ¥ g K AqIa-
arY & ®1eq dar g€ § 1 gwg-wAd O
fog gAY WA W F gud WA
drarel ¥ dar &Y § 9k F@ ¥ A
aga waTar /% a1 gET d 1 W I
w1 A oF e 1@ g dfaw Agea
* M Aiv §, swedta oix gEda, Fgi
ot Fafa & <@ & 1 gar A AR wE-
a7 W TawY qrAwrd § ar AdY &1 agr
9T £ wivgfos g1 F qei @ A w3
wiw o mifeeam qreszifas @@ da
sT@ry o qgt FaAwEE F 5@
swTe &Y WA dar e <@ & famd
WIRE % 9fy wamE I 79 A qa1 @)
w awe & aficfeafn Y qfrw ¥ &
o wgat g 6w dfw mga &
arqet # gon A e @ g e
&fw o SawT  SR@W AT AW N
Rzl Prgw Y B madte) ¥ ?
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SHRI SWARAN SINGH :
doubt correct ... ...

st gwaw oRf : goar f@t W
Faq & qife A o g & wraTg

e Wy ¢ giEdmA A )

SHR! SWARAN SINGH : It is no
doubt correct that there was a time when
there was tension of various types in these
islands. These islands are off the coast of
Kerala, a distance of 100 to 200 miles,
because it is a group of islands. Our naval
ships have been palrolling this area and
have often visited this area. There may have
been some internal tensions at sometime.
I am aware of the fact that there was a
time when some sort of outside influence
was utilized but the situation is well under
control and our naval ships often visit these
areas. We have here an hon. Member
representing that area and he is constant-

It is no

. lyin touch with me.

st g@zw i weN wAET ¥ wQ0
¢ & garg w@r g, afFa A0 qAEQ ag
2 fF ag g9 gag W 9gi 97§31 T @
2, wifeeqra rsag w7 @ & & quAr
argar § & ¥a1 a3t 9T A1 §79QT &,
42 & §3 gzea) w1 wfafafa qoss w9
AT qifi 7g T8 T FEAFD A6 I
TH §ET F IR W FT ¥H 7 AT
feqYe agh ¥ F aF ?

= e fag ;g w1 T Ag
£ 1 a3 fafaex s oz nwad
T5 Ha 1 JwAr A0 A 4 W ¥
IAET AN Y aFar §

SHRI PILOO MODY Let the
Finance Ministry alsoapprove of this jaunt.

SHRI N. K. SANGHI : May I know

from the Defence Minister whether it has
come to his notice that the Pakistan army,

while doing exercises, entered Rajasthan
border...

MR.-SPEAKER : That has nothing to
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do with the main question. Now, Shri
Sreedharan.

SHRI SWARAN SINGH : Sir, with
your permission, may I contradict this ?
Otherwise, a wrong impression might be
created. No Pakistani troops have entered
any part of Rajasthan and it will be a sad
day when that happens.

SHRI GEORGE FERNANDES : Sad
day for whom ?

MR. SPEAKER : For Pakistan. It
cannot be for India.

SHRI A. SREEDHARAN : Laccadive
and Amindive islands have traditional

connections with Kerala and most of the
inhabitants of those islands have gone there
from Kerala a long " time back. The cause
of the tension, as far as we know, is the
backwardness of the area, and the Govern-
ment of India have treated the rights of
the people of those islands with scant res-
pect. Only very recently the Civil Procedure
Code and the other codes have been
extended to these islands and thc hon.
Minister has stated...

MR. SPEAKER : Please como to the

question.

SHRI A. SREEDHARAN : T am com-

ing to the question.

MR, SPEAKER :
allow any debate now.

1 am not geing to

SHRI A. SREEDHARAN : The hon.
Minister stated that there was tension. |
would like to know from the hon. Minister
whether this tension was created because
of the economic backwardness and also
because of the grievances of the people or
because of interference by Pakistan.

SHR1 SWARAN SINGH : So far as
the internal problems are concerned, if
these questions are addressed to my colle-
ague, the Home Minister, he might be uble
to give more precise informmtion, We are
conscious ' of the pressures that at one time
were sought to be built’ by Pakistan or-by
Pakistani elements. We are fully aware of
{bis and the situation is quite under control.

AGRAHAYANA 13, 1890 (SAKA)

Oral Answers 22
sl o fagwmafedi &1 fgit wgane

+

@521, st yoruTe ¥

st Twerew fawndf ¢
o wrea g Wit
=t Twieg WA :

F4T T A I qATH HY FAT FIA
fr:

(%) 9% w9r@g ¥R QY qrEg
srafaa) ¥ feax @At o Fawrafag
w1 ferdt sevew dae < far war
L

(@) it frax wrat s fagar-
afaal & ferdt & ggaIT AT AW

() fo7 wat A frgwrafagt
feg=dt & ggarz gt gar § ST fgiy
FERTq JAR W & A7 v saxeqr
Y @ R Y g 9 a% daR
& s ; AR

(%) v fgrdt dewe da *A ¥
faereq & a1 wew § 7

sfer war g ¥ Tow weR (s
®o qTo firwy) : (F) o (&), wx aw
T 1680 ATAF FIAT T WAR QY
IHT & o A7 Fmwr 2770 wrAt F fgdr
TR W WA F A gl
frdmerg & quad ¥ JaR f6r a1 @
&

dqaat & graew ¥ gaaT onfrE )
T EATIY IH T W W
fear smdar |

(m) s (9). o sfes sk
wtafas dgwe #1 waw: fafe wneg
oix faa wevrag & g o= faan-
& ® sgag & fag Jr arar o wat
ot witys sA@ & gty §wRA
fafs wemag ar foar s & 07
feY frXareg & qums ¥ @9 A7
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%@ § | wgarETg wlt aga wfew §
R & geneal ® e fafes fei
& WY &9 $TAT AT &, 9O T AT TG
FmAT aevE T § 5 ooft et o9k
Ame F AR F1E F A% T Q
AT |

Zond-S

*522. SHRI SHRI CHAND GOYAL :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Zond-5 was brought to
Bombay with the prior permission of
Government ; and

(b) if not, the circumstances in which
it was brought ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) Yes, Sir.

(b) Does not arise.

SHRI SHRI CHAND GOYAL : After
the landing of Zond-5 even Zond-6 landed
in the Indian Ocean. Therefore I want to
know whether there is some international
agreement or convention that these space-
craft can land in any country without any
permission. 1 would also like to know as
to what happened to the proposal which we
made in the United Nations asking for a
declaration that the ocean floor and the
sea bed should be exclusively reserved for
peaceful purposes and that they should be
beyond any national limits.

SHRI B. R. BHAGAT : There is an
international convention that beyond the
territorial waters the high seas are open to
everybody. That is a convention. Then,
this is a peaceful purpose. So, there is no
objection. This is entirely peaceful, As to
the question of the use of the ocean bed, it
is being deliberated in a committee of the
United Nations at the moment.

SHR! SHRI CHAND GOYAL: I
want to know whether our country is also
carrying on some research work and experi-
ments in space flights ; if so, at what stage
of scientific development our country is at
the moment,
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SHRI B. R. BHAGAT : That relates
to the Atomic Energy Department and a
separate question may be asked.

Universal Declaration of Human Rights

*524. SHRI GEORGE FERNANDES:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the General Assembly of
the United Nations has resolved to ask the
Member-States to undertake during this
years ‘““a review of national legislation
against the standards of the Universal
Declaration of Human Rights” and “to
consider the enactment of new, or the
amending of existing laws to bring their
legislation into conformity with the princi-
ples of the Declaration™ ;

(b) the action which Government have
taken on this Resolution ; and

(c) if no action has been taken, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) Yes, Sir.

(b) and (c). “As fundamental human
rights are specially safeguarded both under
our Constitution and in other enactments,
it was not found necessary to undertake
any special measures to implement the
U.N. Resolution.”

&t A GAAN: W7 TERX
Taw & fr frade fedea oo, woe
gfafay aer mfeqg a1 fadgw o
frfre DA FYe A € qTOE, 9°
qrr 107, 151 s 109, foad s
T e &y ofr feet aen T s
v &, gfradw ferrtem wis WA
EEE F wIEA 4§ a1 T ; WK
g, A %a7 A YH K &9, IR
o, ¥ fedt R TT €@ AT@ W
oty w7 & frr fam d ?

oft %o To T : (1) W i
v & frg darc ot 1 (swwew)
W gara wt A, <l e W
a1 fsfar sirfrore Wiw, gt wfaw &
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fae qear §, &Y gw e Wl gfe-
o, gftr 12, & @Ay ow gEn
dda w2 § 9 ghe dr gwr ot 2
IR gEew usEw, famd go wAo
ETH fey ¥ wgew W W 9@ §,
gl gfemdy, stedzgam M afwqie
& grur famge gifea §

Y ol AW : g o H "
aA ey 2feat wwder qf o A
qgl ¥ HeY a® TFEIA g sy F
AIgOr Y gT HAN WA F FoE AT
o1 A F ¥ § gay w1 ogwm fear
ar | & 919 7o § g AT A0gar g
& g ust ¥ geey AGY ¥ gror 9
w gwa F ark # frw feew &
sfafFar sz N 0L § ) caqrg F v
aeg § f 9 aFdT SN T8 9T ST
a9 ; g St g faer mar @
gaYar ST 7N #Y q@eg ) "rar, 1w
fae agt & Zra9T @139 Y @@ AR W
garar aar, fagd et ¥ s Aows
2qrg I8 wTR AT § 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): T can only answer the second
part. It is absolutely ridiculous.

SHRI GEORGE FERNANDES : What
is ridiculous about it ?

w1 fefegera & 7 war), w@idl s
fefegma § 7 weard & o & gft ¢
Bab AR S qE | IR ?
fefagaa w1 w1 qaww § ?

ot ot feg : 3 W9A W9 ®)
wr gaEa § ?

SHRI RANGA : Though 1 do not
know much of Hindi, instead of saying
barao, he should have said bataiya. (Interrup-
tions)
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MR. SPEAKER : Order, order. The
Prime Minister is on her legs.
SHRIMATI INDIRA GANDHI : The

Prime Minister does bave help, normally.
every Prime Minister has it-—as it happens
this particular speech was uot written
either by anybody else or by Mr. Haksar
and, secondly, Mr. Haksar was sent for
quite different reasons, it had nothing to do
with the United Nations speech.  (Interrup
tion-)

SHRI RANDHIR SINGH: Teach

him a lesson.

MR. SPEAKER : That you can do
outside, not in the House.

st W GO gegy ALY,
AWy & 9z fgeqd &1 oaw  fear

a1y |

MR. SPEAKER : The gquestion fhas
been answered very satisfactorily,

ot WOl AW :  SEET I AL
g A qurg v gua weR &
gwmE & TR ¥, 9 aga wwwr g g,
uE f Ak & s sfafwar aid

2

&t ¥o 7o Wy : & I§ gHT F@t
qT 97 | g9 7oAt & 1@ WeW F AR H
wgw s § gafeaq sfafafent & aga
wedY sfafrar g€ | ogt av g W
graey §, #7192 ¥ dR 9X; wHE € 3,
gk ara wré gy TE A @

st frgfe fay © wrsawr iz, R
%5 %z § 1 W€ e feet wwc o
TA R AN A IR Y T W O
w70 ¥ fow aw & srgw fafrex
q wa ¥ 8, g7 T IAW e w@ §
TR S} & W@ i wifgg ..,
(vawem)...

o frx oo : ag ww ofar af
t ot
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MR. SPEAKER : All hon. members,
on the floor of the House,are expected to
behave properly... ...

SHRI RANDHIR SINGH :
should be some decency.

There

MR. SPFAKER : [ think, he is ex-
ceeding that, If he wants some decency.
he should also behave in a decent way. All
members, while talking, should take care
not to use any offensive language. Using
an offensive language does not he'p any-
body...(Interruptions) | am not discussing
with anybody. 1 am only appealing to
all sections of the House not to use a
Janguage which is offensive ; that does not
help anybody, that does not help to main-
tain the dignity of ihe House. There-
fore, I appeal to all hon. members... ...
(Interriptions) 1 am not arguing with any-
body. As Mr. Ranga pointed out, ‘garsn’
is one thing, and ‘gqrzd’ is sOmething
else. Even Mr. Ranga, who does not
know much of Hindi, has understood it.
The language also may be the same. but
the tone and the way in which you put it
make a difference.

SHRT KANWAR LAL GUPTA :
agree with you, Sir.

&t @o Wo dAWl : 9sAA HAT,
AT qE & ¥ g maw fragT wA
&1 M9 A FY F20, 7 IFH Y
fir w1 oY qar W gAA TEWIA ALY
w31 Tifge | Afwa mg ey, w19 N
WAL g Py § @ g W=D
Wy fag R fagaugw feasr gw
gawa § 5 ag wive & fosaw §, daf
N Y, 93 TIAE @ W Fifvw FQ@
§...(sowww)...

We

MR. SPEAKER : 1 am really sorry.
1 do not think, the hon. member Shri
Randhir ‘Singh, had shown any grace or
good sense by this ; after all, anybedy-can
roll up his sleeves like this. That only
shows that we are not in Parliament. It
is not a good thing to do like that. I
equally condemn that also.
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SHRI S. M. BANERJBE: I only
said that it was a manifestation of the
Congress symbol.

A AT qA™ 9 T oeUN wIET,
f5 wgz g @EF oF WAT T R
...(sTom)...

SHRI RANDHIR SINGH :
sorry for you and not for them.

I am very

SHRI SURENDRANATH DWIVEDI :
Why is he feeling sorry for you ? (Interrup-
tions)

SHRI S. M. BANERJEE : The right
to strike is also a human right. Strike is
resorted to only by human beings. 1
would like to know, before bringing any
legislation to "ban any strike whether this
aspect of the question will also be taken
into consideration that the human right is
not taken away so easily.

SHRI B. R. BHAGAT : Our country
provides this right to strike. In the Hu-
man Rights, as declared in the United
Nations, there is the right to work ; that
includes the right to strike.

=t fagfar s & g g aRar
i gmuEasar g E fF
ZEIA FIE, AT ¥ A gF § ITHY
A I, FAT 4 WA ALLH ¥
F am g & ? A1 qIFR, WAT V&
F a1 WA §, g9 qfower @k @ ¥
grr s atey & far @t &Y ¢ &
®_AT Uggq 1 qfearer qar § ?

&t 7o o wAW : gWI< gt fawia &
wsriEe gy § faad wAw vegw
|1 17 § AT ULEH N afeamar gAT-
LT AW IARIA 21 IR g1 g H
gaar 7T a2aX N N Aawawar A g
adl | Y gak whflegmr § gwa
uged § Iud few @ aw uey # w
ad wr ot § o g d@fae @il
R Faam aiga § |
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SHR1 BAL RAJ MADHOK: Sir,
this Is a year of human rights, and as the
hon. Minister just now said, our constitu-
tion includes fundamental rights, which are
the highest grade of human rights. When
we talk of human rights, it is not human
rights for any particular country alone, but
for the whole world.  The constitution
and the kind of human rights in the various
countries are different. The communist
country has a different kind from the
democratic countries. May I know whether
the Government of India will move the
UNO to see that humnan rights, as under-
stood all over the wotld, will be guarantecd
to the people of Tibet, to the minorities in
East Pakistan and to the people in South
Africa where they do not get any human
rights ? Have we got any duty towards
those people or not ; if we have a duty,
what have we done about that so far ?

SHRI B. R. BHAGAT : Our position
in regard to human rights in respect of
the countries which the hon. Member has
mentioned has been made known. We
support these rights. Everywhere, where
there is suppression of human rights we
say that human rights should be restored.
We have supported it in the UN as well.

SHRI BAL RAJ MADHOK : What
huve you done for restoring basic human
rights in East Pakistan and Tibet ? Have
you done anything ? Let us know some-
thing about that.

frdt wdww & sl & faeg fosad

*526. it swrm T Qredt ;o Far
AT AAT TATCW HAl qg AN Y HAT
w3 7

(F) *ar FTHIR W FE@AA H
faset ¥z & wmifd fe=h wromat &
anr ¥ g8 fawad s g€ & ;

(=) afe &, ¥ g aX § F@1 FG-
LIAR LR SN

() w# ¥ et fawad aw anfaa
g’

THE MINISTER OF INFORMATION

AND BROADCASTING (SHRI K. K.
SHAH) ; (a) Yes, Sir. Just as compla-
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ints and suggestions are received with
respect to other categories of programmes
of AIR, complaints about Hindi program-
mes broadcast from Delhi Station have
been received from time to time.

(b) All complaints and suggestions
are carefully examined and wherever
necessary and possible, suitable action is
taken to effect improvement in the progra-
mmes.

(c) Many a time the.e complaints are
based on subjzctive reactions of listeners,
and sometlimes (hey are based on insuffi-
cient information. There are also occa-
sions when the complaints are justified,
and action is therefore tuken to remove
them. A complaint about Hindi talks
which the Hon’ble Member had made
some time back is being looked into.

= weTw AT W s, &
gegr @t g gvar fr fawad fFe sw1e
#1 § wo% gay d N w9 @37 W Y
JAFTY 3 AfFT 7Y Fgr 97 gwar fF
F1 JTAgH FT F 79 forgal F  AFC
q g3 1 wafefaq w@ar sy &1 &
STAAT rgar g Far g fawiadi ¥ gy
et oY fagrad o€ & fF AT ¥
Y 7Y Y wraww waifca Y § oA
39 frw afs, g amareed
¥ fa@w gorew, g da ¥ AW
g LY *Y yrafawar & ot @ SrA-
TF &, 747 T Nt FE fwraa s
wt fasht & o< 71 fogwy @ 7l ¥ 5y
HiFe 57 @49 ¥ w17 ¥ uwlra feg § 7
afg feg § @Y Sa¥ fire afcam™ 9T W
@

SHRI K K. SHAH
are of three kinds : (a) Listeners’ compla-
ints about the insufficiency of Hindi
programmes; (b) complaints about the
quality_of specific items; and (c) complaints
regarding the choice of talkers and partici-
pants, about which my hon friend has
referred to. Sir, we get numerous letters
and it will please my hon. friend to know
that upto the 31st October, of all the

letters received, only 61 contained criticisms
and suggestions. Now, so'far as the names

: The complaints
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of talkers are concerned I have compiled
a list from 13th May 1968 upto October
1968. It is a long list...

MR SPEAKER :
the Table.

You may lay it on

SHRI K. K. SHAH : I will place it
on the table. If that list is looked into I
am sure he will be satisfied with that.

ot g medt - & 3z A
STEAT &, ¥4T 38 /eq § fr wiwmara &
oY fedt o eie ar ar fg=y & g
sy gAfa 29§, qg A @ qud
o A @ o fa § 9 ozg a9 agd
qqifa I ¥ ? @Y I9T & qre @14 g9
wgEal ¥ aftqar a3 & fqw ar a9y
Awfg I F a9 F W 79 ¥
gF & gwE e afafa & fac & ar
Sar & gwra ST 5y § ? 3z Frdww
ufes ¥ wfes a1 g17 & fag o9
T, 1 59 THTT A N K oA w9
FaaE g ?

st %o wo mig : fauww e
ol S A A FA FEEE gEge §
et ot F1 39F Ak # qar , we-
gy $XA | W g% o Fowar mar
g ooy At g@ A § g i ot A

2

off sewAiT ool : kv ang &
FEHN NIAG @

HIA-ATA

*527. st W Wy go © ¥qv AXfave-
w7t 7 AATY &Y FUT T fir

(%) fra¥ oF ad ¥ S oM ¥
o} afuw oY grew eurfer &4 §
IR F gTeT ¥ ¥a1 wrdAfy WY

(=) war gTwTT w9 § Wit wfew

R g R g e & A Wit
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T Y I T % far e
RNuar dax s @ ; W
() afe gi, &t sawT evey wur 27

atfoeed woamm ¥ e WW
(st @0 To W) : (¥) ¥ (W) . WA
WR AT F fiw AoEt d99 # g38
1 ) 9%q fagy ad ard @ o @d
FIdt & warar, W G g gl =
oY &Y qr1d a9 geeTd R T
T &<t 9T arwEifas  frwre-famad @
mfg7 &1 grHrd @z o afy a9 @
farare-fanst 1At & 99 w97 HAF T4
&F grqe) graed) Y faeaT afver &@
T qaT IF T gIE ®W FT AT
fasar & 1 sedfig & ot R fF @t
&Y ST FIX 1A QF &7 JAT § AT
& @ wromr AR %W q1d &1 9ar
Mo & wa ¥ e S N fEE-
faq Nt &1 fagta fear o1 awar &

ot fax A qw : wegw AT,
AR AW FT A ORI P R,
faad &@ JIe1d F Y-FAfaw Jw A
STaT 9% greafar ¥ fgey 1 -
I Zq9ade w|r 1§ gAAg w6
agie § ag qEAT Agar § v wmmwg
W 3T ¥ @q §F a7 guTHET F3IA,
g o1q IR U-dAfga § 9w,
aff gt & fefar =1 w1 RAuw
¢ T Ned AAvdT & fAY 5y W
F{—zad fad auere |1 wdAd w7
e’

st ¥o o AMA :  IAH & & qIG
o sqraTfed ek gur §, ag ay 9=
Al & waX & fgana ¥ ¢, 7g a=d G
¢ o 9 & wgar garar A Q) dfwd
ot W T ww @ E—wrqe §
AR W I X R GE T
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¢ gt mgi % sraniwar 57 ofr few-
Tredds § A IT ¥ o€ A
Fint &), foad gardy A W @ A
Lanquecasy § @ ww R a3
o) foer agt ¥ srAreT 8, @g fediws
XA ¥ A7 T g T AT R few
fow &rq ¥ gardt A sedi2fer & fog
feg & fad wrehe &, 37 @@ qra) & @
£ & g faala @

st gETy AT qrEdt - wsgw Ay,
giraT £ s N e @ 2, e A
gAY =fgd o

MR. SPEAKER : Thanks.

SHR1 S. M. BANERIJEE : We had also
co-operated with you.

MR. SPEAKER : That is true.
wise, how could I function here ?

Other-

SHORT NOTICE QUESTION
Death of A Worker in Noonmati Refinery

S. N. Q. 8. SHRI DHIRESWAR
KALITA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state

(a) whether it is a fact that on the 13th
November, 1968, a worker died Instantane-
ously at the Noonmati Refinery Gauhati
as a result of the explosion of the gas
compressor;

(b) whether Government have investi-
gated the causes of this accident; and

(c) if.so, whether any responsibility
has been fixed ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS(SHRI RAGHU RAMAIAH):

(a) Yes, Sir.

(b) General Manager of the refinery
had the matter investigated through a en-
quiry Committee.

(c) No, Sir, as it
case of pure accident,

was found to be a

SHRI DHIRESWAR KALITA : This
fs not the first time that this kind of acci-
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dent has happened. It seems that the
Ministry of Petroleum and Chemicals is
also competing with the Railway Ministry
in regard to accidents. Every year people
are killed in so many refineries. At least
in the Gauhati and Noonmati refinery
every year one or two people are killed.

On the 13th November, thcre was a
technician working on the gas compressor
machine. The technician was moving
round about smoking some piris or ciga-
rettes. But the helper who used to help
the technician was inside the gas compres-
sor, He was not fit for doing that
particular job. | had been to Gauhati
and it is after | have seen the place that
1 am saying this. The helper did not
know bow to read the meter also. When
he was filling up the gas suddenly the
cover blew up because of the gas pressure,
and instantaneous death resulted.

The hon. Minister has said that the
general manager has conducted an inquiry.
I am afraid they have taken the matter
very lightly. Last year also, there wasa
similar accident. I submit that the matter
should not be treated lightly by Govern-
ment. I want to know whether Government
will institute a high-powered inquiry into
the accident, because from my personal
knowledge I know that it was the duty
that was given to the technician concerned
that had resulted in that particular
accident.

SHRI RAGHU RAMAIAH : [ am
sorry that various insinuations have been
made by the hon. Member. I do not
want to go into them because, after all,
in this case we are also equally sorry
that human life has been endangered. But
the facts are that this compressor was
being tested and there was a technical man
also. The helper was just holding it but
suddenly it burst and the cover blew up
ata speed of 120 m. p. h. Then, the
accident happened. Immediately, from
the side of the refinery, a high-level
committee consisting of the Chief Process
, Chief Maint Engineer and
Engineer (Power and Utility) and Fire
Marshal had been constituted and they
did go lato it and they came to the find-
ing that it was an accident. In these
circumstances I do pot think that any
further inquiry is - called for. But- we
shall take what ever remedial measures

Enoi
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we can take. Actually, a sum of money
which as due under the Workmen's
Compensation Act is deposited, and every-
thing possible Is being done.

SHR1I DHIRESWAR KALITA : If
the officers of the refinery make an inquiry,
paturally they will try to hush it up and
they will hide the real things. Every now
and then these accidents happen and thete
are departmental inquiries, but the real
truth does not come out.

So, my first question has not been
answered. [ want to press that Govern-
meat should make an inquiry through
some outside agency so that the truth will
come out.

My second question is this. Govern-
ment have not yet given sufficient
compensation. May 1 know whether
Government propose to give sufficient
compensation bepond what the Act
provides for ? The Act provides for an
amount of only Rs. 500. After all. that
man who died was drawing a salary of
Rs. 80 or so only and so he may not get
much. May I know whether in these
circumstances Government will pay at
least Rs. 5000 to the family of the person
who was killed in that accident?

SHR1 RAGHU RAMAIAH : Govern-
ment have no reason to believe that any
further inquiry is necessary in this case.
As regards the gquantum of compensation
whatever is payable under the Workmen's
Compensation Act will certainly be paid.

SHNI DHIRESWAR KALITA : He
will only get about Rs. 200 or Rs. 300. |
want to know whether Government would
give least Rs. 5000 to the family of that
person?

SHRI RAGHU RAMAIAH : My hon.
friend would be happy to know that we
have actually deposited more than what he
wants. We have deposited Rs. 8000.

st wgrow fag wreat : wsq AR
wfoaT qrga X JY qATH ISTAT 9T, IFET
yarT R g faar | & oA
¢ f o geeft 7 d—o@ WO TR
@ e, SER A dg wdor @ @
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w1 ag dw Aex N oy aff awar @1
W % qT 99 § A Fq4T AT &Y i
¥ gg e ofY ar§ & fiv ag sarer g W
IR F ST FA & AT T QT g
g Afafedas gl 91, I8 FAA 91, &
ITZ AT W ¥ A ey ARY T
wIE?

SHRI RAGHU RAMAIAH: The
helper was only holding the gas compressor.
Thc actual testing was being done by Shri
Roy ; Shri Roy was the technician and it
was he who want to check the pressure on
the pressure gauge and bring up the pres-

sure. It was he who had been on that job;
the helper was only holding it.

off wgrew fag wreat © 9w A fead
TR 9 3% frar man, foa¥ SR &
fo ag fewtrzos gr, 3ar 3qy saar dq
WL af Y a1 FET AT ANF 97 19 I A
w27 ?

SHRI RAGHU RAMAIAH : The
inquiry Commitiee had gone into it and
had held that it was due to the bursting of
the Compressor. What more could | say
on that point ?

SHRI J. M. BISWAS: 1 am very
sorry to hear this. From the reply of the
hoh. Minister it appears that he is not very
scrious or he has not studied the matter in
detail. He has said that one Mr. Roy, a
technician, was supervising the work but
the helper was not a fit man for doing that
work and he had actually died. Therefore
1 want to know from the hon. Minister
whether this accident was the first of fts
kiod or other similar accidents had happened
before. If this is the first case, then I
shall be satisfied with his answer, but if it
is not, then a thorough inquiry by an out
side agency is incvitable to stop recurrence
of such accidents. Will the Minister agree
to the proposal to hold anm inquiry by an
outside agency ?

SHRI RAGHU RAMAIAH: [ am
not aware that there has been an identica)
accident like this earlier.
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SHRI HEM BARUA ; Since the In-
quiry Committee has described this as an
accident, there must be some material
reasons behind the accident also. Have
those material reasons been Inquired into
and was Shri Roy, the technician, who was
responsible for testing this gas and the
compressor present at that particular mo-
ment when the gas compressor exploded
and killed this unfortunate man ?

SHRI1 RAGHU RAMAIAH :
was present.

Yes, he

SHRI J. M. BISWAS :
injured ?

Was Shri Roy

SHRI HEM BARUA:
the material reasons ?

What about

SHRI RAGHU RAMAIAH : If the
House would like to know, I will read out
the report, because it is a technical matter.

SHR! J. M. BISWAS : Pleasc reply
‘yes’ or ‘no’ to the question whether Shri
Roy sustained injury.

SHRI RAGHU RAMAIAH: I am
replying to the point raised by Shri Hem
Berua.

SHAI HEM BARUA : If Shri Roy
was present there, how was it that he esca-
ped injury, and was not killed, when the
other person on the spot was killed ?

SHR]1 RAGHU RAMAIAH :
was carrying on the test...

Shri Roy

SHRI J. M. BISWAS : Before study-
ing the report. he comes here to reply to
the question and now he says he is going
to read it.

MR. SPBAKER : All this is irrele-
vant.

SHRI RAGHU RAMAIAH : This s
from the report :

“Shri Roy, technician, was carrying
out the test under the supervision of
Shri K. C. Das, Chargeman. Shri Roy
went to check the pressure on the pres-
sure gauge and to bring up the pressure
He opened the carbon dloxide cylinder
valve and suddenlv he heard a sound
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like an explosion. His two right hand
fingers were injurned and he felt the
sensation of someting heating his arm.
The room, according to him, was full
of gas and he found helper, Shri C. K.
Talukdar, fatally injured. He was in a
very shocked and confused state. Two
workers of the electrical department on
hearing the “sound went inside the
room and also reported the accident to
an Assistant to engineer of the Electri-
cal department.

“On the basis of this evidence, the
Inquiry Committee has come to the
conclusion that the cause of the acci-
dent was due to (i) bursting of the
compressor of a room air-conditioner ;
(ii) the compressor cover which weight
3.3 kg. had flown at about an angle of
45 degrees probably due to connecting
wires which changed its course. Ona
rough calculation, it was found that
cven at 50 PS1 pressure, the cover
would fly off at the velocity of 120
miles per hour. The cover hit Shri
Talukdar causing his instantaneous
death.

“The Inquiry Committee also exami-
ned Shri Das, Chargeman, referred to
above, in detail and also the statement
of Shri Roy was taken in arriving at

the above conclusion.*
“Normal precautions were

taken.”

safety

SHRT HEM BARUA : How is it that
the technician who opened the gas com-
pressor was not killed but the helper who
was supposed to be nearby was Kkilled ?
This Is mysterious.

MR. SPEAKER : We do not desire
that two people must die. The Minister
has given whatever information is availa-
ble.

WRITTEN ANSWERS TO QUESTIONS
Fort Built by Naga Undergrounds

*512. SHRI KARTIK ORAON:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that the under-
ground Nagas have built a large fort at



39 Written Answers

Opla Hill at Ingounga Zeliangrong area of
Nagaland-Manipur border ;

(b) if so, the details thereof ; and

(c) the action which Government pro-
pose to take against thc evolution of tr:bal
uprising even now so that the problems can
be solved once for all ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURINDRA PAL SINGH): (a)
Government have made enquiries but there
is no confirmation of any report to this
effect.

(b) Does not arise.

(c) Various measures have been taken
by the State Government and the Security
forces to safeguard security and maintain
law and order, such as strengthening ad-
ministrative centres, increasing vigilance on
the border and augmenting armed police.
It will be appreciated that it is not possi-
ble to indicate details of the measures
taken.

siteiwr # Amfcenr & fod widEs o
] X wRA™

516. =it TEiT fag west :

=t ¥ e ot

#7 qifaw-ww @M 7 @I A
w7 FI9 fF :

(%) 1964 & wrza-sid®T AT F
wrera sdwT ® Amforar & fag ad-
AT T X W N WINGT #Y geAr
feat & ot % ¥ forad safedl A
amfaar § ady ot ;

(@) wu ax fFad &wfd wer wR
g,

() fead ordza o ot wfafoa
§ O 57 w w1 % gz da @
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dtfne-wd wewtwg  #  guwedn

(ot geaaTw fag) : (%) Y (7). -
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sferat w1 shefwr &Y amfosar QT
o N & AR FAq 12,000 WA=
Tt 9 Y fasr fFar sar @ 1 st
g Y g¥ gfem fer ¢ 5 wfafaa
AT 9T W e wILEAE AT
W

(@) wgaT 1968 & mfex a% FAF
6,500 1

Raising of Funds by Underground Nagas

*517. SHRI D. C. SHARMA: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that underground
Nagas tried to strengthen their organisa-
tion by raising tunds from the innocent
villagers on the false pretext of arriving at
an honourable negotiated settlement with
Government of India ;

(b) whether it is also a fact that they
imposed fines on the villagers who resented
their orders and cases of kidnapping and
recruiting young boys were also not uncom-
mon during the last two years ;

(c) if so, the reaction of Government
thereto ; and

(d) the action taken or proposed to be
taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURINDRA PAL SINGH): (a)

and (b). There have been reports of such
instances.
(c) and (d). Such activities are unlaw=~

ful and also constitute a breach of the
Agreement on Suspension of Operations.

The State Government and the Secu.
rity forces are taking all possible measures
to prevent such breaches of law and order,
and of the Agreement. Their efforts have
resulted in a decrease in such activities of
late.

Film Finance Corporation of India Ltd.

*523. SHRI PREM CHAND VERMA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the autherisad and pald-up capital
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of the Film Finance Corporation of India
Ltd. at the time of its setting up and as on
the 31st March, 1968 ;

(b) the amount of loan which the Com-
pany owned to the Central Government,
banks or other parties separately as on the

31st March, 1968 ;

(c) thc amount which has been paid as
interest by the Corporation during the last
three years ; and

(d) the working results of the last three
vears and what was the extent of profit and
if loss was incurred, the main causes for
the loss and the estimates for 1968-69 ?

THE MINISTER OF INFORMATION

AGRAHAYANA 13, 1880 (SAKA)

AND BROADCASTING (SHRI K. K.
SHAH) : (a)
Authorised Paid-up
Capital Capital
Rs. Rs.
1960-61 1,00,00.000 20 00.000
1967-68 1,00,00,000 50,00,000
(b) To Central Govern-
ment Rs. 48,45.631
To Banks and other
parties Nil.
(c) Rs. 6,55,406
(d) Profit Loss
Rs. Rs.
1965-66 — 2,45,083
1966-67 — 5,44,359
1967-68 3,414 —

The nominal profit of Rs. 3,414 during
1967-68 is notional since the Corporation
has decided not to write off any loan with-
out fully exhausting all avenues for re-
covery.

The losses have been mainly due to
the failure of some of:the loanees to repay
the Corporation’s loans, which had to be
written off as bad debts.

The estimated receipts for 1968-69 are
Rs. 3,87,500 and the estimated expenditure
is Rs. 5,54,150.

bmmv Answers &

Defence Aid from Abroad

*525. SHR1 BHOGENDRA JHA :
Will the Minister of DEFENCE be pleased
to state :

(a) the names of the countries from
where India is getting the most medern
types of weapons of Defence and help in
their production indigenously with regard
to our requirements of Navy, Air Force
and the Army ;

(b) whether the reported readiness of
the U.S.S.R. to supply some arms to
Pakistan has or is going to neutralise the
assistance in Defence equipments being
received by India ; and

(c) if not, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) It is not in the
public interest to give this information.

(b) and (c) Accretion to the armed
strength of Pakistan, from whatever source
it might be, will add to our responsibilities
in maintaining the security of the country
but efforts would continue to be made by
us to deal with threats arising out of the
situation,

waaut ¥ Kivy wrafor o

528, st 9o Wlo WREARN : %37
o WAt 3 FaA A P K fr

(%) w1 JEaAT faqy & srar-wai,
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sk V@A dagdA  qar qToTAT IIW &
frarfy frearfrar we fa¥ ¥ § waife
IYE &N W Hee wrafor g d
vty enfae v feRT AT §

(=) w7 3w faearfoa safoa¥ ®Y
ToeaT Az E A7 § xWiy & faw o
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(1) W1 W F I FW aqr
o e ¥ fer sfec R d fg
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(v) afcgt, ot sumr o e ?
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gfaeen  warm # Tew WA (s
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Discussions on Kachchativu Island

*531.Y SHRI MADHU
Will the Minister of
AFFAIRS be pleased to state :

(a) whether any discussion have been
held by Government on the Kachchativu
issue with the Government of Ceylon ;

(b) the progress made in the discus-
stoms ;

(c) whether the Government of Tamil-
nadu was consulted in the matter ;

(d) whether Government propose to
lay on the Table a White Paper putting the
case of India on Kachchativu issue with
such documentary evidence as is in their
possession ;

(e) if not, the reason therefor ;

{f) whether the Government of Ceylon
have been told by Government that the
former should desist from sending to the
Island its police, naval units, aeroplanes,

army, Government officers and the like ;
and

LIMAYE :
EXTERNAL

(g) if oot, the reasons th erefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURINDRA PAL SINGH) : (a) to
(g). The Prime Ministers of Ceylon and
India exchanged views on mutters of com-
mon interest in the Palk Day and Gulf of
Mannar including territorial waters, deli-
neation of median line, fishing rights and
sovereighty over Kachchativu. They infor-
mally explored the possibilities for fruitful
collaboration between the two couatries in
this area and agreed that discussions of
these matters should continue. Govern-
ment of India propose to continue with
these discussions in a spirit of friendly co-
operation  between India and Ceylon.
Consistently with this approach, Govern-
ment do not  consider it necessary to lay
on the Table of the House a White Paper
on Kachchativu. Government have been
in touch with the Government pf Tamil-
nadu on this matter.
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Hindustan A eronautics Ltd.

*534. SHRIS. S. KOTHARI : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that the
Hindustan Aeronautics Ltd. has designed a
new fighter aircraft to be taken up as a
successor to the planes being produced at
present ;

(b) if so, the progress which has been
made in this regard ; and

(c) the measures which are belng taken
to step up the manufacturing capacity for
planes for defence purposes in the country ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
L. N. MISHRA): (a) and (b). A
proposal to develop a new military aircraft
to meet the future needs of I.A.F. is under
consideration. The problems connected
with it are being examined.

(c) Within the resources available,
every eﬂorg is being made to step up indj-
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genous proluction of aircraft needed for
defence purposes. The Government has
also set up a Committee to review the
entire field of aeronautics in India and to
make suitable recommendations.

Emergency Commissioned Oficers

*535,

SHRI HEM RAJ: Will the

Minister of DEFENCE be pleased to
state :

(a) the total number of Emergency

Commissioned Ofticers who were to be
demobilised and how many of them are
engineers and how many were of the
Medical Profession at the end of October,
1968 ;

(b) how many have been demobilised
of each category and how many remain
for demobilisation, categorywise ; and

(c) the shortage of engineers and Medi-
cal men on the regular side and how it is
going to be filled up ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). The figure of Emer-
gency Commissioned Officers released up to
the end of October 1968 is 3389. Of these,
6 were engineers and 341 medical officers.
Since it is difficult to predict the perfor-
mance of ECOs when being assessed for
grant of Permanent Commissions, it is not
possible to indicate furture releases.

(c) The shortages are—

(i) Engineers and non-7 1249 (Sepa-
Englneers in the | rate figures
technical corns of pfor  Engrs.
the Army | are not avai-

J lable)
Medical Officers in
the Army Medical
Corps. 349,

A statement containing the measures
being tahen to fill up the shortages is laid
on the Table of the House.

(n

STATEMENT

MEASURES BEING TAKEN TO FILL
" "UP THE SHORTAGES OF
ENGINEER AND DOCTORS

Engineors
() Grant of Permanent Commission
10 a larger number of engineering

DECEMBER 8, 1968
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graduates from the open market
annually through the Indian
Military Academy, Dehra Dun
(200 per year as against 90 per
year till now).

Introduction of a scheme for
grant of 5§ years S.S.C. (Technical)
to engineering graduates from the
open market through the Officers’
Training School, Madras (about
350 per year). The first training
course under this scheme is ex-
pected to start in October, 1969.

(ii)

NOTE : The non-engineers in the Techni-
cal Corps who are already holding
Permanent Commission or will
be granted Permanent Commission
hereafter will be brought to
engineering degree standard by
training on long degree engineer-
ing course at Army Training
Establishments or by detailing
them to selected civil colleges/
institutions for completing degree
engineering courses.

Doctors

(i) Grant of commission to stipendia-
ries from the Armed Forces Medi-
cal College, Poona.

Grant of direct Permanent
Commission to open market can-
didates.

Secondment of State Government’s
Doctors to the Army Medical
Corps.

Selection of final year MBBS
students for grant of SSC under
the University Entry Scheme.

(ii)
(iii)

(iv)

Indian Atomic Scientists

*536. SHRI SAMAR GUHA : Will
the PRIME MINISTER be pleased to refer
to the reply given to Unstarred Question
No. 6258 on the 28th August, 1968 and
state :

(a) the nature of steps taken by
Government to highlight and appreciate
the marits of the Indian atomic scientists
who independently designed and built up
the Plutonium Plant at Trombay ;

(d) whether this work of the Indian
atomic scientists received interaational
attention ; and
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(c) if so, the nature and facts about
such comments ?

THE PRIME MINISTER , MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND  MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Recognition to
a number of scientists who were involved
in the designing and setting up of the
Plutonium Plant in Trombay has been ac-
corded through merit promotions. The
Project Engineer Shri Sethna, was awarded
Padma Bhushan in January 1965.

(b) Yes, Sir.

(c) Distinguished visitors to Trombay
have commented favourably on the achieve-
ment of Indian Scientists in setting up a
Plutonium Plant entircly by themselves. In
international conferences, scientists, engag-
ed in similar projects in other countries,
have expressed appreciation of this unique
achievement, particularly the time taken to
set up the plant and its low cost, in the
background of the technological develop-
ment of the country and the availability of
limited information.
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Commercial Broadcasts

SHRI R. K. SINHA :
SHRI DEORAO PATIL :
SHRI YAMUNA PRASAD

MANDAL :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the total revenue collected so far

from the commercial broadcasts over the
All India Radio, Bombay ;

*538.
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(b) whether the commercial broadcasts
have been extended to Calcutta also or any
other Station ;

(c) if s0, the details thereof and the
anticipated revenue therefrom ; and

(d) if not, when it will be introduced
in Calcutta and Madras ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) The Bombay Centre of the
Commercial Broadcasting Service earned a
gross income of Rs. 43,54,892 during eleven
months ended September, 1968.

(b) So far, Commercial Broadcasts
have been extended only to Calcutta from
15th October, 1968.

(c) Only spot advertisements for a
duration of 75 minutes per day are accept-
ed in Calcutta, as in Bombay. The rates
charged for advertisements from Calcutta
are also the same as for Bombay. The
Service from Calcutta is expected to yield a
gross revenue of Rs. 52,00,000.

(d) It is hoped to introduce this service
from Madras in the near future.

Post-War Reconstruction Fund

*539. SHRI RANJIT SINGH : Wil
the Minister of DEFENCE be pleased to
state :

(a) whethber there is a Post-War Recon-
struction Fund ;

(b) the purpose of the Fund ;

(c) the other rehabilitation Funds which
are with Government for Ex-servicemen ;

(d) whether it is a fact that no rules
have 3o far been framed regarding the dis-
bursement of these Funds ; and

(¢) how many representatives from the
Defence Services or from amongst Ex-Ser-
vicemen are there on the Committees
managing these Funds ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) to (c). The following
Funds have been created by the Govern-
ment for the rehabilitation of Ex-Service-
men including non-cambatants (enrolled)
and their dependants/families :

(i) Post-War Services Reconstruction
Fund ; apd

DECEMBER 4, 1968
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Special Fund for Recoastruction
and Rehabilitation of Ex-Service-
men.

The Post-War Services
Fund has separate units in States and
Union Territories and also a Central unit.
The purpose of this Fund is to execute
schemes for the benefit of ex-Servicemen
who served in the ranks or as non-comba-
tants in the Defence Services during World
War 11 and thereafter, as also for the
advantage of their dependants and future
generations of their families

(ii)

Reconstruction

(d) Rules exist for the administration
and management of all these Funds.

(e) Post War
Fund

Services Reconstruction

The Managing Committee of each
State/Union Territory unit has at least one
Service officer nominated by the Chiefs of
Staff Committee. The Governor/Adminis-
trator can nominate three other members
and in many cases, these arec ex-servicemen.
There are 5 Service officers on the Manag-
ing Committee of the Central unit.

Special Fund for Reconstruction and
Rehabilitation of ex-servicemen

The Central Managing Committee has
4 Service officers and 2 Ex-Service officers.
The State/Union Territory Committees have
one Service officer and two Ex-Service
officers each.
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Shooting of Indian Films Abroad

3180. SHRI K. N. PANDEY : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the amount of foreign exchaoge
spent in shooting of Indian Films abroad
including the foreign tours made by Film
Directors, Producers and Actors, Actresses
in this connection during 1966, 1967 and
end of October, 1968 :

(b) if so, the names and addresses of
the Film people who made tours to foreign
countries during the above period :

(c) the amount of foreign exchange
carned by the Indian films during the
above period and the nemes of such
films ; and

(d) the steps taken to ensure that
Indian Film Producers choose Indian Tracts
and spots, in preference to foreign ones for
shooting of their films to minimise druin on
exchange resources ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (d). Information is being
collected and will be laid on the Table of
the House in due course.
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Permission to Pakistanis to go Ashore
to Indian Ports

3182. SHRI BABURAO PATEL:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that nationals of
Pakistan are allowed to go ashore into the
port cities like Bombay, Calcutta, Madras,
etc. with temporary permits from Pakistan
and other ships anchoring at Indian ports ;
and

(b) if so, the number of such Pakistanis
allowed to land on temporary permit during
the last year, portwise ?

THE PRIME MINISTER, MINISTER]
OF ATOMIC ENERGY, MINISTER O
PLANNING AND MINISTER OF EX
TERNAL AFFAIRS (SHRIMATI INDIR
GANDHI) : (a) No, Sir. With effec
from September 1968, Pakistani national
are not being allowed to go ashore a
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Indian seaporis[unlcss they are in possession
of valid Indian visas.

(b) The number of Pakistani nationals
allowed to land on temporary permits at
Indian seaports during 1967 is as follows :

(1) Bombay seaport 860
(2) Madras seaport 33
(3) Visakhapatnam

seaport 141

Information in respect of Calcutta sea-
port is awaited and will be liid on the
Table of the House as soon as received.

Pak. Iaflitrators and Naga Hostiles in
ndian Army Uniforms

3183. SHRI BABURAO PATEL:
Will the Minister of DEFENCE be pleased
10 state :

(a) whether it is a fact that hundreds
of Pakistani infiltrators wearing Indian
Army uniforms have been detected on the
Kashmir border ;

(b) whether it is also a fact that several
Naga hostiles wearing Indian Army uni-
forms have also been captured and if so,
the number of such Nagas captured ;

(c) whether Government have started
investigations to find out how over a lakh
of army uniforms were smuggled out of
India and the culprits who did this ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No, Sir.

(b) No, Sir.

{c) As already stated in answer to Un-
starred Question No. 446 on 13th Novem-
ber, 1968, Government have no information
on the reported smuggling of the uni-
forms.

(d) Does not arise.

Vacant Posts of Draughtsmen and Tracers
in ALR.

3184. SHRI ABDUL GHANI DAR:
:Will the Minister of INFORMATION AND
‘BROADCASTING be pleased to refer to
‘the reply given to Unstarred Question No.
1426 on the 5th Jume, 1967 and state ;

(a) the total number of posts of Draue

!
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ghtsimen and Tracers still lying vacant in
AlR.;

(b) the reasens for keeping permanent
posts vacant ;

(c) the total number of representations
received uptil now to fill up the posts ;

(d) whether it is a fact that trained and
quulified persons in the Department are
suffering due to not filling up of these
posts ; and

(e) if so, the action likely to be taken
in the near future to fill up these posts ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR! K. K.
SHAH) : (a) One post each of Drafisman
Grade I and Grade Il and six posts of
Tracers are still lying vacant in All India
Radio ;

(b) The posts are lying vacant as the
sanctioned strength of Class 111 technical
posts (including those of Draftsman and
Tracer, but excluding Engineering Assls-
tant) is being reviewed ;

(¢) Eleven.

(d) and (e). These posts will be filled,
if necessary, after the review is completed.
The inconvenience, if any is unavoidable.

Working Hours for Class III Staff of

A.LR.
3185. SHRI ABDUL GHANI DAR :
Will the Minister of INFORMATION

AND BROADCASTING be pleased to refer
to the reply given to Unstarred Question
No. 1497 on the 2Ist February, 1968 and
state :

(a) whether the working hours of Class
111 staff (Technical) in shifts have since
been finallised ;

(b) if so, the broad details thereof ;
and .

(c) if not, the reasons therefor and the
time likely to be taken to finalise them ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) No, S8ir.

(b) Does not arise, .

(c) The matter is under examination in
consultation with the Ministry of Finance.
It is not possible to state -exactly when a
final decision will be taken. Efforts are
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being made to take a decision as carly as
possible.

Internal Committee on A 1.R.

3186. SHRI ABDUL GHANI DAR :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
refer 1o the reply given to Unstarred Ques-
tion No. 154 on the 13th November, 1967
and state :

(a) whether decisions have been taken
on the recommendations made. by the
Internal Committee on A 1.R. ;

(b) if not, the reasons for the delay ;
and

(c) the time likely to be taken to im-
plement the same ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) No, Sir.

(b) The recommendations of the Inter-
nal Committee relate to a number of cate-
gories of Class 111 technical posts in A.LR.
and 1equire detailed scrutiny with a view to
meeting the points of view of both Govern-
ment and the Class 111 technical employees
of A.LLR.

(c) The matter is still under examina-
tion. It is not possible to state exactly
when a final decision wil] be taken. Efforts
are being made to take a decision as early
as possibie.

Pablications Issued by Foreign Embassi.s

3187. SHRI BABURAO PATEL:
Will the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 417 on the 13th
November, 1968 and state :

(a) whether the publications, issued
by foreign mission in India, which are not
registered, enjoy postal concession allowed
to registered Indian publications :

(b) the possible impact of the foreign
propaganda contained in these publications
on our people ; . N

(c) the names of countries where our
foreign Missions publish similar publica-
tions, with names of publications and the
approximate circulation in each case ;

. (d) if we are not pyblishing, any perio-
.'di‘c'éls, then reasons therefor : and
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(e) whether we are permitted to distri-
bute similar periodicals in Pakistan and if
so, to what extent ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) No, Sir-

(b) It is unfortunately not possible —
nor is it desirabie— to disclose the Govern-
ment's assessment of their impact, if any.

(¢) A list is laid on the Tabie of the

House. [Placed in Library. See No. LT —
2506/68].

(d) Does not arise.

(e) No, Sir. Recently the Pakistan

Government stopped our Missions from
circulating Indian periodicals and allowed
distribution of official bulletins of the Mis-
sions only.

Per Capita Income in Tripura

3188. SHRI KIRIT VIKRAM DEB
BURMAN : Will the PRIME MINISTER
be pleased to state :

(a) the present per capita income in
Tripura, how it has increased over each of
the last three Five Year Plans apnd how
these figures compared with corresponding
all-India figures at the beginning and end
each of these Plans ;

(b) the average annual rate of growth
realised through planned development in
Tripura under each of the last Three Five
Years Plans and the average annual ex-
penditure incurred on such planned deve-
lopment in that Union Territory under
these Plans and how these figures compar-
ed with the all-India figures ; and

(¢) the States/Unlon  Territories in
which the per Capita income had declined
during the last 16 years of planned deve-
lopment, to what extent in each case and
the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OR
PLANNING AND MINISTER OF EX-.
TERNAC AFFAIRS (SHRIMATI INDIRA

.GANDHI) 1 (a) t0 (c).,Estimates of per

capita income of the Union Territory of
Tripura are not available, Nor are reliabie

compuarative estimates available by States
and Union Tenitorles,
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The comparative figures of per capita
Plan outlays for all the States and Union
Territories taken together, with those for
the Union Territory of Tripura are indicat-
ed below and will show that in the last two
Plan periods, Tripura had an appreciably
larger per capita Plan allocation than the
all-India average :

DECEMBER 4, 1968

All States

and Union

Territories  Tripura

taken
together

First Plan 40 25
Second Plan 54 82
Third Plan 100 146
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Demarcation of Boundries on Tripura-East
Pakistan Borders

3190. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of EX-
TERNAL AFFAIRS be pleased to refer to
the reply given to Unstarced Question No.
10139 on the 8th May, 1968 and state :

(a) whether any area on Tripura-East
Pakistan borders which still remain to be
demarcated is under dispute between India
and Pakistan ;

(b) if so, which ones and the steps
being taken to resolve the dispute ;

(¢) the further progress made in the
demarcation of the boundary between Tri-
pura and East Pakistan so far and the
precise length and particulars of the bound-
ary which still remain to be demarcated ;
and

(d) the further steps which are to be
taken in that direction and by what time
the demarcation work is likely to be com-
pleted ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). At present the
known disputes are :

(i) The boundary along the River
Fenny ; and its upper reaches ;

(ii) the determination of the land
appurtenant to the railway line
at Bhagalpur which, it was
ugreed between the Prime Minis-
ters of India and Pakistan in
September 1958, would be given
in perpetual right to Pakistan ;

(iii) a small area in the villages of
Sibpur and Caurangala:

It is hoped that as many of these disputes
as possible will be settled in the course of
demarcation. In regard to others, especially
item (i), the Pakistani side has been re-
quested to furnish certain records in accord-
ance with the decisions reached between the
Prime Ministers of India and Pakistan in
October, 1959.

(c) The total length of the Tripura-East
Pakistan boundary is approximately 536
miles divided into three sectors. Out of
this, boundary pillars have been erected
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over a length of 227 milles. The sector- remaining to be demarcated are as
wise detalls regarding the boundary still under :—
*Approx. length Length over
of boundary which boundary
plilars have

been erected

(i) Tripura-Sylhet
(ii) Tripura-Comilla-
Noakhali
(iii) Tripura-Chittagong/
Chittagong Hill
Tracts

188 milles 41 miles
206 miles 186 miles
156 miles Not yet started

(d) The Directors of Land Records of
the two sides are meeting periodically to
expedite the work as far as possible.
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*The precise length of the sector would be known only after the demarcation has

been completed.
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N.C.C, Cadets of G. B. Pant Polytechaic,
New Delhi

3]194. SHRI KARTIK ORAON : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that an N.C.C.
truck carrying about seventy Cadets of
G. B. Pant Polytechnic, Okhla, New Delhi
overturped at the turning of Moolchand
Khairati Ram Hospital, Lajpat Nagar,
New Dethi on the 2Ist September, 1968
injuring’ several cadets, some of them
sgriogaly H

(b) whether, on the demand of the
students of the college, 8 Court of Enquiry
was set Up 10 go into the cauus of the

indldent ; and * - o
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(c) if so, the findings thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): (a) A 3 ton lorry of the
National Cadet Corps, carrying 32 Cadets
of 4 Delhi E.M.E. Coy, N.C.C., over-turned
near the Moolchand Khairati Ram Hospi-
tal on the 2Ist September, 1968. Some
cadets received minor injuries and were
removed to the Safdarjang Hospital. Except
two Cadets, all others were discharged
from the Hospital on the same day. One
of the other two cadets was discharged on
the 22nd September, 1968 and the other
was kept under observation and, dlscharged
on the 27th September, 1968.

(b) and (c). A Court of Enquiry was
ordered by the N.C.C. Group Commander.
Its report is awaited by the Government.

Publications of Journals by Political

Partics
3195. SHRI SHIVA CHANDRA JHA:
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state :

(a) how many journals (dailies, week-
lies, monthlies, etc.) are published in the
country by the Centrally recognised politi-
cal parties ;

(b) what are their financial assets, se-
parately ;

(c) whether Government give any klnq
of help to these journals ;

(d) if so, the details thereof ; and
(e) if not, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Sixty-six.

(b) Government have no information.
(c) No, Sir,
(d) Does not arise.

(e) It is not the policy of Government
to give any fimancial assistancé to such
journals.  They are allotted newsprint
according to the policy laid down by
Government from time to time and are
also eligible for receiving - ‘Government
advertisoments if they fulfil the criteria
¥opt in view for the purpose.
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Foreign Films Screened in West Bengal

3196. SHRIJUGAL MONDAL : Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply given to Unstarred Question No.
6312 on the 28th August, 1968 and state :

(a) whether the acquired information
regurding foreign films screened in West
Bengal has since been collected ; and

(b) if so, the details thereof ?

THE MINISTER OF INFORMATION

AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.
(b) A statement as Annexure I Is

laid on the Table of the House, [Plgaced
in Library. See No LT—2507/68]. A list
of feature films which were refused certifi-
cates by the Central Board of Film Censors
during the period 1.1.1968 to 31.7,1968
given asAnnexure I1 is laid on the Table
of the House. [Placed in Library. See
No. LT-2507/68].

Absorption of Officers of Information
Service in Indian Foreign Service

3197. SHRI NARENDRA KUMAR
SALVE . Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Government propose to
absorb the Officers of the Information Ser-
vice of his Ministry in the Cadre of the
Indian Foreign Service ;

(b) if so, the percentage reserved for
these Information Officers in the LF.S.
cadre ; and

(c) what would be the method of
selection for such absorption ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir, subject to their
eligibility and suitablity.

(b) Upto 6%, of the cadre posts in the
IFS as determined in accordance with the
statutory rules.

(c) Bvalution of the confidential reports
snd interview by a Selection Committee.
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Trade with German Demoeratic Republic

3198. SHRI BHOGENDRA JHA :
SHRI P. C. ADICHAN :
SHRI A. SREEDHARAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state ;

(a) the growth rate of trade, both
import and export, with the German Demo-
cratic Republic as compared to a decade
ago, its trends and further prospects :

(b) whether the German Democratic
Republic has taken any stand hostile to
India’s national interest ;

(c) whether the fact of the German
Democratic Republic being a sovereign
State with unchallenged control and effec.
tive authority over its territory is recognise
ed by Government ; and

(d) if so, the reasons for not having
diplomatic relations with the Government
of that country ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) India’s imports from the
German Democratic Republic have Increas-
ed at a rate of 105% per annum between
1960 and 1967 (from Rs. 26 million to Rs.
219 million), and exports to the German
Democratic Republic in the same period
registered an increase of 57.14%, per year
(from Rs. 39 million to Rs. 192 million).
The German Democratic Republic supplies
capital goods, machinery, machine tools,
chemicals and fertilizers, while the Indian
exports to the German Democratic Repub-
lic consist not only of tradictional items but
an increasing proportion on engineering,
chemical and consumer goods. Further
prospects of trade between the two coun-
tries are good.

(b) No, Sir.

(c) and (d). Government's policy in
regard to the nature and extent of relation-
ship with the German Democratic Repub-
lic and the question of its recognition have
been repeatedly stated in this Honse.
There has been no change in Government's
policy in this regard.
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Rabindra Nath Tagore's Relics in X
Bast Do qz7 &t Arar § AR g aar gy wfeat
orer oY ; ok

3199. SHRI SAMAR GUHA : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have received
any reply from the Government of East
Pakistan about the preservation of Rabindra
Nath Tagore’s relics in East Pakistan ;
and

(b) if so, tne details thereof ?

THE PRIME MINISTER, MINIS-
TER OF ATQMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) The Government of East Pakistan
have stated that the allegations regarding
the use of the first floor of the Poet's
house ‘Kacharibari’ at Shahjadpur as a
dak bungalow, the use of Poet’s study as
a public lavatory and damagefloss of
furniture, objects of art and other articles,
are not based on facts. According to them
the bullding, the library, the furniture and
other articles are being properly looked
after and malintained.

wifagt gror @ e sfawwo
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Allegation Against Unjon Deputy
Finance Minister

3203. SHRI HEM BARUA :
SHRI S. A. AGADI : .
SHRI ONKAR LAL BERWA :

Will the PRIME MINISTER be plea-
sed to state :

(a) whether the attention of Govern-
ment has been drawn to an allegation
made against the Union Deputy Finance
Minister, in the Rajasthan Assembly to the
effect that he had taken unauthorised
possession of a plot of land in Bhuswat
Village, Bharatpur District;

(b) if so, whether Government have
enquired into this allegation; and

(c) if so, the result thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) and (c). According to the State
Government the allegation was found to be
baseless.

Foreign Service Inspectors’ Recommendations
on Indian Missions Abroad

3204. SHRI KAMESHWAR SINGH :
SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :
Wil the Minister of EXTERNAL

AFFAIRS be pieased to refer to the reply
given to Unstarred Question No. 3029 on
the 6th March, 1968 and state :

(a) whether the recommendation of
the Foreign Service Inspectors on Indian
Missions abroad have been implemented;

(b) if not, the reasons for the delay;
and

(c) whether responsibility has been
fixed for the delay ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDI) : (a) Yes. Amongst other things,
the Foreign Service Inspectors had recom-
mended reduction of staff and rationalisa-
tion of work in the High Commission of
India, London. © Out of the 253 posts
recommended for reduction, 143 posts bave
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been abolished so far. The remaining
posts, a substantive number of which are
under the jurisdiction of other Ministries/
Departments are under scrutiny by the
various Ministries/Departments concerned.

(b) and (c) . Do not arise.

Jobs for Indian Students in U.N.O.

3205. SHRI KAMESHWAR SINGH :
SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the Indian
Embassy in Washington have been receiv-
ing regularly intimations from Indian
students there desiring to work in U.N.O.
during the vacations;

(b) if so, how many students have been
provided jobs in U.N.O. through the
Embassy; and

(c) if the reply to part (b) for above be
in the negative, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDAHI) : (a) No Sir.

(b) and (c). Do not arise.

Alr Officers Commanding-in-Chief Conference

3206. SHR1 RABI RAY : Will the
Minister of DEFENCE be pleased to
state :

(a) whether a three-day Conference of
Air Officers Commanding-in-Chief of the
five Air Force Commands and the principal
stafl officers of Air Headquarters took
place in New Delhi on the 3rd of Septem-
ber, 1968; and

(b) If 80, the details thereof ?
THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.

(b) The Conference was held to discuss
Air Force problems pertaining to opera-
tions, administration maintenance, etc.

DECEMBER 4, 1968
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Crash of I. A. F. Plane at Santa Cruz

3208. SHRI ONKAR LAL BERWA 1
SHRI YASHPAL SINGH :
Will the Minister of DEFENCE be

pleased to state :

(a) whether it is a fact that a LAF,
Planc crashed at Santa Cruz airport on the
16th September, 1968 ;
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(b) if so, the details of the accident
and the number of persons killed ; and

(c) whether any inquiry has been order-

ed to inquire into the causes of the acci-
dent ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.

(b) When the aircraft was coming in
to land at the airport, the engine flamed
out. The aircraft crash-landed short of
the runway. No one was killed as a result
of the accident.

(c) Yes, Sir.
aqifcaw & et
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Counter-Acting Anti-Indian Pakistani
Propaganda in Foreign Countries

3214. SHRI S. C. SAMANTA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the misunderstandings
regarding India created by Pakistani pro-
paganda during the Indo-Pak conflict of
1965 in many countries of the World have
since been removed by propugating real
facts ;

(b) what are the reasons that contact
tours of Members of Parliament and other
distinguished people by way of cultural and
study trips encouraged by the late Prime
Minister, Shri Lal Bahadur Shastri have
either been given up or curtailed to a
negligible minimum ; and

(c) wllether propagating of Indian points
of view on controversial topics and for
countering the anti-Indian propaganda by
Pakistan is still belng continued and if so,
in what manner ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) It is the continuing effort
of the Government and a considerable
measure of success has already been achiev-
ed.

(b) Delegations comprising Members of
Parliament are organised under direction of
the Presiding officers of the two Houses
whose advice will no doubt be sought as
and when occasions arise.

(c) Yes, Sir. The Government of India
have taken prompt measures to counter
Pakistan's false allegations and misrepresen-
tations by keeping the foreign Government
and information media informed of the
facts, by suitably briefing foreign missions
and correspondents in India and through
the utilisation of such publicity channels as
are available to Indian missions abroad in
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accordance with diplomatic customs and
practice.

Rare Atomic Minerals In Orissa

321S. SHRI CHINTAMANI PANI-
GRAHI : Will the PRIME MINISTER
be pleased to state :

(a) the further steps which have been
taken to utilise the rare atomic minerals
which were found in Gopalpur area in
Orissa ;

(b) whether details and full surveys
have been completed by now ; and

(c) if so, the results of the detailed
surveys conducted so far in Orissa for
locating rare atomic minerals ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (c). As indicated in
answar to Unstarred Question No. 1422
answered in the Lok Sabha on February 21,
1968, systematic surveys for atomic minerals
are continuing in Orissa and action to
utilise the minerals found will be taken on
completion of the surveys and the evalua-
tion of the results thereof.

Garden Reach Worksbop Ltd.

3216. SHRI PREM CHAND VERMA :
Will the Minister of DEFENCE be pleased
to state :

(a) when the Garden Reach Workshop
Ltd., was set up and what were its afms
and objects ;

(b) whether the targets of setting up
units according to project reports, produc-
tion and development have been achieved
and if so, when and how and if not, the
reasons therefor ;

(c) whether any foreign collaboration
was involved in the sitting up of the Work-
shop and if so, the names of the countries
which collaborated and how much foreign
exchange as aid was received ;

(d) the items which the Workshop is
producing at present and the exteat of
production and whether these products are
up to international standards ;

(e) the figures of production and sale
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during the last three years and how much
of this production was exported ; and

(f) whether there are any difficulties
with which the Corporation is faced at
present and how Government propose to
remove them. .

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N
MISHRA) : (a) Garden Reach Workshops
has been in existance since 1890. It was
set up as a Repair Yard by a group or
British Shipping Companies and incorporat-
ed as a Limited Company in 1934. The
Company was purchased by the Govern-
ment as a runaing concern in April, 1960.

(b) and (c). The information is being
collected and will be laid on the Table of
the House.

(d) the Company has the following
lines of production :

(i) Repairs to ocean-going vessels and
inland water crafts.

(ii) Construction of inland, harbour

and coastal craft.

(1ii) Manufacture of EOT Cranes,

Deepwell Turbine Water Pumps,
Mine Haulages. Road Rollers, Air
Compressors.

(iv) General Engineering jobs.

(v) It is also setting up a plant to

manufacture Marine Diesel Engine.

The value of production of each line
in 1967-68 was as follows i

Rs. in lakhs

New Construction 250.21
Repairs to Ships 211.38
Crancs 27.60
Road Rollers Nil.
Air Compressors 11.00
Deopwell Turbine Pumps 70.37
Haulages/Holists 9.04
Genera! Engineering 51.15
The products are upto International
standards.

(e) The value of production and sale
during the last three years are as under :

In lakhs of rupees

1965-66 1966-67 1967-68
Value of pro- 365.44 481.74 628.56
duction
Sales 319.89  369.79 656.25
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During these years the Company did
not export any of its products but earned
foreign exchange by repairing foreign ships
to the extent shown below :

1965-66 Rs. 7.76 lakhs
1966-67 Rs. 13.38
1967-68 Rs. 347 ,,
(f) There are no special difficulties

apart from the day to day problems of such
a Company.

Praga Tools Ltd.

3217. SHRI PREM CHAND VERMA!:
Will the Minister of DEFENCE be pleased
to state :

(a) the authorised and paid-up capital
of the Praga Tools Ltd. at the time of its
setting up and at what figures these stood
as on the 31st March, 1968 ;

(b) the amount of loan which the com-
pany owed as on the 3Ist March, 1968 to
the Central Government banks or other
parties separately ;

(c) the amount which has been paid as
interest by the Corporation during the last
three year ; and

(d) what are the working result of the
last three years, the extent of profit and if
loss was incurred, the main causes for the
loss and the estimates for 1968-69 ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Praga Tools Limited was
originally incorporated as a Joint Stock
Company in the private sector on 28-5-1943.
The authorised and paid up capital of the
Company as on 31-10-1944 (the date of
closing of the first year of Annual Account)
and 31-8-1968 was as under :

As on As on
31-10-1944 31-3-1968.
(Rupees in lakhs)
(i) Authorised
Capital 100 00 300.00
(1i) Paid-up Capital 23.82 245.54

(b) As on 31-3-1968, the Company owed
the under-mentioned amounts as loan :

(i) Loan from Central

Government 174.72
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(i) Cash Credit arrange-

ment with Bank. 60.49
(iil) For supplies on deferred

terms under French

Credit. 28.00

(c) The following amount was paid by
the Company as interest during the last
three years :

(Rupees in lakhs)
1965-66 1966-67 1967-68

(i) Interest on
loans  from
Government of
India 9.17

6.99 9.78

(i1) Interest on Cash
Credit Account
with a Bank

(d) The Company's working results for
the last three years are given as under :

(Rupees in Lakhs)
1965-66 1966-67 1967-68

348 — -
22.01 11.81

433 56l 6.65

(i) Profit
(li) Loss —

The following were the main causes for
the loss during the last two years :

(1) General recession in the machine
tools market.

(2) Non-availability of quality castings.

(3) Labour non-cooperation and delibe-
rate slow down of production.

As regards the estimate for 1968-69, the
Company's revised budget for the year
envisages a production of the order of
Rs. 200.01 lakhs. If this level of produc-
tion infact materialises and the sales are
also satisfactory, the Company expects to
show a profit in the current year. How-
ever, production in the Company so far
during this year has been unsatisfactory
due mainly to difficulties with labour. The
sales have also not yet picked up to the
desired level. In view of those under-
tainties it is difficult to give a correct
estimate in regard to the margin of profit
or loss for the year just at this stage.
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Bharat Earth Movers Ltd.

3218. SHRI PREM CHAND VERMA:
Will the Minister of DEFENCE be pleased
to state :

(a) the authorised and paid-up capital
of the Bharat Barths Movers Ltd. at the
time of its setting up and at what figures
it stood on the 31st March, 1968 ;

(b) how much amount of loan the
Company owed as on the 31st March, 1968
to the Central Government banks or other
parties separately ;

(c) the amount which has been paid as
interest by the Corporation during the last
three years ; and

(d) the working results for the last
three years, the extent of the profits and
if loss was incurred, the main causes for
the loss and the estimates for 1968-69 ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Bharat Earth Movers
Ltd. was set up on 11th May 1964 with an
authorised Share Capital of Rs. 7.50 crores.
The paid up Share Capital of the Company
as on 3Ist March 1965 i.e. at the close of
the first Accounting year since inception,
was Rs. 50 lakhs. The Authorised Share
Capital and paid up Share Capital as on
31.3.1968 was as under : —

Rs. 10.00 crores
Rs. 899.80 lakhs.

Authorised Capital
Paid up Capital

(b) The Company owed ths following
amounts on account of loans as on 3lst
March, 1968 ;

(i) Loans from the
Government of
India.

(ii) For  supplies
under Belgian
Suppliers’ Cre-
dit arrange-
ments

Rs. 150.00 lakhs

Rs. 305.33 lakhs

(c) Information regarding the interest
paid or payable by the Company for the



83 Written Answe Y

last three years is as under ;—
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1965-66 1966-67 1967-68
(i) On Govt. of India — —_ Rs. 4,56,242.00
Loans
(i) On overdraft from - Rs. 75,768.00 Rs. 2,85,714.00

State Bank of India
against Cash Credit
facility.

(iii) On deferred Credit —

Supplies.

—_ Rs. 10,42,074.00

(d) The Working results for the last three years are as under :—

(Rupees in lakhs)

1965-66 1966-67 1967-68
(i) Sales (including spares) 517.43 565.92 1392.69
(il) Profit before tax 39.77 43.30 215.51
(iii) Tax provision 8.00 11.00 115.00
(iv) Profit after tax 31.717 32.30 100.51
Dividend — - 26.99

Note I—The profit of Rs. 215.51 lakhs
for the year 1967-68 includes
an amount of Rs. 109.47
lakhs in respect of arrears of
profit on Sales of Railcoaches
during the previous years.

Note II—As no loss was incurred by
the Company during any of
the three years, the question
of furnishlng the main causes
for loss does not arise.

The estimate for 1968-69 Is as under :

Sales About Rs. 2000 lakhs
Profit before About Rs. 135 lakhs.
Tax

Uranium Corporation of India Ltd.

3219. SHRI PREM CHAND VERMA:
Will the PRIME MINISTER be pleased to
state

(a) when the Uranium Corporation of
India Ltd. was set up and its aims and
objects ;

(b) whether the targets of setting up
units according to project report and their
production and development targets were
achieved and if so, when and how and if
not, the reasons therefor ;

(c) whether any foreign collaboration

was involved in the setting up of the Cor-
poration and if so, the names of the coun-
tries which collaborated, the terms of col-
laboration and how much foreign exchange,
as aid was received ;

(d) the items which the Corporation is
producing at present and the extent of
production and whether these products
were upto international standards :

(e) the figures of production and sales
during the last year and how much of this
production was exported ; and

(f) whether there are any difficulties with
which the Corporation is faced at present
and how Government propose to remove
them ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The Uranium Corpora-
tion of India Limited was set up in October
1967, to mine, recover, separate, treat,
refine, dress, manufacture, import, export,
and deal with the prescribed and radioac-
tive substances as defined in the Atomic
Energy Act, 1962 and the Atomic Energy
(Control of Production and Use) Order,
1953,

(b) The sinking of the mine shaft was
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completed in March 1967 and the erection
of winders in October 1968 against the tar-
get of March 1966. The delay was mainly

due to difficulties in securing foreign ex- .

change for imported equipment. The tar-
geted date for the compietion of the Mill
was 1966. The erection of the Mill plant
was however completed in March 1967.
The delay in this case, was mainly due to
difficulties in securing foreign cxchange for
the import of equipment. Production on
limited scale commenced only in May 1968,
It will take some more time for the Plant
to reach its full rated capacity.

(c) No foreign collaboration was in-
volved.

(d) The Corporation is extracting uran-
ium ore and processing it in the Mill to
produce uranium concentrates coniaining
Uranium Oxide. The value of uranium
concentrates produced from May 1968 to
Octocer 1968 was Rs. 70 laukhs. The pro-
ducts are of International standard.

(¢) The Plant went into commercial
operation only in May 1968. No sales or
exports were made during the last year.

(f) There are no special difficulties.
‘aar§ 7 O feeR
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Atomic Reactors in Pakistan

3221. SHRI GEORGE FERNANDES:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government have details
of the kind of atomic reactor which the
Russians propose to put up in Paktstan ;

(b) whether this matter was discussed
between the representatives of U. S. S. R.
and Indian Governments during their meet-
ings in Delhi in mid-September, 1968 ;

(c) whether Pakistan’s capacity to pro-
duce nuclear bomb will increase as a result
of the help to that country ; and

(d) if so, Government's reaction there-
to?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) 1 (a) and (b). Under an agree-
ment signed on April 13, 1968, the Soviet
Union will prepare a feasibility report for
sctting up a nuclear power station at Roop-
pur in East Pakistan.

(c) and (d). According to our infor-
mation, Pakistan does not possess nuclear
capabillty. The agreement to set up the
nuclear power plant is a commercial trans-
action involving development of nuclear
energy for peaceful purposes.

Second Conference of U.N. of 1975

3222. SHRI GEORGE FERNANDES:
Will the Minister of EXTERNAL APF-
FAIRS be pleased to state :

(a) whether it is a fact that Shri B, K.
Nehru, the then Ambassador of India to
the United States participated in the
‘‘Second Conference of the United Nations
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of 1975” held in Burenstock, Switzerland
on the 28th July, 1967 ;

(b) whether Government have received
a copy of the statement issued by the parti-
cipants in this conference ;

(c) if so, whether Government have
given any consideration to the proposals
contained in the statement ;

(d) if not, why ; and

(e) whether Government propose to lay
the statements issued by the participants
including the names of the other partici-
pants in the conference on the Table ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir. Shri B. K.
Nenru, who was than India’s Ambassador
to the USA, participated in this Confere-
nce in his personal capacity. This was not
a UN Confcrence. It was sponsored by
the Stanley Foundation and attended by
distinguished statesmen and students of
international affairs.

(b) Yes, Sir.

(¢) and (d). The proposals contained
in it concern thc functioning of the UN
and the Government have taken note of
them.

(e) A copy of the text of the statement
and a list of the participants in the Con-
ference are laid on the Table of the House.
[Placed in Library. See No. LT-2508/68].
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Atomic Energy Plaot, Kalpakkam
(Madras)

3224. SHRI S. S. KOTHARI: Will
the PRIME MINISTER be pleased to
state :

(a) the scheduled date for completion
of the atomic energy plant in Kalpakkam
near Madras ; v

(b) whether the work on such eonstruc-
tion is progressing according to the
schedule ; and

(c) whether it is a fact that the plant
is being developed principally with Indian
technical know-how ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) ; (a) End of 1973.

(b) und (c). Yes, Sir.
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Training of Fighter Pilots

3225. SHRI S. S. KOTHARI :
SHRI RANJIT SINGH :

Will the Minister of DEFENCE be
pleased to state :

(a) whether steps are being taken to
train up a larger number of fighter pilots in
consonance with a larger fleet of fighter
alrcraft; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL.N.
MISHRA) : (a) and (b). Steps are being
taken to train the requisite number of
fighter pilots to meet the requirements of
the I. A.F. It would not be in the
public interest to disclose further details.
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Documentary Film on “Bankli”’ Village in
Rajasthan

3229. SHRI S. K. TAPURIAH : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether any request has been made
to his Ministry to have a documentary
film made on “Bankli”, a Village in Pali
District in Rajasthan, which has been
awarded prize for best village in India on
the Independence Day 1968; and

(b) if so, the decision taken and the
time by which the film will be ready ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K.XK.
SHAH) : (a) Yes, Sir. A suggestion had
been made by the Hon'ble Member.

(b) In order to focus public attention
urgently, such events are featured in the
weekly newsreels. The Bankli village has
already been covered and is scheduled to
be featured in the Indian News Review
No. 1052 to be released on the 6th Decem=
ber, 1968 in cinemas all over the country.
A full length documentary film is not
feasible.
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Circulation of Amrita Bazar Patrika
Calcutta During the Last Strike Period

3232. SHRI JYOTIROMY BASU :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that at the
time of strike by newspapermen of a
number of Newspapers throuhout India,
the circulation of Amrita Bazar Patrika,
an English daily published from Calcutta,
went up substantially;

(b) if so, the average daily circulation
of this paper before and after commence-
ment of strike by newspapermen;

(c) the daily or weekly news-print
quota alloted to this paper before the
Commencement of the strike; and

(d) how this paper secured additional
newsprint quots to meet its increased
circulation ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a), (b) and (d). The Government
will have the information about this only
when the Registrar of Newspaper will
collect the data at the end of the year.

(c) Newsprint is allocated to news-
papers on annual basis. The entitlement
of this paper in the current year worked
out to 4,307,70 metric tonnes.

Reading Space in Newspapers

3233. SHRI JYOTIROMY BASU :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether according to rules, the
daily newspapers are supposed 8s set
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apart two-third of their space for reading
matters;

(b) if so, whether Government are
aware that Amrita Bazar Patrika, an Eng-
lish daily, published from Calcuttas, in
contravention of those rules, generally sets
apart more than one-third of its space
for advertisements and less than two-third
for reading matters; and

(c) if so, the action which has been or
is being taken by Government on the
same ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a). No such rule is in force.

(b) and (c). Do not arise.

‘Today in Parliament’ Programme of A.I.R.

3234. SHRI JYOTIROMY BASU:
Will  the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) the names of persons/journalists
who were invited to submit scripts for
the programme ‘Today in Pariiament’

during the last session of Lok Sabha;

(b) the amount paid to each for the
services rendered ; and

(c) the list of person/journalists em-
ployed for participation in the programme
“Spot-light”” and amount paid to each
during the period from January to August,
1968 ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). A statement indicating
the names of persons invited to write
scripts for “Today in Parliament™ during
last Session and the amount of fee paid
to each of them for services rendered
(Statement 1) is laid on the Table of the
House. [Placed in Library. See No, LT.
2509/681

(c) Another statement indicating names
of persons/journalists who participated in
the ‘Spotlight” programme during the
period from January to August 1968 and
the amounts paid to each (Statement II)
is also laid on the Table of the House.

[Placed in Library. See No. LT-2509/68]
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Permission to Employees of A. I. R. for
Writing Books

3235. SHRI JYOTIROMY BASU :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that one of the
employees of the All India Radlo is regu-
larly writing books under a pen name ;

(b) whether there are any other such
employees and if so, their names and
whether they have been allowed to write
books for commercial purpose; and

(c) if Government have not allowed
anyone to write books for commercial
purpose, how could some employees go on
doing the same regularly and in a syste-
matic maoner ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). The information is
being collected and will be laid on the
Table of House.
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Diplomatic Rejations with Countries

3237. SHRI GADILINGANA GOWD
Will the Miaister of EXTERNAL
AFFAIRS be pleasd to state :

(a) whether it is a fact that a few coun-
tries with whom India has got no diploma-
tic relations, approached Government to
establish diplomatic relations ;

(b) if so, the details thereof ; and

{c) the reaction of Government there-
to?

THE PRIME MINISTER, MINISTER
OF ATOTIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) No, Sir. ,

(b) and (c). Does not arise.
Manufacture of Trangistor Sets

3238. SHRI GADILINGANA
GOWD : Wil the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that most of the
transistor sets manufactured in India are
of inferior quality as a result of which a
large number of these sets are being smug-
gled into India ;

(b) if so, the reasons therefor ; and

(c) the steps beiog taken by Govern-
ment to improve the quality of Ilndian
transistors ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No, Sir.

(b) and (c). Do not arise.

Code of Conduct for Ministers
3239. SHRI GADILINGANA
GOWD :
SHRI D. C. SHARMA :
Will the PRIME MINISTER be pleased
to state :
(a) whether Government have introduc-
ed ‘the Code of Conduct’ impesing on each
Minister and Deputy Mipister to submit g
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return of his assets and liabilities periodi-
cally to the Prime Minister ;

(b) if so, the Ministers- and Deputy
Ministers who have been submitting their
assets and liabilities to the Prime Minister
keeping in view ‘Self Code of Conduct’ ;
and

(c) the other measures which have been
adopted by the Central Government ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF

PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) and (b). Yes,
Sir.

A Code of Conduct for Ministers was
framed by the Government in 1964, and
was laid on the Table of the House on the
18th November, 1964. As required therein,
all Central Ministers, including Deputy
Ministers, have been submitting returns of
their assets and liabilities to the Prime
Minister.

(c). No additional measures are consi-
dered necessary.

A. I R.'s Coverage of Prime Minister’s
Tour Abroad

3241. SHRI D. N. PATODIA : Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether Government'’s attention has
been drawn to the criticlsm made by Shri
J. B. Kripalani in his review appearing in
the Patriot of the 19th October, 1968
regarding the tardy maoner in which the
A. T R. covered the forcign visits of the
Prime Minister ;

(b) if so, whether effective steps have
been taken to improve the coverage of
such programme by A.I. R. in future ;
and

(c) if so, the details thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b) and (c). The criticism in question
is valid only to a limited extent. However,
constant effort is made to improve the
news coverage of AIR by undertaking
periodical reviews.
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Use of Computer in the National Sample
Survey Work
3242. SHRI B. K. MODAK :
SHRI MOHAMMAD
ISMAIL :

SHR]1 GANESH GHOSH :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government propose to
introduce computer in the National Sample
Survey Work ;

(b) if so, when the computer is going
to be installed ; and

(c) the reasons
computer ?

for installing the

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) to(c). A
proposal to supplement eonventional tabu-
lation machines by electronic computers
for comprehensive and speedy analysis of
National Sample Survey data is under con-
sideration. It may not be necessary to
instal a computer exclusively for this
purpose.

Tnstallation of Computer in Indian Statistical
Institute, Calcutta

SHRI GANESH GHOSH 1
SHRI MOHAMMAD
ISMAIL :
SHRI B. K. MODAK :
Will the PRIME MINISTER be pleased -
to state :

(a) the total number of employees
likely to be declared surplus due to the
installation of a computer in the Indian
Statistical Institute, Calcutta ; and

(b) whether the surplus employees will
be provided with alternative jobs ?

3243,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). Bvery
effort will be made to safeguard the inter-
ests of existing personnel and to ensure that
none of them is deprived of employment as
a result of the installation of a Honeywell
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H-400 computer in the Indian Statistical
lostitute, Calcutta,
Indjan Statistical Institute
3244, SHRI GANESH GHOSH :
SHRI B. K. MODAK :

SHRI MOHAMMAD
ISMAIL :

Will the PRIME MINISTER be pleased
to state :

(a) whether Government are consider-
ing any proposal to offer a new survey
research project to the Indian Statistical
Institute :

(b) if so, the details of the project ;

(c) the total estimated expenditure
likely to be incurred ; and

(d) the
project ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS  (SHRIMATI
INDIRA GANDHI): (a) to (d). The
Indlan Statistical Institute has suggested
that If the National Sample Survey work
at present being done by it is entrusted to
another organisation, it should be provided
with adequate fuads to maintain a strong
Project Wing for taking up a varlety of
surveys, with emphasis on improving the
designs and efficiency of surveys and deve-
loping new methods and techniques. The
Institute has been asked to prepare a
detailed scheme with its financial Implica-
tlong for the consideration of Government.

reasons for offerlng new

" indian Statistical Institute

SHRI MOHAMMAD
ISMAIL :

SHRI B. K. MODAK :

SHRI GANESH GHOSH :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Deshmukh Committee
appointed by the Indian Statistical Institute
Council to go into the affairs of the Indian
Statistical Institute has submitted its report;

(b) if so, the details thereof ;

(c) the action takea thereen ;

(d) whether the recommendations
regarding improvement in the functioning

324s.

- DECEMBER 4, 1968

Written Answers 100
of the Indian Statistical Institute have been
implemented ; and

(e) if not, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) The Deshmukh
Committee was appointed by the Council
of the Indian Statistical Institute, Calcutta,
to advise the Chairman and the Council on
the Report of the Indian Statistical Institute
Review Committee.

(b) A copy of the Deshmukh Com-
mittee’s Report is placed in the Parliament
Library.

(c) to (e). After considering all aspects
of the matter, decisions have been taken on
the recommendations made by the Indian
Statistical Institute Review Committee ex-
cept those relating to the work of the
National Sample Survey, which are still
under consideration. A statement showing
the action taken on the recommendations
of the Indian Statistical Institute Review
Committee is being placed separately on
the Table of the House.

Statement by Deputy Prime Minister about
China and Pakistan in London

3246. SHRI JYOTIRMOY BASU:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Deputy Prime Minister
recently told newspaper men in London
that India is fully prepared to fight back
any aggression eithier from China or
Pakistan :

(b) if so, the reasons for issuing such
a statement at this moment ; and

(c) if the reply to part (a) above be in
the negative, what exactly he told the news-
papermen in London on the said issue ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIR (SHRIMATI
INDIRA GANDHI): (a) to (c). The
Indian Deputy Prime Minister while
addressing the Members of the Indian Social
Cludb who were edtertaiming him to tea
during his visit, made a reference, among



101 Wristen Answers
other things, to the unity of the country
and said that India demonstrated that unity
in the recent past when Indian territorial
integrity was violated first by China and
then by Pakistan and added that if any
such adventure is repeated, they would be
taught another lesson.

Special Allowance for Junior Commisgioned
Officers and other Ranks

3247. SHR1 HEM RAJ: Will the
Minister of DEFENCE be pleased to
state :

(a) the special allowance being paid to
the Junior Commissioned Officers and
other Ranks and Officers serving in forward
areas and the arsas where these allowances
are admissible ; and

(b) whether there is any consideration
of the height from sea level of the areas
concerned in the payment of Speclal
allowance ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.

MISHRA) : (a) and (b) Field Service
concessions in the nature of :
(i) special compensatory allowance
for JCOs and ORs at rales
ranging from Rs. 10 to Rs. 30 p.m’,
and

separation allowance at Rs. 70/-
p.m. for married officers only,

(ii)

are paid in certain areas on the nor-
thern and north-eastern borders declared
concessional areas for this purpose,

A high altitude/uncongenial climate
allowance is paid at rates ranging from
Rs. 30/- to Rs. 200/- per mensem to all
ranks of the Army in certain specified
areas where, on account of high altitude or
other relevant factors, service conditions
are particularly difficult. The special com-
pensatory allowance is not admissible in
areas where high altitude/uncongenial
climate allowance is availed of.

Education Allowance to Children of
Junior Commissioned Officers
and other Ranks

3248, SHRI HEM RAJ: Will the
Minister of DEFENCE be pleased to
state :

(a) whether the education allowance
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available to the children of the Junior
Commissioned Officers and othcr Ranks is
paid to their wards only as long as they
remain in service ;

(b) whether it is a fact that when a
Junior Commissioned Officer retires before
the completion of the wards’ education
even upto the middle or matric or Higher
Secondary standard, the Education allow-
ance is stopped and their wards have to
give up their education ; and

(c) if so, the steps Government propose
to take to remove their grievance ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (s) to (c). Attention is invited
to the answer given to Uanstarred Question
No. 4678 in the Lok Sabha on 21st August,
1968.
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Distributiun of Pro-Chinese Literature
by the Chinese Embassy in New Delbi

3251. SHRI D. N. PATODIA :
SHRI N. K. SANGHI :
SHRI Y. A. PRASAD :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that the Chinese
Embassy in Delhi coatinues to distribute
pro-Chinese literature among the students ;

(b) whether such distribution of lite-
rature is permissible ; and

(c) if not, the steps which have been
taken by Government in the matter ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Students organizations
and Libraries attached to educational insti-
tutions appear to be on the mailing list of
the Chinese Embassy in New Delhi.

(b) According to international practice
dissemination of information and publicity
material relating to their respective count-
ries by diplomatic missions is permitted as
Jong as the contents are not in contraven-
tion of the internal leaws of the host
country.

(c) Does not arise.

Mazagon Dock

3252. SHRI D. N. PATODIA : Wil
the Minister of DEFENCE be pleased to
state §

(a) whether a Rs. 8 crore project was
undertaken by Government for expanding
ship building facilities at Mazagon Dock ;

(b) if so, the progress made in imple-
menting the scheme : and

(c) the targets yet to be achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.
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(b) and (c). The expansion of the
South Yard has been completed. Two
new slipways, a modern Platers and
Assembly Shop with necessary cranage
facilities and a new stores and amenities
building, have been completed and com-
missioned.

In the North Yard the existing tidal
Kasara Basin is being converted into an
impounded wet dock to enable fitting out
and repair of at Jeast 4 ships at a time.
The excavation work has been completed
and the basin was flooded in August 1968.
The dock gate has also been installed. The
manufacture of 15-ton and 80-ton berth-
side cranes is progressing satisfactory.
Most of the work will be completed by
end 1968. The remaining work such as
reclamation and leading-in-jetty is expected
to be completed by end March 1969.
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Manufacture of Ogcilloscopes

3255. SHRI K. P. SINGH DEO:
Will the Minister of DEFENCE be pleased
to state :

(a) whether itisa fact that Govern-
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ment propose to permit the manufacture of

Oscilloscopes by large industrial units in
collaboration with some foreign firms ;

(b) whether it is also a fact that Oscil-
loscopes are already being manufactured
by some 15 small units ia the country with
indigenous know-how and are capable of
meeting the most rigid Indian Army speci-
fications ;

(c) whether it is also a fact that the
Pederation of the Association of Small
Industries of India have opposed Govern-
ment’s proposal ; and

(d) if so, the reasons for permitting the
large industrial units to manufacture
Oscilloscopes with foreign collaboration ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (d). The Government
have at present under consideration +a
scheme fiom a unit in the private sector
for the manafacture of high quality and
high precision Oscilloscopes in collaboration
with a foreign firm. All aspects of the
case, namely the manufacture already
established, the desirability of having Osci-
lloscopes of high quality and high precision
to meet the more sophisticated requirements
of resecarch and development as also the
points raised by the Federation of the
Association of Small Industries of India
are being kept in view.

Infantile Mortality among Newspapers

3256. SHRI D. N. PATODIA . Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

ta) whether any survey of the infatile
mortality among newspapers, both English
and language, has been made ;

(b) if so, their death rate ;

(c) whether Government bave tried to
analyse the causes ; and

(d) the steps which have been taken to
check the death rate ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). The Registrar of
Newspapers has been conducting a statisti-
cal survey in this regard since 1965. The
information is included in his annual
reports which are laid on the Table of the
Houss.

DECEMBER 4, 1968

Written Answers 108

(c) and (d). Owiang to lack of adequate
response to enquiries instituted by the
Press Registrar, no definite conclusion as
to the causes of mortality has been possi-
ble. The scanty information available
indicates a variety of reasons including
lack of managerial ability and financial
resources.

Asian Conference on Radio and

Broadcasting
3257. SHRI MAHANT DIGVIAL
NATH : Will the Minister of INFOR-

MATION AND BROADCASTING be
pleased to state :

(a) whether itis a fact that five-day
Asian Conference on radio and broadcast-
ing was held at Kuala Lumpur in the
second week of September, 1968 ;

(b) if so, the names of the countries
who participated in the conference ; and

(¢) the decisions arrived at the confe-
rence ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b) Pakistan, Ceylon, Singapore, Japan,
Malaysia, Indonesia, Thailand and India.
Besides representatives of F.A.O., 1.T.U,,
A.B.U. and UNESCO, participated in it.

(c¢) The main recommendation made at
this conference was that a Regional Train-
ing institution for broadcasting should be
set up at Kuala Lumpur.

Indians Settled Abroad

3258. SHRI S. R. DAMANI : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the number of Indians who went to
foreign countries for higher studies or in
pursuit of jobs since the 15th August,
1947 ;

(b) the number of Indiane who settled
down in those couantries accepting foreign
nationalities ;

(c) the names of countries and the
sumber in each so settled ; and

{d) the reasons which prompted these
people for taking such stops ?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (d). The information
is being collected and will be placed on
the Table of the House as soon as possi-
ble.

Kashmir Question

3259. SHRI S. R. DAMANI: Wil
the Minisicr of EXTERNAL AFFAIRS be
pleased (o state :

(a) the number of times since the first
cease-fire in Jammu and Kashmir, India
raised the issue on her own initiative and
not as a measure of defence before an
international forum or directly with the
Government of Pakistan to get vacated the
continued aggression on and holding of
certain India’s territory in the Kashmir
valley ;

(b) the ye#rs in which this has been
done and the amount of success achieved
each time ; and

(c) the stage at which the position
stands at present ?
THE PRIME MINISTER, MINISTER

OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (c). Pakistan conti-
nues to illegally occupy part of the State of
Jammu and Kashmir. It is Government's
policy to seek vacation of Pakistani aggre-
ssion through peaceful means and bilate-
rally. This has been made explicit in-
numerable times in the Security Council
and outside.

Indigenous Prodaction of Defence
Equipment

3260. SHRI S. R. DAMANI : Will
the Minister of DEFENCE be pleased to
state :

(a) the percentage of indigenous pro-
duction to the total needs of defence
equipment of the country and their break
up for the three Services ;

(b) the foreign exchange required for
imports and its percentage to the total
needs ;
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(c) whether indigenously manufactured
equipments can stand equal comparison
with similar varleties of equipments pro-
duced by other countries both in effecti-
veness and technological development ;
and

(d) the efforts which are being made
to produce such items which are still im-
ported as absolutely essential items for de-
fence purposes ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) The percentage of indi-
genous production to the total peeds of
the Defence equipment for the three
Services varies from item to item and it is
not possible to accurately indicate the
break-up. However, the total volume of
Defence stores produced in the Public and
Civil Sectors has been gradually increasing
and it was of the order of Rs. 300 crores
in 1967-68.

(b) It is not in the public interest to
give this information,

(c) Yes, Sir,

(d) To the extent possible, steps are
taken to develop and manufacture indi-
genously such items and a very large num-
ber of items which were hitherto imported
arc already being manufactured in the coun-
try. The Decpartment of Defence Supplies,
which ‘was set up about 3 years ago, also
assists in promoting substitution of import-
ed items by indigenous manufacture.
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Creation of Post of Accounts-Cum-A dminis-
trative Officer in the National Sample

Survey Directorate

3263. SHRI DHANDAPANI: Will
the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that a post of
the Accounts-cum-Administrative Officer
has been created in the Directorate of
National Sample Survey :

(b) if so, the justification for the crea-
tion of such a post in a subordinate office
like the Directorate of National Sample
Survey ;

(c) when the post was created and up-
to what period and when the incumbent
joined ; and

(d) whether it is a fact that the sanc-
tion for the aforesaid post was renewed for
the year 1968-69 without locating the speci-
fic savings in the current years budget ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) The post was created due to in-
crease in the volume of work in the Direc-
torate of National Sample Survey and to
strengthen the arrangements for supervision
of accounts and general administration.

(c) Sanction was issued on the 30th
January 1968 for the creation of the post
till 29th February 1968. The incumbent
took charge on 28th February 1968.

(d) The period of the post will extend
upto 28th February 1969. It was stipulat-
ed in the sanction itself that the expen-
diture involved would be met from the
budget grant of the Directorate of National
Sample Survey for 1968-69.

Staff Ingpection of Directorate of National
Sample Survey

3264. SHRI DHANDAPANI: Will
the PRIME MINISTER be pleased to
state :

(o) whether the Inspection of the Staff
Inspeciion Unit of the Ministry of Finance
was carried out in the Directorate of
National Sample Survey in respect of all
categorics of posts before the post of
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Accounts-cum-Admiaistrative Officer in the
Directorate of National Sample Survey was
created in February 1968 ;

(b) whether the Inspection has been
carried out subsequently :

(c) what has been the staff strength
in the Directorate of National Sample
Survey as on the Ist March 1962, 1963,
1964, 1965, 1966, 1967 and 1968 and the
percentage increase year-wise ; and

(d) whether the creation of the post of
Accounts-cum-Administrative Officer is in
conformity with the Government policy in
this respect ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
-TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). No, Sir.

(c) The information is given in the
statement attached.

(d) The creation of the post was justi-
fied by the increase in the volume of work
in the Directorate of National Sample
Survey and the need to strengthen the
arrangements for supervision of accounts
and general administration.

AGRAHAYANA 13, 1890 (SAKA)

Statement
Year Staff strength % Increase
over the
preceding
year
1962 1882 20
1963 1882 Nil
1964 1882 Nil
1965 1866 0.8
1966 1872 03
1967 1938 3.2
1968 1954 0.8
Dallies and Weeklies and other
Publications
3265. SHRI ABDUL GHANI DAR :

SHR1 G. C. DIXIT :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

How many dailes, bl-weeklies, bl-month-

Written Answers 114

lies, montlhies, 3-monthlies and 6-monthlies
and yearly publications in each language in
cach State were published in 1967-68 and
the quota of papers allotted for each langu-
age as also the amount paid to each langu-
age paper for official advertisements ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : Information about the number
of dailies, bi-weeklies, bi-monthlies, month-
lies, 3-monthlies, 6-monthlies and yearly
publications in each language and in each
State and the quota of paper allotted for
each language etc. for 1967 have been given
in the 12th Annual Report of the Registrar
of Newspapers for India Part 1 (Press in
India 1968) placed on the Table of the
House on 28 8.1968.

Information regarding the details of
advertisements released to individual news-
papers and the amounts paid to them is
treated confidential between the Directo-
rate of Advertising and Visual Publicity
and the individual papers. It would not
be good business ethics to divulge this
information unilaterally without the prior
consent of the papers concerned.

Alternate Policy Approach to the
Fourth Plan Submitted by Chief
Miuister, Kerala

SHRI SARJOO PANDEY :

SHRI N. R. LASKAR :

SHRI B. K. DASCHOW-
DHURY :

SHRI P. C. ADICHAN

Will the PRIME MINISTER be pleas-
ed to state :

(a) whether it is a fact that Chief
Minister of Kerala has submitted the frame-
work of an alternate policy approrch to the
Fourth Plan ;

(b) whether Government propose to lay
a copy thereof on the Table ;

(c) whether it is a fact that he has
requested to convene a speclal meeting of
the National Development Council to dis-
cuss this : and

(d) if so, be reaction of Government
thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENBRGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The Chief Minister of

3266.
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Kerala has submitted a paper entitled
“Towards an Alternate Policy Framework
for the Fourth Plan.”

(b) A copy of the paper is laid on the
Table of the House. [Placed in Library. See
No. LT-2511/68).

(c) Yes.

(d) The basic policy Implications relat-
ing to the Fourth Plan were discussed when
the document on “Approach to the Fourth
Plans" prcpared by the Planning Com-
mission was discussed in the National Deve-
lopment Council. The work of preparing
the Plan on the basis of thls document has
already reached on advanced stage.

Collection of Crop Estimates hy National
Sample Survey

3267. SHRI LOBO PRABHU : Will
the PRIME MINISTER be pleased to
state 1

(a) whether there is a proposal that
collecting of the crop estimates by the
National Sample Survey should be stopped
as those are higher by 8 to 13 per cent as
compared with those of the Ministry of
Food and Agriculture ;

(b) whether this disparity is due to
human factors or methodological differe-
nces ; and

(c) whether Government would restore
public confidence by investigating {into
them by an independent statistical autho-
rity ?

THE PRIME MINISTER, MINIiSTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) A proposal to disconti-
nue the NSS series of crop estimates in
their present form is under consideration.

(b) This matier has been examined by
a Technical Committee on crop estimates
and Its conclusion is that the disparity
could be due both to methodological differ-
ences aud human factors.

(c) Steps are being taken to improve
the quality of the official series of crop
estimates,
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Round Table Conference Between
India and Japan

3268. SHRI RAMACHANDRA
VEERAPPA :

SHRI R. R. SINGH DEO :

SHRI N. K. SANGHI :

SHRI SITARAM KESRI :

SHRI R. BARUA :

Will the PRIME MINISTER be pleas-
ed to state the outcome of the Round Table
Conference held between India and Japan
in November, 1968 ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : The Round Table Conference
of the India and Japan Committees was
held to discuss, at non-governmental level,
the different aspects of Indo-Japanes eecono-
mic collaboration in a changing world. It
was concerned with the long-term perspec-
tive of Indo-Japanese economic relation-
ship ; specific day-to-day questions out-
standing between the two countries did not
come_ within its purview.

The topics discussed at the Conference
included Experience of Planning ; Financial
Industrial, Trade, Educational and Cultural
Ccllaboration ; and Regional Cooperation.
A Joint Communiaue was issued by the
Conference outlining its conclusions and
re-commendations. Copies of this Com-
munique are available in the Parliament
Library.

Appointment of Secretaries in

Ministries
3269. SHRI BENI SHANKER
SHARMA : Will the PRIME MINISTER

be pleased to state :

(a) whether there has been some delay
in making appointments to the vacant posts
of Secretaries in various M'nistries ;

(b) whether it is a fact that the delay
has been due to the Ministerial preferences
in the matter ; and

(c) if so, the policy followed in such
such matters.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
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TERNAL AFFAIRS (SHRIMATI! INDIRA
GANDH]I) : (a) No.

(b) to (c). Do not arise.

Banning of Foreign Films of the Type
of ‘“How to Steal a Million”

3270. SERI K. N. PANDEY : Will
the Minister of INFORMATION AND
BROADCASTING be plecased to state :

(a) whether the culprit of the theft into
the National Museum, New Delhi was in-
spired to commit burglary after having seen
the film “HOW TO STEAL A MILLION" ;

(b) if so, why such foreign films are
allowed for exhibition purposes ; and

(c) the steps which are being taken to
prohibit the import of such film into
India ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). The case is still
under investigation by the Police. How-
ever, the film has been passed by the Cen-
tral Board of Film Censors who obviously
did not find anything objectionable in the
film. In its artistic merit, the film has
earncd high praise of film critics and con-
nolsseurs.

Heclp to Victims of Earthquake in Iran

3271. SHRI BABURAO PATEL:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that a special
Indian Air Force plane airlifted to lran
2,000 woollen blankets, 2.000 puliovers, 35
tents and 66 packages of medicinc—all cost-
ing Rs. 1,79,979 to belp the victims of
earthquake in Iran ;

(b) whether itis a fact that a press
conference held on the 5th May, 1967,
General Hassan Pak Rawan, Iran’s Ambas-
sador to Pakistan said that ‘“lran would
help Pakisian in every possible way in the
event of a new conflict with India ; and

(c) if so, Government’s reaction there-
to?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF

PLANNING ‘AND MINISTER OF EX- -

TERNAL AFFAIRS (SHRIMATI INDIRA’
GANDHLI) :  (a) Yes, Sir.
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Written Answers 118

(b) This was reported in Pakistan press
and radio.

(c) Assistance was given to the victims
of the earthquake in Iran on humanitarian
grounds as well as in the context of the
growing relations between India and lran.
Government do not consider this assiss-
tance to be detrimental to Indian inte-
rests.

India’s Stand on Czechoslovakia Issue

3272. SHRI P. N. SOLANKI : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether there were any comments
or criticism published by the U.S.S.R. re-
garding India’s stand on Czechoslovakia ;
and

(b) if so, Government's reaction there-
to?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDH!) : (a) and (b). The Govern-
ment noted the comments which rppeared
in the Pravda of the 30th August. It re-
ferred to India’s “realistic” stand on
Czechoslovaklia in the Security Councii.
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Suggestions by Federation Of Indian
Chambers of Commerce and Industry
Re Fourth Plan

3274. SHRI K. P. SINGH DEO: Will
the PRIME MINISTER be pleased to
state :

(a) whether itis a fact that the Fede-
ration of Indian Chambers of Commerce
and Iodustry has made a five-point sugges-
tion to Government in regard to the Fourth
Plan ;

(b) if so, details thereof : and

(c) the reaction of Government there-
to?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) The suggestions are that (i) more
capital must be invested in more produc-
tive sectors ; (ii) the Plan should be selec-
tive and indicative ; (iii) the Plan must be
flexible and should be revised every year ;
(iv) implementation and management of
projects must conform to highest commer-
cial standards ; and (v) the economic policy
should promote cost consciousness and
induce greater economic effort ; and

(c) The Fourth Five Year Plan is under
preparation. These views, along with otbers
expressed on the question, wiil be kept
under consideration when formulating the
Fourth Plan. However, the Planning Com-
mission’s document on ‘Approach to the
Fourth Five Year Plan’ indicates the basic
policy issues which are being kept in view
while preparing the Plan. The formula-
tion and execution of the Annual Plans
provide the necessary flexibility and scope
for revision.

Appointments of Secretaries

3275. SHRI MAHANT DIGVIJAL
NATH : Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that Govern-
nent are announcing a series of appoint-
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ments to the posts of Secretaries in the
Government of India in the near future ;

(b) if so, whether all these appoint-
ments will be by transfers and promotions
from one Ministry to another ;

(c) whether some persons will be selec-
ted from the States’ quota ;

(d) if so, how many ; and

(e¢) how many of the 1.A.S. personnel
will be promoted as Secretaries ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (e). Some appoint:
ments, mostly in the nature of changes of
assignment of Secretaries to Government,
have either been made or are expected to
be made shortly.

Fresh appointments to the rank of
Secretaries are made after considering the
suitability of officers both at the Centre as
in the States. There is no quota as such,
allotted to States.

U. S. Financed Himalyan Border
Study Projects

3276. SHRI INDRAJIT GUPTA:
Will the Minister of EXTERNAL AF-
FAIRS be pleasee to state :

(a) the action which has been taken in
terms of assurances in the Lok Sabha on
the 5th August, 1968 that U.S. Financed
Himalayan Border Study Projects would be
carefully investigated ;

(b) whether the project sponsored by
the University of California and financed
by the U.S. Defence Department has been
examined in detail ; and

(c) if so, the result thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). The Himalayan
Border Countries Project of the University
of California has since been reviewd by
Government.

(c) The research schemes under the
Project have been wound up and totally
discontinued.
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Release by Pakistan of Shri Trilok Chandra

3277. SHR1 INDRAJIT GUPTA :
SHRI HIMATSINGKA :
SHRI1 S. K. TAPURIAH :
SHRI M. L. SONDHI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the reply
given to Starred Question No. 70 on the
13th November, 1968 and state:

(a) whether it is a fact that the Pakis-
tani authorities have subsequently linked
the question of Shri Trilok Chandra’s
release with allegedly illegal detentions by
India of three Pak. nationals;

(b) if so, the facts pertaining to these
cases; and

(c) whether Government have finally
rejected the proposal for an exchange of
prisoners on humanitarian grounds ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND M|NISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI : (a) to (c). The Government
of Pakistan bave recently revived their
previous proposal of exchange of Trilok
Chandra with one of the two Pak nationals
who are still undergoing imprisonment in
India. As according to our information
Trilok Chandra has already completed his
sentence in Pakistan, the Government of
India have offered to release, in exchange
for Tirlok Chandra, some Pakistani natio-
nal, who is about to complete his term of
sentence in India

Trade Treaty with Nepal

3278. SHR1 B. N. SHASTRI :

SHRI G. G. SWELL :

SHRI BENI SHANKER
SHARMA :

SHRI S. K. TAPURIAH

SHR1 VALMIKI
CHOUDHARY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether a trade treaty has been
negotiated or signed with Nepal; and

(b) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) 1 (a) A Treaty of Trade and

AGRAHAYANA 13, 1890 (SAK A)

Written Answers 122
Transit was signcd between the Government
of India and His Majesty’s Government of
Nepal cn 11. 9. 1960. It came into force
from Ist November, 1960. It expires on
31. 10. 1970.

(b) A copy of the Treaty was laid on
the Table of the House in November, 1960,
and discussions concerning it have been
held in the House on several occasions
during the last 8 years.

Corporation for A. I R.

3279. SHRI B. N. SHASTRI :

SHRI RAM AVATAR SHASTRI:
SHRI VALMIKI CHOUDHARY:
SHRI SITARAM KESRI :

Will the Minister of INFORMATION
AND BROADCASTING be pieased to
state :

(a) whether Government have taken
any decision on the question of constitu-
ting a Corporation for A. 1. R.;

(b) if so, the nature thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). The recommendation
of Chanda Committee on this point is yet
under consideration and a final decision
about change in the organisational struc-
ture of A. 1 .R. has not been taken.

Visit to India by Israeli Dcfence
Minister’'s Wife

3281. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Mrs,
Moshe Dayan, wife of Israeli Defence
Minister paid a visit to India on the |7th
November, 1968;

(b) if so, the purpose of her visit;

(c) whether she has offered on behalf
of Israsli Government 12 scholarships to
Indian students for studies in Israel; and

(d) if so, the steps which Government
are taking in this regard ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Mrs. Moshe Dayan was
in India from November 2 to 17, 1968.
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(b) She came to India as the Israeli
delegate to a meeting, organised by the
International  Labour  Organisation, of
experts on the role of handicrafts in the
national economy of developing countries.

(c) and (d). The Government of India
have seen press reports quoting Mrs. Dayan
as regretting that India had not accepted
12 scholarships that the Israeli Govern-
ment had offered to Indian students. The
Government of India have no official
information about this.

«“Hate India’’ Campaign in Pakistan

3282. SHRI D. N. PATODIA :
SHRI N. K. SANGHI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that a ‘Hate
India” Campaign has been let loose in
Pakistan of late;

(b) whether Government have invited
the atiention of the Pakistan Government
to the fact that such trades are in viola-
tion of the Tashkent Agreement; and

(c) if so, whether any response has
been received from the Pukistan Govern-
ment ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI] INDIRA
GANDHI) : (a) “Hate India” campaign
continues at a high pitch in Pakistan.

(b) and (c). This anti-India campaign
by Pakistan is in complete violation of
article 1V of the Tashkent Declaration and
we have protested many times to the
Pukistan Government against this violation.

Pakistan’s response is not helpful and
she has not slackened the anti-Indian
campaigo.

Analysis of E.C.A F.E. Planning in ladia

3283. SHRI DHIRESWAR KALITA :
Will the PRIME MINISTER be pleased to
state :

(a) whether it is a fact that an analysis .

of E.C.A.F.E. of the recent trends in plao-
ning in India has given an indication that
the country is retreating .from the basic
ideas of ,plauning which .shaped the first
thres Plans;

DECEMBER 4, 1968

B"rmu A'luweu 124

(b) if so, the basis on which the
E.C.AF.E. Study has given such an
indication; and

(c) Government's reaction thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (c). An observation to
this effect huas been made in the Economic
Survey of Asia and the Far East —1967.

The observation has been based on the
following analysis: —

(i) that, policies with short-time hori-
zon, as evident from three Annual Plans
and deferment of the Fourth Plan, had
taken the place of development planning
which in the past was typically based on a
long-term perspective;

(ii) that in the past, instead of waiting
for the availability of financial resources,
it was the policy of creating savings
through investment planning that guided
the process of resources mobilisation,
while the prevailing policy points®to a
transition o low-pressure policy indicaling
lesser order of effort in mobilising resour-
ces; and

(iil) that, there 1is a shift in emphasis
in respect of plan priorities, namely, from
industrialisation to agriculture.

The Survey contains information and
observations about Indian economy which
are not based on facts, and draws inferen-
ces based on economic propositions of
questionable validity.

There has been no departure from the
basic ideas of planning. It was under
exceptional circumstances that the finalisa-
tion of the Fourth Plan had becen delayed,
which the E.C.A.F.E. survey also recog-
nises. It was specifically, with a view to
forestalling any pause in the planning
process that the Annual Plans were for-
mulated during the period 1966 to 1969.
The Fourth Five Year Plan is currently
under formulation.

Marriage of [. F, S. Officers with Foreiguers

3284. SHRI C. CHITIYBABU : Will
the Minister of EXTERNAL AFFAIRS.
be pleased to state :

(a) whether it is a fact that LF.S.
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Officers are not permlitted to marry foreign-
ers; and

(b) if so, under what
are able to do so ?

conditions they

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) Under no circumstances are I.F.S.
officers now allowed to marry persons
other than those of Indian Nationality.

Monitoring Service of All India Radio

3285. SHRI S. D. SOMASUNDARAM:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that institutions
concerned with Monitoring Service of the
All India Radio are considered to be of
sufficient national importance;

(b) if so, whether it is a fact that
Monitoring Service office at Simla is head-
ed by a person who is of doubtful integ-
rity;

(c) whether it is also a fact that some
serious complaints against him involving
his character and misuse of his official
position have been received; and

(d) if so, the action taken are pro-
posed to be taken on these cemplaints ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.

SHAH) : (a) Yes, Sir.
(b) No, Sir.
(c) and (d). Some complaints were

recelved previously which could not be
substantiated. Some complaints received
recently are being looked into.

Commonwealth Prime Ministers’ Conference

3286. SHRI SHIVA CHANDRA JHA:
SHRI R. BARUA :
Wil the Minister of
AFFAIRS be pleased to state :
(a) whether it is a fact that India has
been invited to attend the coming Common-
wealth Prime Ministers’ Conference in
England ; and
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(b) if so. the issue which would be
raised by the Indian respresentative in that

Conference ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-

NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.
(b) The discussions relating to the

Conference are informal and confldential.
It is not customary to publicise the agenda
in advance.

Derequigitioning of Land in Gurgaon Villege
acquired for Defence Purposes

3287. SHRI YAJNA DATT SHARMA:
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government have received
any memorandum from the villagers of
Gurgaon requesting him to derequisition
the land which was requisitioned for the
purposes of ammunition depot, aerodrome
and other defence purposes ;

(b) if so, the main demands of the
villagers as set forth in the memorandum ;
and

(c) the action taken by Government
thereon ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) The main demands are for dere-
quisitioning ef ‘land surplus to defence
requirements and early acquisition of the
land permanently required for the Defence
Services.

(c) T have already informed the House
in my reply to Starred Question No. 236 on
31-7-68 that a decision has been taken to
derequisition 415 acres of land which is not
required for the Defence purposes and
acquire the rest for which action is in hand.

Rabipdra Nath Tagore’s Relics in East
Pakistan

3288. SHRI SAMAR GUHA : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the Pakistan
Embassy has issued a misleading Press Note
about the preservation of Mahdkavi Rabfadrs
Nath Tagore’s relics in East Pakistan ;
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(b) whether in that note mention has
been made about the Kutibari of Silaidaha
of Kustia District but nothing has been
said about Kacharibari of Sahajadpur in
Pabna District, about which the Prime
Minister assured the House that the Pakis-
tan Government will be requested to pre-
serve it properly ;

(c) whether Government have sent any
note to the Pakistan Government about the
misleading Pakistan press note and asked
for fresh information regarding the Kachari-
bari of Sahajadpur ; and

(d) if so, whether any reply has been
received from the Pakistan Government and
if not, the reasons therefor ?

THE ' PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Yes, Sir.

(c) and (d). In response to our enquiry,
the Government of East Pakistan have
stated that the allegations regarding the use
of the first floor of the Poet's house ‘Kach-
aribari’ at Shahjadpur as a dak bungalow
use of the Poet’s study as a public lavatory
and damagefloss of furniture, objects of
art and other articles, are not based on
facts. According to them, the building, the
library, the furniture and other articles are
being properly looked after and maintained.

“eitory’’ werfex

3289. oft wy'7 fag wdtfear : Fa
QUAT G RETCW FH qg A 7§
w3 fw

() #ar g7 * 7ar ¢ e g Y
wafwa fed a swfay ot § daw
& queY %1 AR fwar T

(w) =1 Feradd wgei @ W@
wafes # yeuw & fad a8 ¢ Q@ q8w
xq gog qx sq7 agf fEar ar ; W)

() *=1 ag wwfr Fa< N 0
frmraT STAM WX Farw & "R § ol
& wfa wereR areT AT Y6 fwre fear

wiar ?
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T ot FEIEW qeA (s Wo &o
ag) : () ¥ (7). F7 fooew Jraz AT
7w feer Y fRand & fad weafafga
1t qx faac &7, gwifga fear 0 @
feax § a¥ qosf & afg 9 N w9
fopar war qr 7 T wrEer & 9

Films exempted from Entertainment Tax
in Foreign Countries

3290. SHRI K. N. PANDEY : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether it is a fact that some Indian
Films have been exempted from entertain-
ment tax in foreign countries ; and

(b) if so, the names of such films ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). The information is
being collected through Indian Missions
abroad and will be laid on the Table of
the House in due course.

Force Landing of 1.A.F. Plane Near Chanda

SHRI BENI SHANKER

SHARMA :

SHRI D. C. SHARMA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether an Indian Air Force plane
force-landed on the 31st October, 1968 near
Chanda, 100 miles from Nagpur ;

(b) if so, whether any inquiry has been
made into the incident ; and

(c) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.

(b) Yes, Sir.

(c) The proceedings of the Court of
Inquiry have not so far been finalised.

3292.

Declaration of ‘Non-use of Force’

3293. SHRI BENI SHANKER
SHARMA :
SHRI D. C. SHARMA :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :
(a) whether India has been trying to
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persuade all nations specially the Big
Powers to agree to a ‘declaration of Non-
use of Force’ at the current session of the
U. N. Genperal Assembly ;

(b) if so, whether any support has been
received in the matter ; and

(c) the steps taken to bring a formal
resolution before the General Assembly ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (¢). The UN Charter
itself requires the Member States to refrain
in their international relations from the
threat or use of force against any State.
The General Assembly adopted Resolutions
2131 (XX) and 2160 (XXI) which called
inter alia for the strict observance of this
Charter requirement. The General Assem-
bly has also set up a Special Committee of
31 Member States to draw up a comprehen-
sive Declaration embodying certain basic
principles including the non-use of force.
India is a member of this Committee and is
engaged together with the others in formu-
lating a Declaration.

Institute for Training Radio and Televigsion
Broadcasting Staff

SHRI MAHANT DIGVIJAI

NATH :

SHRI R. K. SINHA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that UNESCO
has urged for the establishment of an Insti-
tute for further training to the radio and
television brodcasting staff in Asia ; and

(b) if so, Government’s reaction there-
to ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b) The Government has lent its sup-
port to the proposal.

3294,

Explosion of a Flying Object Near Moradabad

3295. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that an object
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Fighters
flying at a very high speed exploded on the
7th September, 1968 near Moradabad (U.P.)

(b) if so, whether the investigation into
the nature of explosion has been completed:

(c) if so, the details thereof ;

(d) whether it was a spy object sent by
some foreign country ; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Government have no infor-
mation.

(b) to (¢). Do not arise.

12.14 hrs.

REJECTION OF MERCY PETITIONS
OF RHODESIAN FREEDOM
FIGHTERS

MR. SPEAKER : It has been brought
to my notice by Shri Chintamani Panpigrahi
from this side und by Shri Madhu Limaye
from the other just now that the mercy
petitions of the Rhodesian freedom fighters
have been rejected, and they, about 36 of
them, are likely to be hanged. This is a
horrible thing. The whole House is one in
feeling that they must be saved. Our fur-
ther appeal for saving their life may be
communicated. There are no two opinions
on this matter. 1 do not think any human
being anywhere will want them to be
hanged.

ot o fag (Jgas) ;e
A3zT,. .. (sawam)...

§t ww sArhw (swk afa) ¢
T ow At o W\ gt o
wiar ot (sqaew). .,

MR. SPEAKER :
for saving their lives.

st vy fom? () : FgrTfy At
R T o7 § T w9 N fereh A
gt fifyg ;... (sqEawm)...

MR. SPEAKER :
Minister.

The whole House is

The Home
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12.15 br.
QUESTION OF PRIVILEGE

Alleged lliegal Arrest of Shri J. M Biswas
in West Beagal

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : As regards the
point of privilege raised by the hon.
Member, Shri J. M. Biswas yesterday, |
have looked into the papers furnished by
the State Government of West Bengal and
the copy of the document furnished to the
hon. Speaker. Since the position is not
quite clear on one or two points, 1 have no
objection to the matter being referred to
the Committee of Privileges.

MR. SPEAKER : The question is :
“That the matter be referred to the
Committee of Privileges.”
The motion was adopted

12.16 hrs.
PAPER LAID ON THE TABLE

Action taken on the Indian Statistical
Institute Review Committee
recommendations

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(DR. SAROJINI MAHISHI) : On behalf of
Shrimati Indira Gandhi, I beg to lay on
the Table a copy of the Indian Statistical
Institute Review Committee recommenda-
tions.  [Placed in Library. See No. LT-
2500/68].

COMMITTEE ON  PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

Forty-first Report
SHRI KHADILKAR (Khed): 1 beg
to present the Forty-first Report of the

Committee on Private Members’ Bills and
Resolutions.

1217 brs.

[Mr. Deputy Speaker in the Chaijr)
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REJECTION OF MERCY PETITIONS
OF RHODESIAN FREEDOM
FIGHTERS —Cond.

ft ad FRERm v Qe A
fafea grf sfggar € Aaf #) A
W®E T ¥ azedl @1 o ATgEr
T Y A 1L, (AN, w@YEE ATEd
¥ Fgr Wy g ¥ gA o ady
1 g & av gAY ggi § wrAr Ffgw
...(smagm@).. 3% g} =Ey fE gae
F wrg@ azi | @ )., (swENF)...36
R A G W] oo @ A M @D
T gt @ar faer a1 W W TR
At Ffze 1. (caam)...

SHRI S. M. BANERIJEE
Let him go back.

(Kanpur) :

«f WS AN ¢ FIHAYCT q ATET
fagay |

MR. DEPUTY SPEAKER : Your
protest and suggestions have been heard.

At WX FATESR WG FEA T
# sy f& ¥ wigda wgad ¥ o
st ¥y A ¥ fag 7% 1. (smwwmw)...
FATA qat F GRS AGT HAT

F qgEaAr A1, (Swwww)..,

qTERA
arfgT

ot ofy guww (@ren)
waad & arawE A
... (EE™)...

st gaeaE g (el &%) : 8w
agEre W F v F aft £
... (STA). ..

st WX FEENY ;WA AT § qO
JFY & W TEX 9 WE &N
oo (STEE™), .,
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MR. DEPUTY-SPEAKER : The House

has already expressed its feelings in the

matter.

SHR! VASUDEVAN NAIR (Peermade):

We are surprised that there are members
like this in this country.

SHR| J. M. BISWAS (Bankaura) :
There are British stooges in this couatry.

fiwg fomd : ¥ am@ A g
#Hfgg

N eI AW qw o ogR A aead
afgw

SHR! JYTIRMOY BOSU (Diamond

Harbour) : We want to hear to Govern-
ment,
ot T fag o omTeRe wgad

q1g Y e, IAFT fgwrr @e fEar
Y 1, .. (sqAET).L

st Ay fowd : ow A & ag wgar
sigar § f& Mmoo Fand
FIFTT § I fadlg w<& wod ) eqa@T
sy wifyg fear 3 gaga A few &
ger w, o fadga gra gaw qw
aaa & F7 q@t I grAew g, AQ
fs it faareer S gl Y, wawd
arg Na fear srar aga wafas aa &)
CICEECEN A U L e i
A wiwe & ge gfaffe 3 geer
T F7qT T gAedt § P X wrEiAg
e ¢ s gak € warar aar fa 36
&l B GiE 9T qgrar ar @r oo
WIEHA ®IAR TEH T WIQ £Q §, WA
Nzag gh A af § Afes & qgi
aT aYfgsr ®Tar Smgar g e § @A
W afzeRt &' gEd A A
faFer & e 3 7 o1d 1 AR 08 R
A AW W wgaE, famga Ak
qudier & gy | A waagdfe
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FART AwE & T Awed §,
N 7 gie, 9% ar@ A 7g I af=g
g fe g7 36w W wie @ A
rfga

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : My submission is that
after the Speaker has expressed the cancerd
of the House, let us not start a contro-
versy.

s wc ww g ;& off 5@ dia Y
ama g 6 go ¥o wTRIT & AN w
arady ¥ Tdear & Ag agy Twa § Afww
Frsgarsaar Y & fs M agi & wfw-
&3 ggi e A ¥ ¥ fAe ey § 39
w1 gaRk gru ofew®s T &0 AW
g g AR,

12.20 brs.
[Mr. Speaker in the Chair)

MR. SPEAKER : | thought that in a
dignified mabner we are protesting. On
behalf of the whole House, 1 said, we are
protesting. The whole Parliament protests
and the individuals are free to protest out-
side. That is not our concern.

SHRI VASUDEVAN NAIR : If some-
body expresses a view which is against the
spirit of our protest, what shall we do ?
(Interruptions).

SEVERAL HON. MEMBERS rose.

MR. SPEAKER : The charm will be
lost May I appeal to all of you to kindly
sit down. We are protesting effectively.
We are sorry that this has happened. On
behalf on the whole House we protested.
(Interruptions) **Nothing will -be taken
down. The Parliument is supreme. The
Parliament has protesied. 1 am not con-
cerned with what the Government does.

12.22 brs.
MOTION RE. FINAL REPORT OF
ROAD TRANSPORT ENQUIRY
COMMITTEE— Conrd.
st el fog (Qgas) . aoma
agea, ow & 57 @1 a1 fr ozt a3a9

**Not recorded.,
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[ T ferg]
wgX § Ig @ A aEa ¥ R s,
g grE-¥ ar ¥¥ I FEY 9T ATLATE
X el & AfFT gz aw 2 = =
towa gz s g e T I A
T ey a1 A gy g §
I & qrg-arw A frar @ o 9 F@
wrd fom Y A% wd g e
ntaY v afexaf, a gfwal, g
wagdl s fraEl & a=91 ® qaran
A @t €1 mit g7 wE F g
W F gma 9 g F HIHY ag9 g
AfeT WA AN z9 aE A %I NG
e & ST &Y ave fedt &1 sqA A8
FAT 1A AT GEEN F AOETd &
FWW HA § TR AN gy 2 fF a2
FTCEH a § @A sgrA ¥ A% 2T
# 3 1919 37X &7 aYaeq fwar A o

A a@ & ag Fear gw fr &<
g NfF qeFE ¥ N AT ar s da @
3@ # o Az fyert sifzw ) 9w
ot Az & fAu ogi a% g #r qegw
¢ 7g 917 3 3 T Y gEw w7 wdaw
§ a8 ¥Wrd Ty £ X Afe A qww
g 1 @9f § 3w 7 fyar ofewz, 2
naAde A d7F AqddE wqd fagmw ¥
gufas g7 ®T | 9 qEF * qTF
forg & 2a & N g8 V7% 7 gmg
sl 6 ¥ T W vz aww
fergeara & 5% ¥ a7 Wt Wi a0 E

S a9 & wgAT AT A A
¢ fr Ry o ¥ NFw  aw Fad § s
0% 3 fefigar Fewandy 7T A% fedfl-
Ja9 gEwwréT g W &F e JH
agi o 3 10-10 N9 & fog Sew aw
g% 9T 9w aifgd arfe gag w1 g
& W ot oErHa & s § ar qpe ¥
o § a8 79 & fay 2-w2 gyw qr AP
AWIwaRgE & faraY w1, g
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&1 91T g fawredt & wigdl &1 gHAA
dar . wafqe & wgar R QRO
fefezaz 27 urdT g7 SR @RI F AeA
& qa & ¥ @ @t qu it wed
STE ) Y wEe ¥ A6 Iy FT TRAET
frar & s g 10-10 e & wrad &
faw 37 =1 gawmw ar 2 4 & fefgwe
&= FardT a1 Y fRar I

oF qid & szar sigw & w9 g
ag 2 f& 9z qgrA &1 =g 9@ 9T 10
AT T FETFIGN S aY I 16 WA w7 &9
&1 feTgr qc vear @ 1 xW A 79 TQ
% fr g7 10 M@ & fan  2gra & wiH
Y 15 9o &1 fFcrar a7 qgar & W09
gz wed fr ag S Par g ? w@F T
7z & fr ot wraen ar § G fee o
qrftaa & zfaqra ar feent ST A &
axfaars S wrEar & oFg A qUAT
wgar & o fE oty & 20 3w 30 &
Ey AT AT qE X ast § o qad)-
frgi wre ¥ feest adt §, @A R
s s wrfex @ 6 9g™ & geaw 99
= w1 wraar w9 @ a7 § wfeT 9w
¥ gmfes feuar &7 78 gan LIEd
e & wha safeat s gfeat Lo
afy g feuar st ot BAT qE@T § 0
safqr ¥Q gA ¥ TwEEd g & 0
T T W TR R GF 5 F 9K
aagae 37 & far foar wmdn

qig § grg & zg of fa¥ea s
wrgar § fe W A 9 wyw ot &
STeT e ¥ 1§ g9 @9 39 A
2 formwr fe adar ag ar g fe ow
gt WY @R A Aiw aET 9FAn § W
goife g &1 wr@er A A far
afer g'fF ag @ 10 Mwr e g @
gafar ¥ ¥@ w feqm 10 Aw &
T qyar § | cafag Wi ¥ wrew a5
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TaAdz § A wEmem & froww feew
£ N 7d7 £ 9t ge g & a8 I° WY
WF | UF qIg T 49 g F A
fraral ox gew fear @ar ¥ EW S¥
e £ AFF N Pfgy w3 Fifge 6
7z Y2 I & s wfgg

@d gmemr q@rEl § A 9T
sawesfen # &1 I 7g =T A,
79 § ar AR wrE argw & gfaar w7 A
Ia & sEvwmesfen @ & 1 g9 @E
it & famr @1 % g A€ q1q A 2
FaifE 97 F qig W W gT faew &Y
gfayr gawew @ SfF Fgral & mMax-
wisfen & Ay S w10 g AT §
gaifeat g9 g9 $T €W § FE sq@m
A1z | S A § AR Qar ag 2 fF
waT §1€ Az g das 5 gaifEl & fae
qg g ar ST § 15-15 wasHy 9 fay
W €1 g ey, fawr mfz ¥ gigag
gfrg & faw gu 7 § WX wwfae ag
st WX & wiawwsfer god Al §
FI § | 59 JE 7 MaAfen § gfar
T & WAdEE S & g wT e
gz AFT A} § WM IZ A gL AN
Y FAr § oY 3§ wwW § o Efew
weg #Y a1 M3 Fgfeeq e A afeaai
gert sat § | XU FgAr § fr 5@ gigd)-
aislt Y WX wma @ 9w 9] Efew
wo@ g M dgiwew e T @«
arg qrET F7qFT A | wrw gfaw ¥
WA F wT@ W oAEIfer gt § ag
gg wuf 9 W fad qow fadt
aTgA ¥ 435 I%7 g 98 ¥ SgTET S9H A
&% fry w17 1 gfew ¥ @ & fag ofe-
fage arg o S mx foraAy gaifeds
AT g a3 q< &\

tgt #§ wior frads @ s

Q& & gragear ) fadada & a8
gwE d W 15 ar 20 guifdl & §3%
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FiaEm a1 @ g A aa g fe
fadt-asi &1 faafm & g1 2w s
T Y GFd A N fadl-aw fafwa o
W E A A § grand e
fafl-adsr #1 agfaaa 3 &) &giax
grd & Newre ) gz aw A
awdt |

gl ¥ @z & A1gT o q¥F vy
F 37 g 91 gEg A8 fowy fw
dawd #1 g7 o aifw ¥ o gl
FT QAT FIAT 9gar &1 ¥ g GHIT
g fr o Agaw grzaw € @1 @A ad
g€ gEd § 3T 9T 5-5 a1 7-7 WA
oY 7§ &9 § qgi garfei # wgfaga
# faq @ & AT ar wfge

"o oTo A qUAY AT F TH7
&Y garé g ot aw W@ @ ww
Az 7T A felwaT wfae Q@ dag
2q FTToN oo FT AFATZATE | T &
drargz am a gy & fyawr f& R
¥ e aregs AL AT § 1w A<
e Aife gsE @ae @A § et
2T F qI7 ag I9 ¥ q9¥C HTET A WA
AT & 1 @l g wfHIAT FIgE o Y
a1t Sed T Qa1 EAg TH Hoaw
qrar ¥ | g¥teT gz @ fr faw @i e
7 37 ¥ aregw €A1 §, 7 TR oRTEoTAo
¢ q9as ¥ areg® ar & 9T T A
§dwd ¥ arcgw Qar § 78 T u<e Ao
ude ¥ Hrag< &l ol oA § | A% wEAT
3 fr Wiex dgfece Uwe & aga o0 48
Ao ot o aY gk § I fLwiedizgma
frar aifge 1 3 A Q@ A AR W
w15 NfE §dod & gremd ¥ wifes g,
o wr-afag M F qEEAR G AT
e ol AT g & TR E
W A1 e & FwRT FAT A NF @@
gregde mifs & wed ¥ aifes g 0wl
g ¥ g & wfaa ¥ o glRadl
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[} Tareix fag]
& g miTedione H FAR dra ¥
WY Wi wifgd | KA FT AFET A &
f& &7 JTeDNone ¥ frad 2 13 Tifgd
sife ®1a o oY fasderd 99 9T maA
AN 29 q aw feoawi wTaF
g g AN wfeww ¥ @ ag s
g1ar aga e 2 ol 3g graE A
AT F1 A5G qTE AT T FAFY &1 |
£ & gATET Aot oo FT FTHA FroA(-
AT AT TfZT | 48 AN Yo UF FHY
gfefaga avet, gif  gfeface a9 2
ok =fF wfagx F 9@ 95w & aga
IATET FTH AT &, IT F Y FEA H
qfter gadt ozt &, I3 R fedfiwa a
gt @ar § AT g 99 & arw faa-
g gra1 A QA gEfag § wigm
fir Y3z & o awg &1 gifaww fear S
fir dUATSr ¥ €2TT F ALH T HTo
NoTo & JTTHT N wR afsawda AT
ar-gIwfaTs 99 & Fra< &, QIwers.
qd N @ & Fqmar q@A qIfE 9g T
ad% ¥ wodr fysderd A fAw 9,
qfea® w1 Siw adw § sgfaad aieg @
a1 % R §F AGAAT FIN a8 T
% |

N wa & wroEr qH9 qAAEE
s wrgaT § 9z 98 § fe oo ot -
frzg gt & f arag®t & fod &
ot § ag AT aw g &1 N g
gieted § ad M AN AT §1 WA
o wedfIT w1 ar foodl &7 awr gieards
¢ &) ag wodY qfATE € qrEd w9 FAT
Tt &, faad wadde A @ & 1 ag
gaTe @ % ¥z wifgr 1 & wgmw fe
ww A qe N o afweRa §, g §
w0 gieE w1 Fw Ay § o yewd §,
wigwzd §, g @Al ) ¥ feew & axfae
fair o 1 o @Al ¥ A€ Gyw g @
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g AT gheNE T, X Wy, faf
G 9N, 1 3 AT ) A AW EY =y
R gz qifwz fear Y qife ga Ay av
Wt f1E greeade fae @3

uF Aty N § qreT § wgAr Frgar
g a8 38 f faeelt § Y SronToardo A
oqwoT=o I qxfi & Sl & ag
TY g JIF1 & qF ¥ A 7€ § 9%
Y ST ITY FIGIT IIA § 1 Fg ALY
giar anfed 1 gR gwig § fF fafaeex
HIZT €T AT FT ah AT S419 & |

=t wegw wA X (IAE) ¢ oweA
agiza, & gk af@ & st fafaeez
q ot mwrARgd AFAd § A8 S FIAT
argar § fege Iw gend & QA
feawd &1 ux feawa @Y ag & 5 I
auF & AgEenggew &3 & fay
faad @7 @ T § I3 agd
F9 & 9] w9 fieelt &1 qeal
@, a avaf w7 AT, Ty A T3-
IR FT AT 1A & I F ar
M fag ez H g A F
fag st & amrar g fF sar w|F
vaewed faaar wifgd arfe Y #w WF
afl U FT 9T § SEF /e giedd
qU T §% | 59F Hw 9z ¢ fm @Y
F 9/ TaY 079 ot @t a9 ¥ fFag
Ry daa RN ar sy araF | 97
gfeal § oeg Q@ & 5 w2 xw  fwar
A, A1g a5 Wiegw § Ty feufer
g, g g & Aaw & Ty A =Ny
frorer gy sEE) W qU T F awdt wife
ITH 909 EHFT HANAT A JX 1 WA
GWRT & 919 AT g aY ag ag-a¥
fpraar e Sak afw ¥ @ 5 ar
a%dl |
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12,32 hrs.
[Mr. Deputy-Speaker in the Chair]

gEd ara ot ofw qww ¥ Fg W
w8 % £g W@ wradeT § @t arE '
¥ § 1 A% &9 3% o w3 @1 A 3gt
W wzan g fr g o fafred ®1 3@
& gren fafsees o) qqr ar@ wwa &3
¥ gzt o2 fag eatadt &1 faw frar
a7 I N7 fag $7 F1 fAAy 3T
¥ gar v ¥ sgiar frar | @z Mg A
FF AL IAA Y 80 HEN H-UF
z& ¥ mifas § 1 39 80 9T@E @l A
oY fegwd om IR § IR AE sAA
fear srar =nfgd | e ANg-IAE 9
dfax it & 1 g gz § fw i
qifeeare ¥ darg fqu, gege, faxre
famifaear i@ 1 faer &3 oF
fagr azt ga¥ UF A AT F AT GHS
FT fad | gawr e ag & fr oF 9y
ow A dfory, gad sz gaR A $fkax
gy Ay e et @ e qam §
e &1 gwEr 1§ gw fAgEn A
Fifzd | waT fedt @Y qsARE § Faf
) AT & A IHT q@ €EF { ArEAr
qzar & | WU qAT At & @ gwEr g
g grar Tifag, Sl ow & 91g W
wigi md Faee &, A gz &3, AT
#aq ¥ faar iy ) fagar At w9 gAr-
fag g% & | T ITFT SART F AT
qrer ¢ #9\fF FIK qTF a9 § A of
wrar 9ifgd, wfes Fargar g 5 e
feara ' 92qy fFar oy

it Jar = o fag ¥ wgr, &
ot wgar FEar § 6 @@ AR 9T gy
qifazy §, w9AT GIARIE ¥ sfany ar
wrawr § fowar, A s age S qed
& 1 qIEqTA & qra AR gur § gad
o fafiz & 1 Foager a@tar ag & fe dar
wfarga am) ang) o frwer § dar
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YT T qrEl X A fawar & oW
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THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V. RAO):
Sir, we have had a very interesting and
reasonably exhaustive discussion on the
report of the Keskar Committee and I
should like to thank al! the hon. Members
who have participated in the discussion.
Many coastructive suggestions have been
made and 1 would like to assure them that
I shall carefully study the records of this
discussion and, wherever necessary, I would
have extracts from these records- seht to
the State Governments and Ministers con-
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cerned with this subject. I have te say

that because this subject of motor vehicles

and road transport is very much of a State

subject. As far as the Centre is concerned,

it can exhort, advice, stimulate and may
have got some money to give but ultimately
the subject is a State subject and unless
the State Governments are prepared to
accept our suggestions it is not possible for
us to enforce those suggestions. It is from
that point of view that | had asked for
permission for this report to be debated in
the House of the People and 1 am sure that
the discussion that we have had will be
helpful in seeing to it that the recommen-

dations of the Keskar Committee are
implemented to the maximum possible
extent.

Now I would like to refer to a few of
the important suggestions and points that
have been raised in the course of the dis-
cussion. There has been a great deal of
emphasis on the fact that the taxation on
motor vehicles is very heavy and is acting
as a disincentive to the expansion of
motor transport. A suggestion has been
made that this taxation should be reduced.
Shri R. K. Amin and a number of other
Members including also Shri Indrajit
Gupta referred to that. Asfaras [ am
concerned | agree with the opinion that the
present taxation of motor transport is much
higher thun it should be from the point of
view of a proper expansion of road (rans-
port in the country ; at the same time, |
bave also made it clear that at the moment
it is not practical politics to talk of any
reduction in taxation. The line that I
have been taking all along has been that
instead of asking for a reduction in taxa-
tion we should concentrate on seeing that
as much as possible of the proceeds of
taxation on road users should be spent on
roads. That would be a more practical
way of achieving the objective we have got
in mind.

As regards the suggestion that was
made by Shri Indrajit Gupta that a fuel
tax should replace all the existing taxes,
this was a recommendation of the Keskar
Committee ; it was referred to the Trans-
port Development Couacil which consists
of all the Minister concerned of the States
and, | am afraid, they unanimously express-
ed the opinion that this was not a praciical
solution. So, that has not been accepted
by the State Governments,
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Then Shri Mohammad Ismail made
some reference to higher taxation of larger
units. 1 do quite understand what he had
in mind because as far as I know we do
not have a system of differential taxation
on the basis of the size of the units in an
industiy. In any case, as far as the road
transport industry is concerned, I do not
think it has reached a position where it
can be described as monopolistic or being
dominated by monopolists and so on. 50
per cent of the vehicles are owned by
single operators and something like 98 per
sent of the vehicles in 1963 were owned by
persons who had less than 5 vehicles each.
1 admit, the position has changed a bit in
the last three or four years, but neverthe-
less I do not think that we will be justified
in thinking that the monopolistic danger
crept into the road transport industry. 1t
is still very much an industry dominated
by single persons and by lower middle-
class people.

Incidentally, 1 would like to point out
that the Motor Vehicles Act itself, under
sections 47 and 55, provides for preference
in giving permits to co-operative societies.
In some states, the preference is also
given to ex-Servicemen Associations. There-
fore, that also acls:asainst any monopolistic
tendencies being developed in the indus-
try.

Then, the question of octroi and check-
posts was raised. On that, there can be
no difference of opinion. Everybody, from
every side of House, has condemued octrol
and (he large number of check-posts that
are connected with the imposition of octroi.
The hon. Member, Shri Dinkar Desai, refer-
red to the Tax as medicval and the hon.
Members, Shri Shashi Bhushan Bajpai,
Shri Indrajeet Gupta and Shri Barua also
suggested that it breeds corruption and
therefore, something should be done to do
away with octroi and the numerous check-
posts which we have not. It is one of thase
things where everybody agrees in principle
but nothing seems to happen very much in
practice. 1 put this proposition before
the Transport Development Council meet-
ing held in Mysore where also the States
were present including the represntatives of
the States under the President’s Rule and
they unanimously agreed that octroi showld
go-and it should be replaced by some sub-
.stitute tax on the lines of the substitutes
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suggested by the Keskar Committee or
some other substitutes. They all agreed
that octroi is bad and it should go and,
in any case, there should be no extension
of octroi and there should be freezing of
octroi at the existing levels. Unfortuna-
tely, even though there has been universal
acceptance of the principle, as there is in
this House and there was also in the Trans-
port Development Council meeting, 1 am
rather perturbed to find that in the last
two or three months, in some States, the
cart seems to be beginning to go a little
backward. A reference was made by one
hon. Member that there has been the ex-
tension of octroi duty on other articles by
the Banglore Corporation. It is, certainly,
a step in the reverse direction. A reference
has also been made to the position in
Mabharashtra where also some authorities
have been given the power to levy octroi
duties. Last of all, | saw a press report
that in West Bengal which under the
President’s Rule there is a suggestion to
permit the Calcutta Corporation to levy
octroi. So long, the West Bengal Govern-
ment had no octroi. They had abolished
octroi. | saw in the newspapers a sugges-
tion that the Calcutta Corporation should
re-impose octroi because it will get them
Rs. 5 crores or something like that. I
have immediately written to the Governor
of West Bengal on the subject pointing out
to him the recommendations of the Keskar
Committee, the decision taken by the
Transport Development Council, and sug-
gesting to him that if the Corporation want
money —no doubt, their demand for more
money is justiied—soms other methods
should be found like municipal sales-tax,
municipal sur-charge on sales-tax or some
other methods other than octroi for getting
revenue for the Corporation.

I am very glad that the House with
practically one voice has objected to the
continuance of octroi. 1 am sure the sup-
port that this particular proposition has
received from all Members of the House,
belonging to all Parties, will have due in-
fluence on the State Governments. That is
the reason why I.said I will send to all of
them the extracts from the debate.
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DR. V. K. R. V. RAO : As a matter
of fact, the thing which is most dangerous
today is that not only municipalities but
even village panchayats have been permitted
to levy octroi. I shudder to think, if all
village panchayats in India started levying
octroi, what will happen to road transport.
In any case, Sir, you yourself are aware of
this problem and, 1 hope, that the moral
influence of this House will be exerted on
the State Governments. | shall also pursue
the matter further and see if we can get
the recommendation of the T.D.C. actually
implemented. It is not enough to accept
it in principle. We have got to see that at
least, to some extent, it is implemented in
practice.

Then, | must refer to the point that
was made by the hon. Member, Shri Dinkar
Desai, and also by several other Members
who suggested that all that the Government
does is to take these reports and put them
on the shelf, no recommendation is imple-
mented and when will the Minister start
implementing the recommendations and so
on. Sir, 1 do not have the time to give a
full list of all the recommendations which
have been implemented beginning from the
Masani Committee Report right upto the

Keskar Committee Report which we
are discussing in the House today. I
propose to circulate to the House in

the near future, I hope before the end of
this session, a comprehensive statement
listing the various recommendations made
by these Committee dealing with road
transport and action taken on these recom-
mendations, so that the hardy annual that
government never implements any recom-
mendation of any committee at least can
be laid at rest by the time Parliament re-
assembles for the next session.

Then I must also point out that in re-
gard t0 many of the recommendations
. which arc not implemented, we take action.
Very often the action that we take is this :
We refer to the State Governments. Then
the State Governments may or may not
implement them because it involves a very
large number of other authorities, and
there is the complex and delicate subject of
Centre-State relations. All that we can
do is to persuade them to accept the recom-
mendations. Also, we must remember
that many of the recommendations relate
to taxation ; they recommend reduction in
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taxation. It is very difficut for either the
State Governments or the Central Govern-
ment to acccpt recommendations for reduc-
tion in taxation when all the time they are
under pressure to increase ecxpenditure—
have a larger Plan and undertake so many
different  activities all of which cost
monev. Therefore, it is very difficult for the
Governments as they are today to accept
proposals for reduction in taxation. 1 say
all this only to explain that, on the face
of it, some recommendations do not get
implemented. All that we can do is to see
that each recommendation is followed up
and to the extent it is in our power to im-
plement it, to have it implemented. I
shall circulate a statement giving the details
of all the reccemmendations and the action
taken on each of these for the benefit of
the House.

Then, a number of hon. members, in-
cluding Shri Supakar, Shri Indrajit Gupta,
Shri Abdul Ghani Dar and Shri Randhir
Singh, referred to the importance of road
development. [ entirely agree with what
the members have said. Let alone the
expansion of road transport, it is not possi-
ble to have efficient road transport” unless
the roads are in proper condition, unless
there are enough roads, enough in width,
surfacing and weight-carrying capacity ;
and of course, we have already referred to
the question of check-posts and so on.

There is also no doubt that, in the last
three or four years, there has been quite a
big fall in the expenditure incurred both by
the Centre and by the States on national
and State highways. The remedy suggested
that we should have a separate road
budget —this was suggested by several
members—on the lines of the Railway
budget sounds very attractive, but 1 am
afraid, it is not a very practicable proposi-
tion today. | do not think, the Govern-
ment would be prepared to acecept the pro-
posal that there should be a separate road
budget. In the case of Railways it is
purely a Central subject, but in the case of
roads, it is partly a Central subject and
largely a State subject. It will be very
difficult to isolate the expenditure on roads
and make a separate budget for the same.
But at the same time 1 would say that we
have a nucleus of a road budget in the from
of Central Road Fund. The Central Road
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Fund now consists of Rs. § crores, which
is independent of budgetary fluctuations and
which is available for expenditure by the
States to the tune of 80 per cent and by
the Centre to the tune of 20 per cent. My
Ministry is trying to see in what manner
the Central Road Fund’s resources could
be augmented ; for example, it will be good
if we can raise it from Rs. 5 crores to Rs.
20 crores. At the moment, as you. know,
the Central Road Fund is financed only by
about 3} Paise per litre or 6 per cent of
the excisc and customs duty ob petrol;
only this much goes to the Central Road
Fund. Nothing comes from customs and
cxcise duty on diesel. Today diesel, as
a matter of fact, accounts for more then
55 per cent of the togg) fuel used by road
transport. We are trying to see in what
way Wwe can increase the Central Road
Fund. At the same time, it is not possible
to increase it by additional taxation, as we
saw yesterday in the discussion.
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DR. V. K.R.V. RAO: I can assure
the hon. Member that, so far as Defence
roads are concerned, they are looked after
by the Border Roads Organization.
And they have done an excellent job
and we had no complaints about the
Border roads not being in sufficient trim.
As a matter of fact, if they see the exhibi-
tion, as 1 saw the exhibition on the border
roads, they will see that the work that our
engineers and our workers are doing to
construct these roads at 15,000 and 16,000
feet height is something which is really
remarkable. I can assure hon. Members
that in regard to the latteral roads (which,
1 think, slowed down on uccount of finan-

cial considerations) now the Government
have take a decision to see that it is com-
pleted within given time on a lower quality
but the whole thing will be completed and
some additional funds have been sanction-
ed this year itself for proceeding with the
work of the latteral roads. [ do not think
the hon. Member need be worried too
much about defence roads. My worry is
really not defence roads, but civilian roads,
that is, the national highways and the
State highways which are concerned with
trade, with commerce, with industry and
agriculiure, and I want to see that more
money becomes available. I am glad of
the suppurt given to me by this House in
this matter. 1 can assure hon. Members
that 1 will try to make effective use of the
same when the time comes for pressing this
matter in the proper quarters.

SHRI VASUDEVAN NAIR (Peermade):
When do you propose to complete the
national highway ?

DR. V. K. R. V. RAO : Do you mean
the West Coast road ?

SHRI VASUDEVAN NAIR : Yes.

DR.V.K.R. V. RAO: I am glad
he has mentioned about the West coast
road. The west coast road is not a national
highway. It is a road, the capital cost of
which is being financed by the Central
Government but it is not a national high-
way, which means, its maintenance is the res-
ponsibility of the State Governments con-
cerned. | would like to assure the hon.
Member that West Coast road is proceed-
ing beautifully, only three bridges remain
to be compieted, at Mandavi in Goa, Kali
in Karwar and at Hanover. Work at
Mandovi is going on very fast. 1 had per-
sonally gone there. [ had discussed these
matters with the contractors and engincers
and the work will be speeded up. Mandovi
work is getting completed. We expect, by
next October, it will be ready for being
commissioned. Regarding Kali there was
some trouble with the contractor. The
contractor had to be sent away and a
second contract given. That work is, I
believe also proceeding. Regarding Hano-
ver, the work is proceeding to plan and it
will be reudy by the end of 1969, By 1969
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this West Coast road will be one of the
most beautiful roads of any country in the
world and it will connect places right from
Bombay, through Goa, upto Kanyamumari,
and it will be of a very great help to us in
respect of getting tourists, and for purposes
of holiday-resorts and so on.

SHRI S. M. JOSHI (Poona) . It has
to be maintained properly.
DR. V.K.R.V. RAO : It has to

be maintained by the State Government.
I suppose the energies of hon. friends will
be exerted to see that State Government
does their job properly.

Regarding the question of credit faci-
lities, references were made by a number of
hon. Members who pointed out that ad-
equate credit facilities should be made
available to operators 1 think my hon.
friend Shri Shri Chand Goyal made parti-
cularly a mention of the need for adequate
credit facilities. This matter was referred
to the Transport Development Council.
They have endorsed the recommendation.
Then | wrote a letter to the Deputy Prime
Minister who is the Chairman of the
Natlonal Credit Council. [ said that just
as agriculture is getting some special treat-
ment by the banking system under the
social control policy, similarly, in respect
of the motor operators also something
should be done. The hon. Deputy Prime
Minister was good enough to refer this
matter to the National Credit Council
which has appointed a working group and
80 into this matter and to see what can be
done. I myself had discussions with the
working group and I am hopeful that some-
thing concrete will emerge which will ulti-
mately lessen, if not completely eliminate,
the dependence of our motor operators on
the money-lending agencies to which my
hon. friend made such a strong reference.

The Inter-State Commission Reorganisa-
tion proposals made by the Keskar Com-
mittec have been largely endoresed by the
Transport Development Council aad we
are engaged in the process of giving con-
crete form to these proposals.

13.00 bes.
‘But 1 agree with-Shri Deven Sen who
-geid - the power 10 levy taxation should not

DECEMBER 4, 1968

Enguiry Comm. (M) l§6

be given to the inter-State transport com-
mission. Some Member had suggested

that the inter-State Transport Commission

should have power to levy taxes and collect

it and distribute it to the States. It was

suggested by some¢ Members here and also

by some people outside. It had also been

suggested by the Keskar Committee. But

I have learnt that constitutionally that is not

possible without a constitutional amendment

it is not possible to entrust the later-State

transport commission with powers of taxation.
I might also say that the State Governments

assembled at the Transport Development

Council were not in favour of giving this

power of taxation to the inter-State trans-

port commission. .

Regarding the question of chairman-
ship, some hon. Member had suggested that
the chairman need not be drawn from
public life and added that there were a
large number of ex-Ministers-who may be
used for the purpose of filling such posi-
tions. | believe my hon. friend who made
this suggestion belonged to one of the
Communist Parties. 1 would like to re-
mined him that ex-Ministers no longer
constitute the monopoly of this party.
There are ex-Ministers from all parties
including to Communist Parties. There-
fore, if he talks of ex-Ministers as people
for whom special privileges or positions
are being given, he should remember that
ex-Ministers are not only Congressmen, but
there are communist ex-Ministers. there are
S.S.P. ex-Ministers, there are Jan Sangh ex-
Ministers, there are CPI (Marxist) ex-Miais-
ters and so on... ...

MR. DEPUTY-SPEAKER : How long
would the hon. Minister take to conclude
his reply ?

DR, V.K.A.V. RAO:
more minutes.

Abovt ten

So, let him not talk of ex-Ministers.
But 1 can also tell him...

SHRI S. K. TAPURIAH (Pali) :
the power (o-appoint is with them.

SHRI 8. S. KOTHARI (Mandsaur) 1
We may adjourn for lunch now and he may
continue his speech after lunch.
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MR. DEPUTY-SPEAKER : All right.

13.02 hrs.

The Lok Sabh adjourned for Lunch 1ill
Fourteen of the Clock.

The Lok Sabha reussemble.! after Lunch
ar Nine Minut-s Past Fourteen of the
Clock.

[Mr. Deputy-Speaker in the Chair]

MOTION RE. FINAE REPORT OF
ROAD TRANSPORT ENQUIRY
COMMITTEE—contd.

DR. V. K. R. V. RAO : [ would now
continue and try to conclude my speech.

I was referring to the inter-State Trans-
port Commission reorganisation and 1
pointed out that these proposals are being
broadly accepted by the Transport Develop-
ment Council, namely that there should be
a full-time Chairman, that he should be a
person of high standing and special expert
knowledge and that the Commission should
function more effectively then it has done
so far. [ also pointed out that as far as
giving it powers of taxation is concerned,
that would not be possible without an
amendment of the Constitution and that
the State Governments are nnt in favour of
any such amendment being undertaken.

I would also like in this connection to
refer to the whole subject of inter-State
permits on which a number of hon. Mem-
bers have spoken and drawn attention to
the need for free movement of vehicles
throughout the length and breadih of India
and for a central organisation like the
lnter-State Transport Commission to be
incharge of the grant of such permits in-
stead of having these permits to be coun-
tersigned at every State frontier.
As yon are aware, section 63A(2)(d) of
the Motor Vehicles Act does give power to
the Central Government to authorise the
inter-State transport commission to have the
power to give, revoke and grant inter-State
permits. This particular clause has not
yet been brought into operation, because
there are some difficulties in doing so. In
the mednwhile, the {ater-State transport
commissiop has been trying to promote
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zonal agreements among different States for
the free movement of inter-State transport
among the States in the zone and the pay-
ment of taxation at only one point in the
zone instead of in all the States conceraed.
The southern zone, in particular has made
a very successful experiment in this matter.
The four southern States and Maharashtra
have concluded an agreement by which 200
vehicles from each State are permitted to
travel throughout the region without any
countersignatures &nd th: total taxation
that they have to pay is paid in the State
of their origin and then distributed among
the other States concerned.

The House will also be glad to know
that at the recent meeting of the Transport
Development Council it has been agreed
that 50 taxis and 10 buses from each State
will be permitted to ply as tourist vehicles
throughout the length and breadth of the
country with payment of tax only in the
home State and not needing any counter-
signature. We are also taking steps to see
that they are differently coloured and mar-
ked so that there will be no difficulty in
identifying them as tourist taxis and buses.
This has been agreed to in principle by the
State Governments, and we are trying to
follow it up so that action is taken on the
same.

The inter-State transport commission is
also trying to promote other zonal agree-
ments. In the meanwhile, in my personal
opinion, the inter-State transport commis-
sion should have the power which it has
been given under the Act. I told the
Ministers at Mysore that [ proposed to
give the inter-State transport commission
these powers. But these was a great deal
of objection raised by the Ministers. At
the moment | have promised that the rules
which will be drawn up will be drawn up
in consultation with the State Governments
taking into account their various require-
ments. ’

The only thing which I do not want
to have is to have a large number of people
to come to Delhi for getting thelr permits.
I think that if permit-giving is to be dome
by the inter-State transport commission and
it is to be conceatrated in Delhi, thea it
will mean a large trek of people and very
poor people at that to Delhi for getting
their permits. I am anxious to see that
while the inter-State transport commission -
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should have the power it could be exercised
de facto Ly the State Government autho-
rities. How this couid be done, whether
that can be done by law, whether any law
can permit it, or whether there should be
benches of the inter-State transport com-
mission which can sit in different States
and give these permits are matters which
are now engaging the attention of my
Ministry, and we hope that in the fairly
near future some solution will be arrived
at to this problem.

Then, there was some talk of denation-
alisation. My young colleague Shri S. K.
Tapuriah on the opposite side could not
resist the temptation of having a fling at
nationalised concerns. 1 have no object-
tion to his having this fling, because I know
that his party is in a very small minority
and I know that they have no political
future in the country

SHRI LOBO PRABHU (Udipi): On
a point of order. How is it relevant for
the hon. Minister to refer to the political
future of any party here ?

SHRI S. K. TAPURIAH: Since
when did the professor become an astro-
loger ?

SHRI LOBO PRABHU: If he is
talking of the political future of any party,
let him talk about the political future of
the Congress Party.

SHRI SHEO NARAIN (Basti) : It is
a very unice hit back to the Opposition.

SHRI S. M. BANERJEE (Kanpur) :
Let him not talk about the political future
of the Opposition but of the Swatantra
party oaly.

SHRI LOBO PRABHU: What a
poor joke it is, Mr. Minister ?

DR.V.K.R. V. RAO: I am sorry
that the hon. Member has forgotten the
rules of the House and he is addressing me
directly instead of making his comment to
you.

In any case, I was feeling that the
hon. Member who is usually very alert was
perhaps not quite attentive, and 1 am glad
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that T succeeded in provoking his attention.
Anyway, the point that 1 want to make is
this that it is not correct to say that all the
nationalised State transport undertakings
are making a loss and that everybody is
dissatisfied and so on. 1 may tell the hon.
Member that in Maharashtra and Gujarat,
the State transport corporations are doing
very well indeed, and the Maharashtra
State traonsport organisation has a very
good record not only in terms of service
but also in terms of profitability.

AN HON. MEMBER : What about
other States ?
DR. V. K. R. V. RAO: 1 know that

there are some nationalised undertakings
which are not doing so very well...

SHRI S. K. TAPURIAH : Out of
16 only two are doing well and still he says
that some are not doing well.

DR.V.K.R. V.RAO: [ am sorry
that again my hon. friend is proceeding on
a wrong assumption. 1 mentioned two be-
cause they were doing extremely well. That
does not mean that all the others making
losses. I mentioned two undertakings
because they are really first class undertak-
ings. In any case, I am not claiming here
that every nationalised undertaking is
absolutely successful, nor will my hon.
friend, I am sure, claim that every private
undertaking is absolutely successful.

All that T would like to submit is this.
I am glad that my hon. friend Shri Shashi
Bhushan Bajpai had raised this question of
nationalisation and the importance of our
sticking to the principle of nationalisation
to avoid the develop t of monopolistic
tendencies in the road transport industry.
I entirely agree with the thesis as far as
nationalisation of passenger transport is
concerned. It is accepted policy of
Government and there is no intention of
departing from it. But I may also add,
because I do not waat to raise unnecessary
fears among the transport operators, that
today about 37 to 38 per cent of passenger
road transport in the country is nationalis-
ed the bulk of it thercfore still remalns in
the private sector. From some evaluations
that we have made about the possibility of
increasing the extent of pationalisation ig
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the Fourth Plan period, we have come to
the rather sad conclusion that even at the
end of the Fourth Plan period, the degrea
of nationalisation of passenger road trans-
port undertakings is not likely to exceed
42 or 43 per cent. | hope that our
prognostications are wrong ..

SHRI S. K. TAPURIAH : Let them
be right for once.
DR. V. K. R. V. RAO : But accord-

ing to our present expectations, even in
regard to passenger road transport there
will still remain ample scope for the play of
private enterprise.

As far as goods transport is concerned,
there is no proposal to the best of my
knowledge for nationalisation of goods
transport.  As a matter of fact the Plann-
ing Commission with which I was associat-
ed more or less decided that during the
Fourth Plan period, goods transport should
remain in the private sector. Onpe great
difficulty in the matter of nationalisation as
you, Sir, are aware, is that nationalisation
in our country means payment of compen-
sation.

SHRI S. M. BANERIJEE : Why not
have socialisation and social control ?

DR. V. K. R. V. RAO : Social con-
trol Is a subject which 1 shall leave to the
hon. Member to tackle.

SHRI GEORGE FERNANDES
(Bombay South) : Let him leave it to the
Finance Minister.

DR. V.K.R.V. RAO: I do not
want to get into a field where I am not
much of an expert.

When we talk of nationalisation of
transport, let us not forget that roud trans-
port is largely a small man’s industry. It is
true that there are a few big concerns. As
1 mentioned in the morning, we do not,
however, see any real tendency towards
monopolisation coming in this particular
sector. A large number of people are
very small entrepreneurs. They belong to
the lower middle classes ; some of them
are ox-soldiers ; some of them are people
whose whole living depends on the truck ;
the number of one-tcackwallahs is very
Jarge. What I would like to say and [ am
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expressing my personal opinion, is that
apart from going ahead with the nationali-
sation principle that we have adopted, we
should like to create as many facilities as
possible for the encouragement of this
sturdy brand of private individuals who, as
was pointed out by one hon. Member ren-
dered such a great service during the time
when we had to call for their services at
the time of the Pakistani war' We have
not forgotten that. So, we would like to

see what facilities could be given to
strengthen these individuals who are in
the roud transport industry. That was

why the study group on viable units had
recommended that we should try and bring
about some reorganisation and increase the
size of the small units and also given incen-
tives if possible for the formation of units
of five or ten vehicles each.

Then, a suggestion was made, | think,
by Shri Muhammad Ismail in regard to
wayside facilities for the transport workers
such as drivers and cleaners.

1 entirely agree with the hon. Member
and he will be glad to know that this
question was raised by me at the meeting
of the Transport Development Council at
Mysore. We have decided tosetup a
study group which will include representa-
tives of the various oil companies who are
interested in the road transport business to
see what wayside facilities or amenities can
be given by way of sheds, dining and can-
teen facilities and so on for the drivers
and cleaners.

I think it was also suggested by Shri
Deven Sen that labour had been completely
ignored by the Keskar Committee. I would
like to remind him that their terms of
reference did not include the question of
labour. I may also say that we have the
Motor Transport Workers Att which deals
with the welfare of the workers in the
road transport industry and the Labour
Ministry has set up a committe on labour
welfare which is also considering what
other amenities should be provided to the
workers In this industry.

Then, Sir, I come now to my distingui-
shed friend, the eminent spokesman of the
Jats in this House, Choudhury Randhir
Singh.

SHRI RANDHIR SINGH :
It is peasantry,

No Jats,
Sir,
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DR. V.K.R. V.RAO: He pointed
out that a number of bullock carts are
plying on our roads and they are belog
pushed out by motor cars and trucks. He
wanted that when the bullock carts are be-
ing pushed out, the car drivers should at
least give a salute to them. I am not
sure if the bullock cart drivers would agree
with him. They would have preferred not
to get the salute but to remain on the road.
In uny case 1 make a note of his sugges-
tion. If he could tell me how 1 can get
the suggestion implemented, 1 will be very
g'ad to get his advice in the matter.

SHRI RANDHIR SINGH : Simply
saying ‘Jal Kisan’ will do.
DR. V.K.R.V. RAO: 1 entirely

agree with the spirit of the suggestion. That
is really what the hon. Member is trying
to say in a humorous way. Sometimes we
forget that the country does not belong
only for motor car owners or motor trucks.
A vast majority of the people are using
the bullock carts. Some more attention
should be given to their right to use them
than we are prepared to do in this country,
There is one important point he made with
which I think [ should like to agree. He
talked about the need for by passes not
only for big towns but also for some
crowded villages through  which the
national highway passes. It is a much
greater nuisance to that village than even
in the case of towns. So I would agree
with him that by-passes should be provid-
ed for our national highways even in res-
pect of small villages.

I think I have covered most of
points that have been made.

the

SHRI LOBO PRABHU : On a point
of clarification. No boubt the Minister
talked for a long time. He has not met
one point which is very relevant. He talk-
ed about road transport. He talked about
taxation. But what about roads ? What
is the condition of ths roads ? Bad roads
means higher cost to the vehicle. The
roads are so bad in Mysore State that the
Government has spent 6§ crores of rupees
on what they call rural communications for
the last 'S years and they have been eaten
up and destroyed. Will the hon. Minister
say what he is going to do about the
roads ?
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SHRI S. M. BANERJEE : The hon.
Minister has stated many things but he
has not said anything as to how to improve
the condition of the DTU in Delhi. The
passengers go on waiting. It is generally
regarded as ‘Don’t Trust Us' service.

DR. V. K. R. V. RAO : [ will answer
the second question first. [ am notina
position to inform the hon. Member as
to what steps the Ministry of Transport in
the Centre can take for the improvement
of the Delhi Transport Undertaking. The
Delhi Transport organisation functions
under the Metropolitan Council or the
Minicipal Corporation and all that we
come in is only by way of giving loans for
the purchase of vehicles. We also come
in for the granting of technical assistance.
In fact 1 have suggested to them some time
last year that they should send out their
officers to the other metropolitan centres
in the country where the service is not so
bad and try to find out what should be
done to keep the vehicles on the road and
reduce the sickness rate that exists at pre-
sent in Delhi.

Regarding the question raised by Mr.
Lobo Prabhu, I am sorry he was not pre-
sent this morning when | did deal with the
subject of the condition of the roads. 1
would like to say one thing which the
House may be interested to hear. One of
the important reasons way our roads are
not in a good state is because—1 am talk-
ing of the national highways —of the
inadequacy of the allowance made for the
repair of national highways The amount
is paid by the centre but the work is exe-
cuted by the State. This was fixed up
about 12 or 13 or 14 years sgo—the rate at
which repair for maintenance allowence
is given.  This allowance given is inade-
quate, and that is one of the main reasons
responsible for the bad state of the roads.
I have appointed a technical committee to
look into the whole subject. We are trying
to see that the maintenance allowance is
increased scientifically from the coming
years.

1 have now dealt with all the points
raised by the hon. Mambers and 1 will
conclude by thanking the hon House for
the great interest they have taken on the
subject and 1 hope they will continue to
extend their support.
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MR. DEPUTY-SPEAKER :
It has been talked out.

14.26 hrs,
INSURANCE (AMENDMENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : Sir, 1 beg to move :

“That the Bill further to amend the
Insurance Act, 1938, so as to provide
for the extension of social control over
insurers carrying on general insurance
business and for matters connected
therewith or incidental thereto, and
also to amend the Payment of Bonus
Act, 1965, as reported by the Joint
Committee, be taken into consideration.”

SHRI S. M. BANERJEE (Kanpur) :
How many hours for this Bill, Sir ?

MR. DEPUTY-SPEAKER : Let him
finish it ; 1 am coming to that.

SHRI K. C. PANT : As the House is
aware, the Insurance (Amendment) Bill,
1968, was introduced in the House on the
8th April, 1968 and was subsequently referr-
ed to a Joint Committee of both Houses of
Parliament on the 13th August, 1968. The
Report of the Committee was presented to
the House on 11th November, 1968.

The Committee received representations
from a number of bodies and later heard
evidence from serveral associations. The
Committee have recommended a number of
changes in the Bill which are explained in
detail in their Report. 1 shall confine my-
gelf to a bricf explanation of the more
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important Provisions of the Bill as amended
by the Joint Committee.

The objectives which we seek to secure
in General Insurance have already been
placed before the House on earlier occasions.
Broadly speaking, these are, that the
premium rates should be fair ; that there
should be complete security to policy hol-
ders ; that the ownership of insurance
companies and the utilisation of their funds
should be regulated in public interest ; and
lastly that the industry should function on
sound and healthy lines and free from
malpractices. The Bill is intended to secure
these objectives.

I shall first take up the third objective.

1 am taking this up first because the
relevant clauses are among the earliest in
the Bill. Section 6A of the Insurance Act,
which restricts share holdings and voting
rights of individuals, and section 27A,
which contains a wholesome set of ‘Dos
and Don’ts’ for investment, which previous-
ly applied only to life insurers, are now
being applied to general insurers also. In
terms of Section 6A as proposed to be
applied, no person can add to his holdings
in the shares of an insurer if such addition
would increase his holding to more than 59,
and the maximum voting right of a share-
holder is also restricted to 5%,

Investments of general insurers will now
be regulated by the new section 27B inserted
by clause 11. Though for the sake of
drafting convenience it is enacted as a new
section, it is based on section 27A which is
applicable to life insurers with such changes
as are necessary on account of the special
characteristics of general insurance. Broadly,
in terms of the new section, investments
are limited to approved investments as defin-
ed in that section, except to the extent of
25%, which can be invested in non-approved
investments with the unanimous consent of
the directors other than Government nomi-
nated directors. The reason for not
requiring consent of Government nominated
directors is that they may not be ina
position to form an opinion on such
investments. They have, however, the
right of veto ; if they dissent from any
such proposal the particular investment
canaot be made.

There is a further provision that an
insurer shall not invest in the shares or
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debentures of any one company more than
10% of his assets or 10} of the subscribed
share capital and debentures of the company
concerned, whichever is less. This restric-
tion is mot made applicable to investments
in the shares of other insurers incorporated
in India sothat formation by insurers of
specialised insurance companies is not
hampered. In any event close tie-up
between insurers will be all for the good as
it will reduce excessive competition and
encourage amalgamations and group work-
ing which are favoured by the Bill.

1 shall now turn to the second objec-
tive, mamely security to policy holders.
One method of improving the security is to
ask for a substantial deposit so that weak
insurers are either forced to cease business
or join others to form sound units. In the
Bil as introduced, it was proposed to
increase the statutory deposit, which is now
Rs. 3,50,000 for an insurer carrying on all
the three classes of general insurance busi-
ness, to Rs. 20 lakhs whether the insurer
transacts one class of insurance business or
more. The Joint Committee has retained
the figure of 20 lakhs but recommended that
the deposit need be only Rs. 10 lakhs so
long as the gross premium written direct in
India by the insurer does not exceed Rs. 1
crore. Insurers will have five years’ time
to make up the required deposit by stages.

The provision in the new section 64 VA
for a minimum solvency margin, which is
being introduced for the first time, is even
more important from the point of view of
security to policyholders. In the Bill as
introduced, the solvency margin was fixed
at 209} of the net premium income, subject
to a minimum of Rs. 20 lakhs. The Joint
Committee has made certain important
changes. The minimum quantum now is
Rs. 5 lakhs for co-operalive insurance
societies and Rs. 10 lakhs for others. A
slab system has also been introduced and
for the premium ia excess of the first slab
of Rs. 5 crores the relevant percentage will
be only 10%.

Ensuring fair premium rates is an
important objective of social control.
Apart from the fact that a fair premium
rate is the essence of service to policyhol-
ders, it is the existence of unrealistic
premium rates which glves rise to mal-prac-.
tices. The Tariff Committee, which regutates
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rates and which is now wholly composed
of _non-officials, is being reconstituted by
the new Scctions 64-U to 64-UK with the
Controller of Insurance as its Chairman.
The Bill provides that in case of d.fference
of opinion bstween him and the insurers’
representatives his view will prevail. Of
course, the approach of the Controller to
quastions of rating will be purely acturial,
that is to say, on the basis of an analysis
of past claims experience. In fact; it will
be our first task to put collection and
collation of data on a scientific basis so
that the rates that emerge are fair to con-
sumers as a whole and fair inter se

As regards the objective that the indus-
try should function on sound and healthy
lines and free from malpractices, the several
provisions in the Bill to which 1 have
referred earlier, apart from their intrinsic
merit, would also help in or ardicating
malpractices. But as a further and, I may
add, a necessary measure for achieving this
objective the Bill proposes to clothe the
Contaollor with effective powers of super-
vision and control. These powers are
contained in sections 33, 34 to 34H and
64 VC introduced by clauses 15, 16 and 29
of the Bill. Briefly they are :

(i) power to carry out routine as well
as surprise inspections of insurers

and where necessary to enter
premises and search and seize
records ;

(ii) power to appoint directors and
observers :

(ifi) provision that appointments and

terminations of appointments of
wholetime directors and principal
officers should receive prior appro-
val of the Controller and power to
remove directors and principal
officers and appoint others in their
place ;

(iv) power to issue directions to insurers
and to caution- them or prohibit
particular transactions ;

(v) power to scrutinise reinsuranse
transactions and require their
rectification, where necessary ; and

(vi) provision that opening of new
branches shall have the psior
approval of the Controller and
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power to order closure of foreign
branches.

The Joint Committee devoted special
attention to these provisions. They feit
that while the Controller must have adequate
powers to scrutinise the affairs of insurers
and where he feels that things are going
wrong, to intervene effectivelv at a suffi-
ciently early stage, these powers should not
be more than what is strictly necessary for
effective supervision and control. They also
felt that there must be provision for a
second opinion as well as for an appeal.
In the Bill as originally introduced the
provisions relating to approval of appoint-
ments and their terminations as well as to
removal of officers extended to all directors
and principal officers and in two cases to
other employces as well. The Joint Com-
mittee has confined the scope of these
powers to Principal Officers and whole-time
directors only.

The other important change made by
the Joint Committee is the provision for
the estublishment of a Consultative Com-
mittee with the Controller of Insurance as
its Chairman and four Members having
special knowledge and experience of insur-
ance business. The Controller will be
required to consult the Committee before
making an order under Section 34, 34A to
34G, sub-sections (4) and (7) of section 64
UM and Scction 64 VC. A new section also
provides that any person aggrieved by any
order made by the Controller under the
sections which 1 just now listed prefer an
appeal against such order to the Central
Government whose decision will be final.
Further, a provision has been made to
enable the Central Government to stay any
order of the Controller made under any of
the following three sections, namely, Section
34 which relates to issue of directions, 34B
(5) which relates to appointment of apother
person in place of a Director or Chief
Executive Officer removed and Section 34E
(b) (v) which relates to an order requiring
an insurer to make changes in the manage-
ment.

The Bill also amends the provisions
of the Act relating to commissions to
insurance agents.

Premiums in general insurance are
mostly derived from commerce and indus-
try where insuramce is a commercial
pecessity and the premjums are debited
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as an item of expense, this often resy!ts in
sharing of commission by agents with
those who control the business, particularly
in fire insurance where the premiums on
individual policies are large. The Bill, us
introduced, sought to reduce the maximum
commission payable on fire insurance busi-
ness and also to regulate it on a slab
basis. The Joint Committee felt that a
slab system would give rise to practical
accounting difficulties and may stand in
the way of expeditious commissiop pay-
ments. They, therefore. decided to coati-
nue the existing system of a flat rate of
commission but reduced the maximum
rate to 5% in this as well as in marine
insurance business. In  miscellaneous
insurance business, however, which con-
sists, in substantial part, of motor imsurance
business where premiums on individual
policies are generally small, the rate bas
been fixed at 10%.

There are to other
sions in the Bill which constitute an
important part of the social coatrol
measures. They relate to amalgamatien
and acquisition. The Bill provides that
the Controller may prepare a scheme for
amalgamation of two or more insurers
when he feels that such a step is in the
public interest or in the interest of policy-
holders or shareholders or in the interest of
the insurance business of the country as a
whole. The scheme proposed will be placed
before the Central Government, who will
approve it finally. The Joint Committee
have now provided that such a scheme
should have the consent in writing of the
transferee insurer.

Where an insurer has been persistently
failing to comply with any direction
given to him by the Controller, or is beipg
managed in a manner detrimental to the
interest of policy-holders or shareholders
of the public interest and further, where
the public interest or the interest of the
policyholders or shareholders require such
a step, the Government may, by notifica-
tion, acquire the insurer and pay compen-
sation. An appeal to a Tribunal is
available to an insurer who feels that the
eompensation is inadequate.

important provi-

I should mention two other important
changes which have been made by the
Joint Commitice, The Bill as originally
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introduced made certain provisions of the
Insurance Act applicable to the general
insurance business of the Life Insurance
Corporation and of the State Governments.
The Joint Committee decided that certain
other provisions should also be made
applicable to them. Mainly, these are
section 3A relating to renewal of registra-
tion, section 40C relating to restriction on
expenses of management and section 101-A
requiring compulsary cession of reinsu-
rance to the approved reinsurers. Further,
section 3 relating to registration, without
which renewal of registration is meaning-
less, and section 40-A, which is already
applicable to the Life Insurance Corpora-
tion, have also been made applicable to
State Governments. Thus, the general
business of the Life Insurance Corporation
and of the State Governments would also
be subject to all the regulatory controls
which are imposed on the insurers.

It was brought to the notice of the
Joint Committee that the Payment of
Bonus Act, 1965 would need some amend-
ments in relation to the application of
that Act to employees of general insurance
companies. The Committee was assured
by Government that clauses 14 and 41 of
the Bill would not be brought into force
until the Payment of Bonus Act is suita-
bly amended in relation to insurance
employees, and [ would like to reiterate
that assurance here also.

With these words, [ beg to move that
the Report of the Joint Committee be
taken into consideration.

MR. DEPUTY-SPEAKER Motion
moved :

*‘That the Bill further to amend the
Insurance Act, 1938, so as to provide for
the extension of social control over
insurers carrying on general insurance
business and for matters connected there
with or iacidental thereto, and also to
amend the Payment of Bonus Act, 1965,
as reported by the Joint Committee,
be tuken into consideration.”

There are some amendments for circu-
lation. Are they being moved ?

SHRI GEORGE FERNANDES
(Bombay Soutb) : | beg to move :
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“That the Bill, as reported by Joint
Committee, be circulated for the pur-
pose of eliciling, opinion thereon by
the 15th February, 1969.” (1)

SHRI1 SHIVA CHANDRA JHA
hubani) : | beg to move :

“That the Bill, as reported by Joint
Committee be circulated for the pur-
pose of eliciting opinion thereon by
the Ist February, 1969.” (2)

(Mad-

SHRI RAMAVATAR SHASTRI
(Patna) : 1 beg to move :

“That the Bill, as reported by Joint
Committee, be circulated for the pur-
pose of eliciting opinion thereon by the
1st March, 1969.” 3)

SHRI VISHWA NATH
(Salempur) : | beg to move :
“That the Bill, as reported by Joint
Committee, be circulated for the pur-
pese of eliciting opinion thereon by the
30th March, 1969.” (15)

PANDEY

MR. DEPUTY-SPEAKER : The ques-
tion of time was raised. The time allotted
for this Bill is five hours. Of course, it is
in my discretion to extend it by half an
hour. The B.A.C. has now decided that
if there has to be any extension of time,
the matter should be referred back to the

B.A.C. In this particular case, it s
patural that hon. Members want to
scrutinise very closely this important

legislative measure. It is true that some-
times 1 have to apply guillotine for want
of time and 1 do not feel quite happy to
do that. Often times, Shri Lobo Prabhu
protests against it. 1 have taken note of
it. So, on such occasions when such
important legislative measures of this
nature are before the House, the best
thing would be for the representatives of
the various parties in the B.A.C. to move
and get extension of time if they fesl that
the time allotted is inadequate.

Now, regarding the five hours that have
been allotted for this measure, 1 would
suggest...

SHRI 8. S. KOTHARI (Mandsaur) : 5}
hours.
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MR. DEPUTY-SPEAKER
hours. That § hour has no meaniog.

Only §

So, I will allocate 2 hours for general
discussion, 2 hours for clause-by-clause
consideration and 1 hour for third reading.

SHRI S.S. KOTHARI: 2 hoursis
very little.
MR. DEPUTY-SPEAKER : I am not

I am
2 hours

in a position to extend the time.
allocating time as it is available,
for general debate... ... (Interruptions)

s AT FCANH :  IYSTE HI)ET,
Mo w71 & fF gy afasc ¥ oy
qUE qF FT AT IGTAT § S T/ SATEC
T qFAT B A fafAg gearggdr e
¥aarggar) qu fIga § & agh
HIT4 T 19 FT F AT AT AR IH
% gW 19 uvF qA fearaa 7 fag
W T O gENg F9 q3AT§ AV
fafara oeareard #A § w7 gag 5@
qray Ft faar s aFar g

MR. DEPUTY-SPEAKER : Inb case it
is not extended by the Business Advisory
Committee—] have to make provision for
that—2} hours for general debate and we
will have just half an hour for final read-
ing.

SHRI S. S. KOTHARI : Let us have
3 hours, 1} hours and 1 hour respectively.

MR. DEPUTY-SPEAKER : There are
98 clauses—nearly 100 clauses—and quite
a number of amendments. It is very diffi-
cult for me.

SHRI S. S. KOTHARI : We must get
full time, Let us go to clause-by-clause
and see what is the position. Then you
can cut the time for third reading.

MR. DEPUTY-SPEAKER : You can-
not speculate on time. You can speculate

in other markets but not on time. So, it
is final, 24 hours for general debate.
SHRI S. S. KOTHARI: Please do

not apply guillotine in any case.
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SHRI C. C. DESAI (Sabarkantha) :
Mr. Deputy-Speaker, Sir, while we sympa-
thise with the Deputy Prime Minister and
the Minister of Finance for his desire or
intention to enforce discipline in the gene-
ral insurance industry in the private sector,
I am afraid, we are not in a position to
support the Bill as it has emerged from the
Joint Committee and as it is now under
consideration of the House.

14.48 brs,
[Shri R, D. Bhandare in the Chair)

This Bill was an outcome of the de-
mand or the pressure from the hotheads of
the Congress Party (41 Hon. Member
Young Turks.), the Young Turks, who got
apparently a ten-point resolution or some-
thing of that kind passed at a meeting of
the AICC at the fag-end of that session in
the absence of senior members of the Party.
That became a Bible for the Government or
for the Congress Party.

There were three important provisions
of that resolution, namely, nationalisation
of banks, nationalisation of general insura-
nce and aboljtion of the privy purses. We
already know what the fate has been about
the nationalisation of banks. It was not
accepted by Government und they brought
forward a so-called hybrid measure, mon-
grel called social control of banks, the main
object or the main effect of which was
merely to make general managers of banks
chairman of the banks and to put certain
restrictions on loans and advances to be
given by banks to concerns with common
directors. That was all that was meant or
envisaged in this programme of nationalisa-
tion or the so-called social control of
banks.

Then, there was the demand for social
control of general insurance. [ can under-
stand to some extent the demand for natio-
nalisation of banks, although I would not
agree with that, but | just see no justjfica-
tion for this demand or clamour for n atio-
nalisation of general insurance. Actualily,
general insurance is more than half natio-
nalised With the nationalisation of life
insurance in 1960, I believe, a substantial
portion of general insurance came under
nationalisation. There was the big com-
pany, Oriential Firc and Gengral, which
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was a subsidiary of Oriential Life Insurance,
and automatically with the nationalisation
of Oriental Life Insurance, the Oriental
Fire and General Insurance Company also
became a nationalised company. There
are many other smaller insurance compan-
ies which became nationalised. In addi-
tion, the Life Insurance Corporation is now
doing direct general insurance business.

So, between the two, that is, between
the Life Insurance Corporation and the
nationalised general insurance companies,
they now have a major portion of the gene-
ral insurance business. In other words, in
short, general insurance is more than half
nationalised already and, for whateveris
left over, if people think that it has got
substantial resources, it has got much funds
at its disposal, which should be utilised to-
wards other purposes or towards what they
call public purposes or over which they can
have control, | should say these funds are
comparatively very small and do not have
any appreciable effect on the investment in
the country. Hence this cry for nationalisa-
tion is just mere name ; it has become a
catch-word with these people. That is all.
They cry for nationalisation, whether it has
any effect, whether it is meaningfu! or
whether it has any significance in the eco-
nomy of the country or not.

MR. CHAIRMAN :
figures to argue your point.

You can give

SHRI C. C. DESAI : 1 have not got
the figures now. When 1 was a Member
of the Life Insurance Corporation—at that
time, the Life Insurance Corporation was
beginning to go into general insurance—the
then Joint Secretary told me that within a
few years, they would outstrip general in-
surance business of the private sector. So,
if there Is need for reform in general in-
surance business, it should be made more
applicable to the Life Insurance Corpora-
tion and to subsidiaries of the Life TInsura-
nce Corporation. On the other hand, we
just heard a catalogue of powers which are
going to be extended to this nationalised
sector of general insurance business. Only
a few clauses, in a niggardly fashion, are
going to be applied. Why should not the
whole Act be applied ? What is sauce for
the goose shonld be sauce for the gander,
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There is no reason why any discrimination
should be made between the private sector
and the public sector in the matter of
control measures.

It is my experience and, I am sure, it
will be the experience of many of us here.
that whatever may be their faults, the mana-
gement in the private sector is far more effe-
ctive, far more efficient and far more pro-
fitable than in the public sector. As a
Member of the Committee on Public Under-
takings for the last 18 months or so, I can
say, without fear of contradiction, that the
experience of the management in the public
sector is very sad indeed. Out of a total
investment of over Rs. 3000 crores, we do
not have even 1 per cent return. But the
Finance Minister says that so many con-
cerns arc making profit. In which concerns
are they making profit ? In a concern like
the State Trading Corporation where they
are encroaching upon the trading activity
of the country. they are making profit.
What I want to know is whether they are
making profit in industry and in concerns
like Hezvy Engineering Corporation, Hindu-
stan Steel Ltd. and many other such Com-
panies. [t is no use giving figures that
this is the total profit earned by the public
sector undertakings. We have the experie-
nce of the public sector undertakings. It
seems to me surprising why the Finance
Minister who himself is conscious of the
shortcomings and the handicaps or the
difficulties of the public sector undertakings
should bring in a measure extending the
scope of the public sector.

As regards this so-called social coatrol,
in my opinion, in my judgment, social
control is much worse than even nationa-
lisation. If I were in-charge of general
insurance industry, I would have_ preferred
nationalisation to this so-called social con-
trol which is nothing but nationalisation
without payment of compensation. It is
nothing but expropriation. This social
control is just sheer expropriation. The
Controller of [nsurance has got every power
on carth to do and undo things. He can
cither appoint or remove or give his appro-
val to either the principal executive or the
principal or the whole-time director and
can do so many other things. He is just,
you might call, the great Moghal of the
insurance business. This is social coptrol,
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The Government does not acquire the
shares of the insurance companies. They
have no money to pay compensation. The
one reason why, I suppose, the Finance
Minister feels shy of the straight course of
nationalisation which was being pressed
upon him by Young Turks is the depleted
Treasury which he has inherited after 20
years of Congress rule in administration.

He cannot pay compensation and, there-
fore, he could not think of nationalisation.
That is the real ‘decret why the Finance
Minister did not accept or did not go ahead
with the programme of nationalisation.
So, he thought of this social control where-
by he gets all the control without having

to pay compensation, without having
to have the responsibility of a share-
holder.

In any company, in any corporate body
it is the right and the privilege of the
sharehnlders to appoint the Directors, the
the Chairman and the other principal func-
tionaries. Here, in this case, the Govern-
ment is not a shareholder ; they have not
got even a pie worth of share in any of
these insurance companies ; they are not in
the public sector ; yet, the Controller of
Insurance will have the power, or rather
has been given the power, to approve first
the appointment of and later on if it comes
to that, to remove, any director, any whole-
time director os principal executive. These
are the functions which ought to have been
attached to the shareholders, to the owners
of the Company and should not have been
appropriated by the Government without
having to pay compensation or without
having to go through the process of acquis-
tion of the company.

Then, there is another drawback. If
the general insurance had been nationali-
sed—that would have been a straightfor-
ward course compared to social control—
these companies would have become what
you might call ‘‘public undertakings" and
then they would have come under the
control and supervision of Parliament
through the Committee on Public Under-
takings. But here, under social control,
they will not be public undertakings and
80, they cannot come under the purview
of Parliament; they are being managed or
would be managed and controlled by an
officer sitting in the Ministry acting under
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the directlons and instructiens of the

Finance Minister.

They talk of utilisation of funds for
public purposes. What is our experience?
It isa very plausible and a convincing
slogan to speak of. The other day only
we heard that, after the imposition of
social control on banks, the Finance
Minister advised or asked, whatever it may
be, the Punjab National Bank to advance
a large sum of money to an industrialist
who was purchasing shares of one of the
leading steel companies in the country, and
but for this facility there would have been
a crash on the part of that particular
gentleman, who was speculating on the
business. He was saved by this facility
given by the Finance Minister acting under
social control. If that is going to be the
way in which funds are going to be utilised
after social coantrol, then 1 am afraid,
these friends of ours who think that by
social control we will have control over
the funds of insurance companies, are
very much mistaken; by this, they are only
placing another weapon in the hands of
the Government to utilise the funds as they
llke. These was a hue and cry over that
particular transaction of the Punjab Natio-
nal Bank the other day, and I have no
no doubt that a similar situation will arise
when the funds of the general insurance
companies pass into the hands, or under
the control, of the Controller of Insurance.

15.00 hrs.

Now, Sir, the hon. Minister said that
the Bill contains the germs of a amalgama-
tion. At the same time, I do not under-
sitand why there should be this tenderness
for what is called, the small insurer, as
exhibited by the fact that in the Joint
Committee the fixed deposit of 20 lakhs
has been reduced to 10 lakhs for compa-
nies doing less than Rs. one crore of
business. And the reason given for that
is this. I refer to clause 6 of the Bill and
the provisions therein. Clause 6 has been
amonded so as to require a deposit of
only ten lakh of rupees in the case of
Insurers whose gross premium income
does not exceed Rs. one crore in any
years. The object of the amendment is
to avoid undue hardship to small insurers.
Now, | have nothing to say against small
insurer or the small man or anything of
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that kind. But I would say that the

teaderness for the small insurers is some-
thing which is misplaced and you will
appreciate this point if you see the record
of the small insurers. We all know the
abuses in the general insurance industry
in the private sector such as rebating and
investing to suit the requirements and the
finances of the proprietors of the manage-
ments and there are various other ways
in which the thing is managed. If we
have to remove or eliminate these abuses
of general insurance in the private sector
such as rebating and the investment of
funds and so on, it is much better that we
shall have to deal with larger insurance
companies where the supervision is much
easier rather than several small insurers,
the activities of which go unnoticed, be-
cause they are too small, and thus they
set the standard of these malpractices and
abuses. That is what we should be after
rather than merely reducing the deposit.
If an insurance company doing Rs one
crore of business is not able to set aside,
set apart, even Rs. 20 lakhs for a number
of years, there is something radically
wrong with that company. There is no
reason why one should have sympathy
with such inefficient companies. In any
case if the small insurer goes to the wall,
he will be merging or amalgamating with
the bigger insurers. This is precisely what
the hon. Minister is wanting. On the one
hand there is this desire of the Minister
of Finance to promote the merger of
smaller insurance companies so as to have
a few larger but more responsible and
more controllable insyrance companies.
So, all these contradictions are there. On
the one hand you have the desire to pro-
mote amalgamation or merger and on the
other hand you encourage smaller insurers
s0 that they do not merge, they do not
have to amalgamate. 1 do not understand
this. Actually the original provision in
the Bill which went to the Joint Committee
was more logical, was much better than
what has emerged from the Joint Com-
mittee.

Then, there is another provision to
which I wish to refer, namely, about the
registration of surveyors and loss assessors.
The Bill provides that a man must have
7 years experience of working as a loss
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assessor or surveyor before the promulga-
tion of the Act, before he could be regis-
tered.

Seven years’ experience is to long.
Actually, this will be once and for all
because once a person is refused registra-
tion on this occasion he will not have
another chance of getting registered.
Therefore, by persisting in this provision,
Government will be putting out of busi-
ness and out of trade a Ipt of people who
have rendered good service and who have
proved themselves to be efficient surveyors
and loss assessors and who have every right
to follow their profession uninterfered with
or uadisturbed, and [ do hope that the
amendments which have been proposed
by various Members reducing this period
of minimum qualification from 7 years to
three years or five years would be consi-

dered favourably by Government for
acceptance. I hope that when the time
comes, the hon. Minister will see the

justice and reasonableness and appropriate-
ness of these particular amendments and
I hope he would be good enough to
agrec to an amendment of this provi-
sion.

There is another provision in regard
to the agents’ commission which seeks to
r:duce the commission from 10 to 5 per
cent or something like that. 1 would like
to submit that this commission is not an
uncarned income or it is something for
nothing. It is remuneration for service
rendered. One of the most important
things in general insurance is to run
after people and get to know their difficul-
ties and so on. The man has not only to
to go around to get business but he has
got to know all the people, find out what
their difficulty is, talk to the insurance
company and gt the claims settled pro-
perly. Various procedural formalities are
involved which do take a lot of time
energy and expense on the part of the
agent. Therefore, it isa retrogade step
and it is a misnomer to have thought of
reducing the agents’' commission. Thereby
Government are not reducing really the
burden on the insurer or on the insured.
1 hope that again when the time comes.
the hon. Minister will take a reasonable
view and agree to the suggestion to restore
the agents’ commission which is very
necessary. -
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In regard to the advisory or consula-
tive committees, 1 do not know how they
are going to function. We know these
so-called informal consultative committees
in  Parliament which have been objected
to by all of us and in fact by all parties.
I do not know whether this will also be
another consultative committee on the
same lines. If it would be on the same
lines, it would mean that the Controller of
Insurance can do what he likes; he can
reject the advice given by the advisory
committee; he may not put aoy matter
also before it. Why have this farce of a
consultative or advisory committee ? Why
not leave it to tne Controller of Insurance
to do what he likes? And let him be
responsible to the Ministry whicn is res-
ponsible to Parliament. Why have this
farce of consultation when the consultative
body is nothing but a rubber stamp on
what the Controller of Insurance, that
Grand Moghul of insurance, wants the
committee to do? I am surprised why
‘Government should come forward with a
proposal of this kind which is so prepos-
terous. They want a consultative com-
mittee but that committee has no powers
whatsoever and its advice could be disregar-
ded or rejected and it could be convened
or adjourned by the Controller of Insu-
rance as he likes.

1 agree with Shri Humayun Kabir that
the chairman of all these consultative
bodies should not to be somebody from
official team, and it should not be the
controller of insurance. My hon. friend
has quoted the precedent that we have in
Parliament of a Minister not being the
chairman of Joint Select Committee of
Parliament. Let the controller of insu-
rance be there as a member; his advice
will be taken into account, but let the
person who regulates the proceedings and
conducts the proceedings be an indepen-
dent person; let him be nominated if
necessary by Government, but let him not
be the controller of insurance. [ say this
because | strongly feel that we should
keep this principle in view that the man
who is directly concerned with the admin-
.stration should not also be the chairman
of the committee dealing with the particu-
_lar subject.

Insuragnce

SHRI HIMATSINGKA (Godda) : Sir,
1 support the Insutauce Amendment Bill.
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The Joint Committee has made a number
of amendments and improved a number of
clauses thdt were contained in the original
Bill. I generally approve of the suggestions
and clauses that have been introduced, but
I have some suggestions as regards the
advisory committee to which my hon.
friend Shri C. C. Desai has made a refe-
rence. The suggestion seems to be that
the Controller may be a member there but
he should not be the chairman. It will be
found from the Bill that the controller is
the chairman, another Government officer
will be the deputy chairman and the secre-
tary will also be a Government officer.

So practlcally it will be very much
controlled by government officers and the
other members elected by other insurance
companies will be there merely to advise.
Therefore, | feel that the advisory com-
mittee should have a little more power, the
suggestions that they give should have a
little more weight and the Controller
should not have the power to veto the
suggestions made there.

The deposit that has been suggested to
be made by insurance companies is wel-
come, because that will be a measure of
security for the policyholders and others.
The suggestions made as regards invest-
ments by general insurance companies also
are on the right lines. A certain discre-
tion has also been given to invest to a
certain extent, about 25 per cent, in secu-
rities which may not fall in the approved
items in the Insurance Act. Sec. 27B pro-
vides for the kinds of securities that may
be available and in which funds of general
insurance companies may be Invested.

1 do not know why Shri C. C. Desai
criticised social control. 1 do not know
if he prefers nationalisation to social cont-
rol, because if nationalisation of genoral
insurance takes place, it will be a very bad
thing, because after all, not much funds
will come into the hands of Government ;
at the same time, it I8 a very risky business
and there will be a lot of scope for male
practices. [ am, therefore, glad Govern-
ment have thought it fit not to contemplate
nationalisation.

SHRI C.C. DESAl: 1| am not for
nationalisation at all. I said nationalisa-
tion was better than this wretched social
coatrol,
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SHRI HIMATSINGKA: The trend
of his argument indicated to me at least
that he would have preferred nationalisa-
tion to social control. Now that he has
said that he is not in favour of nationalisa-
tion. [ am glad. After all, as he himself
mentioned, nationalised industries are not
doing very well, and unless Government
take very active steps to see that those
industries in which about Rs. 3,000 crores
of public money have becn invested give a
better return, they should not think of any
further nationalisation—unless those al-
ready nationalised arec properly managed
and begin to give returns. 1 am glad also
that Government are active in that respect
and are trying to take proper steps by put-
ting proper persons in charge of these
nationalised industries.

SHRI C. C. DESAI :
viya ?

Like Shri Mala-

SHRT HIMATSINGKA : I do not
know ; I cannot say. 1am told he, Mr.
Desai, is an old friend of Shri Malaviya’s.
But | think Government are thinking of
better men who know their job and will be
in a position to manage them better. In
this connection, they are also interviewing
persons experienced in running industries,
and are trying to appoint them to the
managements of these industries. Govern-
ment have now enough information about
the improvement required to be effected in
these industries.

As regards the other provisions sug-
gested regarding security of policyholders
and fair premium rates, they are very
necessary.

As regards insurance agents’ commis-
sion, I feel that the smaller agents will be
in great difficulty because the premium in
small cases of fire insurance etc. will be
very little.

ot W v (wrEAEw) . qwla
agiea, WA % # wrew 7 )

MR. CHAIRMAN : The bell is being
rung—Now there is quorum. He may
proceed.

SHRI HIMATSINGKA : [ was say-
ing that in Clause 18 the commission that
is payable (o iosurance ageats hus been
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reduced. Whereas previously on a policy
relating to fire the commission was 15 per
cent, now it is proposed to be reduced to
five per cent. So also, in the case of
marine insurance, it is proposed to be re-
duced from 10 to five per cent. 1 feel that
the commission may be fixed on the basis
of the premium that is payable, and in
cases where the premium does not exceed
a certain amount, that is to say in cases of
small insurance policies effected by smaller
insurance agents the rate may be a little
higher than what may be payable where
the premium is very heavy, for instance in
case of insuranee for Rs. 1 crore or more
where the premium will be a little more.
If the rate of commission is based on the
amount of premium of individual policies,
1 think that will be fair and will meet the
needs of the smaller agents, and I feel that
the hon. Minister should consider the case
of increasing the commission payable to
agents where the premium does not exceed
a certain amount in the case of fire or
marine or miscellaneous insurance. That
will meet the demands of the smaller agents
and it will also not affect the scheme
adopted in the Bill.

1 feel that the provisions that have
been made as regards settling the amount
of compensation in case of nationalisation
are almost the same as in the case of
acquisition of banks in case they do not
observe the directions of the Controller that
were approved by the House. 1 feel that
they are on the right lines. 1 therefore
generally support the measure and I hope
that the hon. Minister will take into con-
sideration the question of the commission
payable to the smaller agents so that they
may be helped. With these remarks I
support the Bill.

SHRI S.S. KOTHARI (Mandsaur) 3
The Insurance Amendment Bill, as it has
emerged from the Select Committee, is a
far botter measure and 1 should take this
opportunity to congratulate the Deputy
Prime Minister for the flexibility he showed
in the Select Committee in that he accepted
a number of amepdments and as a conse-
quence thereof, the Bill has improved con-
siderably.

Before I take up a critical analysis of
certain provisions of the Bill, I should like
to emphasise certain facts with regard to
the schemo of social control. 1 am not
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one of those who are cynical about this
scheme. Although improvised as an ex-
pedient to meet the demand for the
nationalisation of insurance, 1 think the
scheme has gieat potentialties, if it is pro-
perly administered because the State
secures overall supervision and control over
investment, while private management,
which is normally associated with a high
degree of operational efficiency sti!l retains
the control. As we have seen, the opera-
tion of public sector enterprises leaves
much to be desired. Many of them are
inefficiently operated and some of them

have almost reached the nadir in mis-
management. Therefore, it appears that
social control would work more to the

advantage of public interest than outright
nationalisation. For nationalisation the
funds that we want are not there. The
funds are not available even for having a

proper Fourth Five Year Plan. Consider-
ing all these factors, 1 favour social
control.

But I would like to submit that some of
the provisions in the Insurance Amendment
Bill are of questionable merit. The
Government has overstepped itself in giv-
ing draconian powers to the Controller of
Insurance. If excessive powers are given
to a bureaucrat, what would happen is
that his interference may lead to deterio-
ration in operational efficiency and slug-
gishness in the crucial task of taking
decisions. That is where the Government
has to be careful. The scheme of social
control can founder as much on account
of bureaucratic authoritarianism, as on
account of laxity in control. That is an
important point I would like to emphasize.
Back seat driving by the Controller is no
substitute for shaky driving by the
insurers themselves.

The Controller has been clothed with
almost unlimited powers. He can issue
directions with regard to a number of
jssues, particularly he can appoint the
Directors and principal officers. He can
prohibit certain transactions. Besides, for
opening new branches, the Coatroller’s
sanction is necessary. He has also the
power to close uncconomic foreign bran-
ches, and power to search premises, inspect,
cancel registration and apply for winding
up. The conclusion that emerges is that
the Controller may prove to be the pre-
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ceptor, Government and pontiff, all rolled
into one.

Now the Government may turn round

and tell this House that a consultative
commilttee is provided. The Consultative
Committee, in my opinion, may perhaps

prove to be just an eyewash, because the
Consultative Committee is to have the
Controller as its Chairman. The adviser
is to advise himself and the vote is with
the Controller. 1 do not understand this
arrangement. There are 4 or 5 members
nominated by the Government to the Con-
sultative Committee. Why should not the
Government nominate one of those mem-
bers to be the Chairman ? After all, the
Government can remove the Chairman if
it finds that the Chairman appointed out
of the members is not functioning properly.
There would be periodical reconstitution of
the Committee. Secondly, this Consulta-
tive Committee should be called the Advi-
sory Board Of Insurance and it should be
clothed with sufficient powers. Its deci-
sions should have validity and they should
be final and binding upon the Controller.
That is the only way in which the Con-
troller’s powers or wings would be effec-
tively clipped. At least some constraints
should be placed on the Controller, where-
by it can be ensured that he would operate
fairly reasonably and he would not ride
rough shed over the decisions of the Con-
sultative Comnittee.

A provision has been made in the
Bill with regard to appeal to the Central
Government in respect of matters where
the insurer may feel aggrieved with the
Controller’s decision. Here again the
decision rests with the Central Government.
Why should not the decision be left to an
Appellate Tribunal constituted for the pur-
pose ? Otherwise, sitting in Delhi, the
Central Government would probably be
guided by the advice given by the Control-
ler himself.

He is again a colleague of theirs. In
that event, it is poor justice. What fair
treatment can the insurant expect? 1
would submit to the Minister to consider

_this aspect and provide for an appellate

tribunal agaionst the decision of the Con-
troller. Then only it can be ensured that
the provision for appeal would be effective,
as the Government wants that it should be
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effective ; I accept their bo11 files, of
course.

In the Scandinavian countries,—
Sweden, Denmark und Norway—various
powers of supervision and control have
been conferred upon the Government with
respect to insurers ; the powers extend to
legal, financial, technical and economic
matters. The objective Is to safeguard the
interest of the policy-holders and to ensure
the performance of contracts properly, but
may I submit that the powers given to the
Controlier of Insurance under this Bill are
far greater than the powers taken by the

Government ecven in these Scandinavian
countries, where there is rigorous control
and supervision over the insurance
industry.

There is a provision which I would
request the Minister to kindly re-consider
on humanitarian grounds, #nd that is, if
the manager or principal officer is removed
by the Controller, he becomes parsona
non-grata with the Controller and the
officials. That means, any other insurance
company probably would be chary of
appointing him. In that event, he may
have difficulty in finding a job, and then,
if the Bill provides that he is not to get any
compensation, that person’s life may be
ruined. [ would suggest that the Control-
ler may have a final say with regard to the
quantum of compensation, but let the pro-
vision be there in the Bill, that subject to
the Controller's sanction an insurer may
give reasonable compensation when an
officer is removed by the Controller on
whatever grounds it may be.

With regard to the investments, fresh
restrictions have been placed. 75 per cent
of the investments have to be in approved
securitics. May I submit that this provie
sion may have adverse effect upon invest-
ment in equities of new industrial undet
takings ? It is common knowledge that
many insurance componies have been subs-
cribing to the shares of new industrial
undertakings, and the gquid pro quo is
that they insure their property with the
company ; it is of course besides the insur-
ance policy. That is the normal process,
but after this mew provision is enforced,
éven if the insurance companies want to
do so, they may not be able to take up
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shares in these new companies, because of
the 25 per cent limit. which may be cover-
ed by the existing shares. In that event,
if they want to take up shares, they cannot
take them up in the new investment in new
companies. [ would, therefore, requert
the Minister to provide that in the Bill
itself, equity shares in the new industrial
undertakings as approved by the Govern-
ment or the Coatroller may bz trerted as
approved investments ; so that they can be
included in the 75 per cent approved limit
and investment in new equity shares and
their under writing may not be adversely
affected on this account.

With rzgard to the expenses of manage-
ment, the Bill provides, or rather it codi-
fies, the existing code of conduct which the
insurers have been informally or voluntarily
following.

MR. CHAIRMAN :
ber’s time is up.

The hon. Mem-

SHRI S. S. KOTHARI :
full time, Sir.
few minutes.

I require
Kindly bear with me for a

MR. CHAIRMAN : You have already
taken 10 minutes.

SHRI S. 5. KOTHARI: Kindly bear
with me. 1 am the only spokesman for my
party. It is a very important Bill and I am
making good poiats, Sir.

With regard to the expenses of manage-
ment, [ would submit that these expenses
were decided in 1950. Since then, the
costs have gone up and the Controller has
been permitting higher expenses with regard
to the computation. Therefore, this sche-
dule should be revised upwards.

The Controller must with a firm hand
control rebating and other malpractices.
The insurance industry must see the writ-
ing on the wall and impose self-discipline.
If they fail to do so, the Controller must
come down on them with a heavy hand
and see that rebating is checked. The pub-
lic sector companies also have been going
along the same slippery path of rebating
and have failed to provide correction
leadership to the detriment of the insura-
oce industry in this couniry. 1 suggoest
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that at least five of the leading private
companies and the public sector insurance
companies and the LIC, of course, must
sit together and find out ways and means
of ensuring that rebating is discontinued
and this creation of black money is put an
end to.

So far as the surveyors are concerned,
let it not be a case of repetition of history.
Is every Bill of this Government going to
deprive a class of people of their liveli-
hood and drive them to suicide? The
case of the goldsmiths is fresh in our
minds. 1 submit that all those persons
who are conducting survey work on the
date of the passing of this Bill should be
given licences. For issuing fresh licences,
the Government can be as strict as it
pleases.

Government should ensure that the
Controller carefully looks into the opera-
tions of the foreign mutual insurers. Their
dealings, it appears, lead to the money
ecarned out of Indian insurers being used
for the benefit of insurers abroad. This is
a very serious matter. [t leads to loss of
foreign exchange and it should be carefully
enquired Into. An embargo must be
placed on the functioning of foreign mutual
insurance companies and they should be
banned. The operations of other foreign
insurers should also be closely watched, so
that it is ensured that foreign exchange is
not lost. The activities of the Re-insurance
corporation must be reinforced, if neces-
sarby another corporation, for underwrit-
ing reinsurance business, so that the loss of
foreign exchange on account of insurance
treaties is minimised. Actually, faculta-
tive treaties should be encouraged on a
reciprocal basis, so that the premia come
back in exchange for the premia ceded from
this country.

The reduction in fire insurance prem-
jum rates, as recommended by some people
should be done with caution and circum-
spection. It is a two edged weapon. Fire
insurance business profits provide the sus -
tenanced for general insurers, because
marinc and motor insurance are not pro-
fitable. If fire insurance premium rates
are cut down, the consequence would be
that some insurers would mean loss and
go bankrupt. Therfore, the Controller
should be careful in exercising his veto
power in the advisory tarif committes,
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and he must ensure that the premium rates
are not reduced to an uneconomic level.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : Sir, I rise to support the Bill
with certain reservations. The object of
the Bill is to reduce the many malpractices
in the present system. What happens is
that the present managing directors or per-
sons who control insurance companies try
to make the maximum profit, without any
regard to the interests of the company.
They even do not declare dividends for
their shareholders. Even when policy
holders come for a claim, the people who
are in charge of that particular department
ask for a share in the policy amount.

Now, what we have to see is how to
reduce these malpractices. The ideal state
would be to nationalise the whole thing.
But in nationalisation, we need a strong,
efficient and honest service. We have the
present state of affairs because of lack of
this type of service and also looking at the
present industries run by the goverament
as public undertakings, we find that we
lack that particular class of service. There-
fore, in a hurry to achieve the ideal state,
it would be wrong to take the step for
which we are not prepared. Therefore,
this is a measure which is astep
towards nationalisation and ulti-
mately the nationalisation should be
there. But, till we achieve the strong,
efficient and honest type of service, I would
submit, Sir, that social control is a good
measure.

Now, there is a shortcoming which I
want to point out. There is a machinery
provided for the control of insurance com-
panies ; there is also a machinery provided
to have the overall control of the compan-
ies by the Controller. Here are certain
conditions. There is a board of directors
normally appointed to control the company.
But, what we find is that in every board,
the representation is by the persons who
coatrol the companies, that is, either the
policyholders or the old board of directors
ond their nominees.

We have reached a stage where there
is necessity for the participation of workers
also in the management. Now the best
class of industries are those which are run
by government where this particular step
should be taken. But, what we- find is
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that in no government undertaking, the
workers are given the right of participa-
tion in the management. What I submit
is that at least this should be the first Bill
where the right should be given to the
workers to be members of the board of
directors.  Neither the worker nor the
policyholder for whose benefit the entire
insurance business is run has got the right
jn the board of directors. So, what I sub-
mit is that a proper amendment should be
made so that on the board of management
the worker is also represented as also the
policyholders.

Now, there is an Advisory Council
which controls all the insurance companies.
Even there there, is no such provision. I
would like to read the relevant provision,
that is, 64U. It says :—

“With effect from the commence-
ment of the Insurance (Amendment)
Act, there shall be established a Com-
mittee, to be called the Tariff Advisory
Committee, to control and regulate the
rates, advantages, terms and conditions
that may be offered by insurers in res-
pect of general insurance business.”

Now, in the Advisory Committee, the
members are the Controller of Insurance, a
senior officer of the Controller nominated
by the Controller and not more than ten re-
presentatives of Indian insurers elected
(in their individual capacities) and not more
than four representatives of insurers incor-
porated or domiciled elsewhere than in
India. The Secretary to the Advisory
Committee shall be an officer of the Office
of the Controller. Now, this body is
again controlling all the insurance compan-
fes. May I ask why the employees of the
jnsurance companies are not nominated
here ? Why should they be excluded ?
These are the persons who run the busi-
ness. You should give a personal touch
to the entire thing and see that the worker
is given a feeling of participation. What
you have is the capitalistic system which
is already prevalent here in the private
sector industries.

What I would submit is that at least in
the Advisory Committee which is purely a
consultative committee controlling the en-
tire b you should have repr .
tives of the workers, employees and the

DECEMBER 4, 1968

(Amds ) Bill 192

policyholders because, the policyholder is
affected by every decision wherein he
should have a chancs to represent at some
place. This is a place where you can also
give him a chance. Thirdly, you have
appointed one person of the Office of the
Controller whose decisions are final in
many things. His decision is final for
amalgamation. In the matter of a parti-
cular transaction why do you want to give
this right to one individual ? Why not
have a sort of a Committee where all inte-
rests are represented and where they take a
decision collectively ? Then it would be
a more judicious decision and it will cover
all the interests. Therefore, the basic
lacuna in the machinery that you have pro-
vided for social control is that you have
entirely excluded the employees and policy-
holders from this machinery with the
result that it becomes social control more
in the nature of purely governmental con-
trol. The interests of the insurers will be
looked after by them because they normally
belong to the wealthier class and they real-
ly control the whole show. Government
will not have the whole picture before them
for arriving at a decision because the other
interests are not represented there.

Then, it is provided that in the case of
amalgamation you have the right to vary
the conditions of service to the detriment
of the employees. The object of social
control is not to harm the interests of the
employees but to give the nation a better
service in the form of insurance business
so that the interests of the people are safe-
guarded. In the process a class of em-
ployees should not be harmed, because they
are also part of the national building
machinery. If we harm the interests of
the employees, we would in fact be harm-
ing a class of people who are running the
entire system. Therefore, in any form of
sociai control the conditions of service of
the employees should be made better and
not worse.

Then, this Bill provides for control by
the Controller over co-operative societies.
also. Already, under the various enact-
ments, the co-operative societies are con-
trolled by a number of officers. Since the
greater the number of supervisory staff, the
greater the hindrance, if your object is to
cncourage the co-onergtive movement the
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best thing would be to have the least inter-
ference by the supervisory staff. Also, the
greater the number of supervisory staff,
the greater the chances of corruption. |
remomber the incident in a booking office
of a railway station where a customer was
told that the normal tariff is so much per
packet but four annas extra will be charged
which is the share of the employee. When
this matter was reported to higher autho-
rities, government appointed the anti-corru-
ption staff.  When he again went to book
some packets, he was told that the extra
amount that he will have to pay will be
eight annas. On being asked why the extra
amount has been raised, he was told that
four annas is their share and the other four
annas go to the anti-corruption staff. This
shows that more the number of supervisory
staff, the greater the scope for corruption.
So, the number of supervisory stafl should
be reduced to the absolute minimum.

Of course, they should be well-paid but
their number should be reduced. If you
bring co-operative movement under dual
control, it will amount to killing it. Co-
operatives are primarily meant for the
poorer sections of the people. If you in-
crease the supervisory staff, and conse-
quently the expenditure, of the co-opera-
tives it is the poor people that will ulti-
mately suffer. The rich people will never
suffer, anywhere, whatever the nature of
the legislation. So, if your object is to
help the weaker sections, then you should
reduce legislation and supervision to the
minimum.

Then, bonus should be paid to all the
employees. The difference between maxi-
mum and minimum bonus should not be
so much as we have in the case of salaries.
Now what happens is that whenever any
increase in dearness allowance is given,
while a lower staff gets Rs. 5, the highest
paid officer gets Rs. 100, even though the
necessities of life would be the same for
both. Both of them would be nceding
the same quantum of food and other neces-
sities and yet you give more DA toa
higher salaried person and a lower rate of
DA to a person who is drawing less
salary. Similarly, that happens in the case
of bonus. The higher-paid staff is given
greater amount of bonus and the lower-
paid staff is given a smalier amount of
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bonus. It can go well in a capitalist
economy, but if you are professing socia-
lism it should be practised in these things
also.

it vwraTT et (we) <o -
afy #gga, fiar sMgs  fadaw, 1068
9T g qgt fasre ax @ &1 7z fadws
g afafs & 5T & =< g7 €@
gz # fagrad Ju foar war & 1 e
I @ fadgs #v gifas faaerm &0
ST 4T GIYN GEAT FI I F AT A
fear &, o Sawr ag Tvam & fF ey
g A7 AT § I9E g qQrAv
argaY & aifs I gafy g wiT Sas
T @Y 1 38 ST AwEx 8, Afew wAv
g I9%1 7 A9 fr g@dr wnfy
&Y, ag gl § sqrar ¥ SgrEr A qqr
zd ¥ TWE AT ), g f Aag mE
wg WY TER¥t &, werET §, wré-
weftarars &, gaT &, w15 FeEAT §
ITFT 7T ) 79 faw F afcy ? & qgar
g g T ag e 7 & ggwar
ffragea faq daewra adf &1 wwwr
o € U @ gvar & fF NET dfar
sqqIT FT TTE JINEQW V47 377479 &7
Y g% UAFTW FT | TG UFHATT TqEAT
¢ faq ag Y qiq gaR W F auw A
wT @ § 1 qry A7 ) A, wiww @ df
o faer aqr I9-79 7 ofr Freant
Fart #Y wrg- dear §, ag N qreAR 77
JEATH qTH W AT & | F AT AT FQ
) § s e graeq Awr sqEArT 6
e qyafedt F1 @ew FAT & A I
TRATH@ AT AUfegd, d¥ I F
TERT N AT AT FE B E
gz 1062 § gm argar frew a~fr 3
grerq frar sggarfaat € e & o
fF I8 ot ara-s fRAY §, I @y
agl foar wrgar Y gw wrak sywarg W
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TIHQA FT AN | A0 v owav
5 ag Fad auwy ay @ )

Tk a1z 12 =i, 1967 N swiTw
wid afafa ¥ 2z we@w qrw o Wk
I ¥ fadeq fsar fF s e
AT FT AGWAHIY FT 341 Ffgdr |
¥fFT aedlg qar ¢ & fag dear &
fawr =t azex §, Fomd ¥ ggard a3
&1 34T §3T §, G3 WOAY AIY qear ¥
Gael 9T qg WHT A8) HQ | §AFT A-
w78 a1 § fe 37 ox gs-gfaal Hic
qAEAY qur  ewfawe @y &
fagar &, ST AT IAET WET ¥ gd
T § fr w0 g sragafafy § geg w
W ¥ wue & A7 A qATAL § )

# g1 wigar § 5 ¥a9 Fhra A
& 7Y, grqQ 2w & qiv §, A s7A-
arg & F10 @ a1 wAarfeat K g,
s1q S 1 /i @ fF gawr aas
AT Tifgw | w3 g9g faq  ozafyE)
®) g FW F AT oA g9 faq §
firar §, 91T w9 {ATA £,

it Tty fag (Vzas) : ag oA
TR E 1
s TRMAAIT e W AT

Y qEAT 9EY § @ WI9F GAA E
Aoy uEAT 2 €8 faw A w9 @y
%3 & " Uawy &1 R faw wig
€9 927 F 999 37 & W AN @w-
TqTx § IR FAMTT & bt | 7Y ay
St gAINAIR HT AF  WIT WA A%
ey @ § TR W g ¥ Wiw Ay
@Y o) fag awg ¥ wod qgy I faw
qren gifaq gu § S awg ¥ ag faw A
ur v arfer §r ) ag faw W ow
dreen aifaa T 1 @ e B 2g o
# 37 &% AN 99 AR § FAATT 6
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afiescfam 1w oy & wmgav
f& wa ot g97 & W% ¥ faw w faayr
®TF WX IAF €417 9T USHIAFA
&I qrAy gav fad g w7

= fas & wfd wmad o nEaTzad
¥, uF gArgHT ghafy gy A an
w2 & 1 o fFadet swafAgi & 99 ® -
fadi & W s wfafafe ggy &
qaeg AT E 64 gwr A A W
2 IEA I AT M gEr § 1 g AFA
q13%9F ¢ AT gAGT § w9 wgAfEqA
FAFATAEIE L A gF A A9 €
AT F 19 9T IR qifFgrie & Arad
# e | #4¥ gy aifaarie ¥ deaw w
IgFAN A @IFIe@ § ? Fu y@E
2 5 w1 #9 § F7 IR e ATEd A
o uTAEEN TN H W AT Y uF
UST ANT FT ZT M AT 57 AT F & )
TAm A fag N g § 5 ar
ot A oF FiTd Aead Fygy g fw
aFa &1, Faaifea) A N FagHe #,
ga-9 ¥ fgear grawy Fav =Anfgd | 39
fesar 2% &Y ar7 av gx <@, ;WA us-
arg@q /A X N 3AF  wfafafugi w
@A &1 Fe Ag) fear &0 A o@g o
seara § 5 aig ad=ifedi & oft v §
7 aF Sfafafa w1 I8 F arfe ¥ w0
% qar a% f¥ sar-4ar ayafeat v §
FEfaqi & R I MY AT D E fE
g A, W9 §, Fograc , forad f gad
gAY § 37 g9y sqvar gA wrafyEy o
SrAFTd, IR QA E ) wafer R gg
fadega g fe s € #Y w19 ger w7
17 78 NIfed fr gad ar ofqaniz 3
A< @ 9\ ®8 ¥ w7 gF AT sy
& wawifaat & sfafafe <@ s
w19 qad s B wdfed wfgwre 2
W W Wy whwifkal & sfafafy



i97 Insurance
®) @ dY 38 IT 9 fAgerw @ A,
ITHY TIT GIAT AT FAR! AARTA HIA
¥ AF ghar; AN A g el
IEFET T 1N §, IR GO FW
F g9t FW §, 97 9T A A7 gAY
qF, 9T W0 A WIOw TN aawedr
FTAY gy |

SY aFz g § ¥ @I T FA KW@
¢, aga wfer w9 A® dar g I
ga-dgra F 9 T NN F I A
A &, IAFT AR FW &, IqFT 1T
&3 § 1 FE gAY SATAT WA FW
TUT ¥ 7 I ) A1 3G IAT qAT
Sraar | 9% fre A #qr feqr g 7
ITHY A oz Ffaga fzar qar ar 39
) W w9Y w7 FT frar & wgw W)
F0T § 9:xg WX 79 9§ wfwgwa 9q
%) famar qr, 97 IgHr AT WS A%
qig qe§T #< faar &) g5 f@ faeraan
g f oY AT q9F  smFEmTT M oagA A
qgawT 3 Y, AU FIAII FI &, G
dar gFgT W &, I AT §W THI
T HLE AT FT | ¥ TQAT we) &y
IaF aragsy &1 mwow wifgd ar
o1 IAFT qRART F qw9 FW@W, w5
g § ITHT QW F, ITH JTATS)
& far &1 g€ Fa FT AT grad
@ 3% wfama @ w4 X far ¥
9N WL 98 UF 1| F faforw war
a1 &) 3T 180 TIX & % YA FAT
q%ar 9T M IFY I+§ 27 &7 fad Y
¥ qg A ET g ¥ frEa ¥ 1 W
wmax R gl 97T w3 frar @ wa: a9y
uF 1@ &1 fafadq 93 180 w771 &1 9%
g FE X IE FAA AT @ WY
faddt | ag 9 sfagT saq w7 fFar ¢,
gg ST ag) &1 3% fgat & v W9
1 K QY 1 qAT wIHT SN AW §
ag b AT I | I v g N e
uNF AEy & G § gay wfgw
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agra% g & | W a9 wfaw g &<
G A FAY T 9 qEe A IIH!
T 1 9 I fAwar a1 SEwr &7 A
fsqr sar a1z | w9 @ ®9 TW wEE
aY SAM e fear oAt sfgd

sAqif@ Fak ¥ wa & Qg ar
AT ATRAT § 1 WIGFA {17 avg W
wwifaat § | g wwofaal & @ saifea)
! qreAIg wegy At &, Fg A I
arg 2 faadt § o £ swofaai & §@
AZIY WIET TS JAA  §ATERG  HFIAT
2, AANNAT FAT CEFAW  (AEAIG
wwqY & aar gfefra  wgyaw SqT=
AT qargd g, AR sy wy
Tga & F7 aaearg faadt @ 1 ¥ IAHT
W Qg A &Y qraT 1 H9A ET
tar w1 U w fRar § W g
9 AY FHATN T FIA §, ITH aAT87TEY
o9 ey | ST gAF gEed A
aFeaTg aga JarzT § | Afw fer A
YrE FT W@ § 9 A97 IAA qAA 0
TaY & g3% &< fear 1 AfFw @ aa-
@ @ I WM aga vw & § wgar
g i 9 qrearsl ;1 *grar g 9K
@y alk ¥ fav wwafal & #3 qm
faar &, 3% aX & av A9 wazy fawg
s I Aq atr § f& N sawd  fafrer
wrfaat § F17 #Q §, T qAearg oF
atg ) A A1fgd, TAF ¥aT ow DA
1fz?, aw Y oF qurT agfaad faadt
aifgd arf 9% feedt azg &Y wfemi v
1 XU fadga 2 e qaeT @ & s
& 1y FA=at & A 8 fAsifa
F@ & fag w9 os ¥ ®#faga faa17 w1
I awg ¥ fasrd G wo gad SQwAy F
&7 F aral & fq faed wiw g 1 ag
qga wraeas @ | Al 9g w19 wwE) avg
¥ o1 a4 G | W 59 faw ¥ o9
g GT FEIT A ISTAT AEF F A w7
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gawY £3, 7At ag drgr ar waEt i g
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e ¥ A0 wiw @ & gofafeai &
TAT, ITH GUEE 37 F WO ¥ T
anrgy | wwET wf & el o g,
DAY ¥ TR Dz = g€ } fe wta g
qfagy 2 AN T gwaT §, ITF T
¥ gwaT § | 3@ T AT FTAS FIAT A
% ¥ &1 s qAfRiE F AR €, A
¥y &Y T FTAT @A § A W AT
@ ¥ Frg-ae gAw EEAE & of
qRIEFW &3, W FAA H A AW
Zrg § & | goafeat € wragd T
I au¥ AqrEAT, Iy A gL w0
I % &3 | QN ahE F w17 wH
s A s awx ) qmaEr @wry
A farm & @ ¥ Hum @A
Fau il

st fagag QW (FAAYR) ;I
fadaw #) §¥ qa7 F AR AEGT FH
s Aot wRYRE X YA gda Dar g fE
QuITETE & dF 494 F1 0% HIH
gorar &1 59 fadas FSgwdl A W
qarar war & BF g AT & arer-
fos frdo ) WYX SER ST WRTARX
wearfz guzat § s g1 frar w7 o
quET A7 F1 39T qIE-919 L@
*ft fwar arg 1 & gawar § i faa sgea
#) AT W g T fawr ®) geqq fear
nar § afe o o°F gwAAT s A&
gé o s fag ag  waws @ S
5 ¥ U gwTw N 9 WX T ¥ 717,
3@ MT w2w q@d | 99 gEEdT ¥ qrAr-
g A W ol udaeTm w19 gEEeft
frdgs wY ITAY T 9% & A GET
AT BT | IAX GEY AT WA 930AT
T & mfe o eafeat ¥, S werEiT
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2 fow 0% ¥ w7 w1 AT g@d @w e
®1 EIAT AT §, 9. g & WR &«
saag & Fax qanfas fAggg ) &
HIET 341 § o Aot wgizq §1 N IFLed
R, 9% 17 FIA T G TS KA |

dtaq @1 & AHIFW FA A
uET &9q7 A9 § fger 24 IF A W
W famm Eamar mr g 1 gE® A
g gaw ¥ war w9 F gra fr
war & arfs 2w &1 faswE @

afes so 39 fE arareg A $1 9@F
% QEFFT $ IqF 99 FT 19 wAHAT
I grat & &Y wrar & fqad gt # ag
AT ¥ | TAY AT FT IAAT AT AEY
i ¢ fagar 5 sfrag v & g0y ¥
grar & 1 sad ¥ 3g a1 fa¥ar  swafqar
gt gy M Fmfani § 1 @R
wrafral & A fada < [ardest §
fadelt goafral & gen Fratan feRed
FR) ST aga @ A fRGE A =@
wrar 1 5a% afafks @R gar 0
FET A oY F ) g ag g W A &Y
TFAT AT fa2alt gar gat A & 4
Y 37 #1 777 FeATw Har 1 zEfAC A=
AR FT qg Foeq & fr zw fadas =)
T@ & & wraifiaa fear sy fe 3 o0a-
arg ox @ armfas  frdw <2, arfe
WwE e AT A R
16.00 brs.

0T, M, I 9 T JIHA &
argeg § oY qrareg AN FUIT JUEAr L,
39 g # Hag sz g g fw
g1t ey e N qfr A Y, A 7@
aga fe as sew qr o@ | g & O
FEATT A AT w7 F g dar e
& 7% & N1E 70 qiar &) w@h wear
wfy #1 Ifaa swar of ad) fear wmar B,
fag & fiwr suF aEl W wore &fy
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Qg Aagar g fe ga fadaw &
TR THIT ¥ 4g sqaedr A Tfze
v w1t Mz afoge oA ¢, ag
Wzt g fedt q ma N ar G
wrzdY ¥ WY qg graw §% X @ oan
fieelt Fe3 a1 wge & A IFE N i
Q% FFIT G F 17 | gEEIA A @i
I 1y £k} 9T @ fRgaw @
f & a9ta 9% ¥ degoma 7 5T, fasd
s Fr gEEa @ o g@ fadww § G
w1{ sggeqr ag) £ ad
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qrareg gt ¥ F19 §37 AT FA-
wifeat #) 97 9w 7 ghaag & Ay
aifgy | @ A 2@ F A FT AT T
&7 F13 §, 3% fou sdhaq aga Yo
& agr vgT 30 S &AWA ) agrAr
qifgn a1fF ¥ 99 &, ¥gAg ¥ o) fifag
q grareg &y 1 W g F wigig F
yafeg &7 | fag gw gq @ar
qIEEl F13W F FA-HA F oA 4r
fagr fear qar @, 96 sw= g da
1 NEfgg a3 § fou sfga sgaweqr
& Ffge 2T Iad F10 F@ I F-
wifedl Y ot 4 f geE-gfawrd 3T
T TR |

¥ o w7 gy gaeay ¥ W
gwrE for § 5w fadges § g amaw
agl & 1 & gwwar § fr 2z ang o ae
ST, NT O HAY AT WY qTATG
&7 3T F UKIFWW FH & foan
o doieA fadaw @ frmreik S
Y 2 FT FHEGIW T

W gl & gy Yy fadas &
quda € § |

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : Mr. Chairman, Sir, I am really

disappointed to note that this. Bill has not
been improved upon (o control the invest-
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ment as well us the misuse which has been
prevalent before the draft Bill was intro-
duced in this Parliament. With certain
interest, our hon. Finance Minister, Shri
Morarji Desai, who headed the Joint Com-
mittee, has watered down certain provi-
sions more and more, instead of improving
vpoen them.  As has been stated in the
Minutes of Dissent, some Members have
thanked him for accepting some of the
amendments for constituting the Advisory
Board. 1t is well known in this country
that as long as this Government remains
in power, they are not going to deliver the
goods to the common masses, to the poor
people of our country. (/mterrupticn). |
am referring to the Congress Ministers
here, at the Centre. They have not pro-
perly understood the socialism. They are
very mu:h afraid of socialism. They are
the protectors of vested interests and as
long as Shri Morarji Desai remains here to
protect the vested interests and the money-
bags, no good (o the common masses will
be done. My party believes that all the
institutions which deal in money should
be nationalised. Whether it is barking or
insurance, it has to bo owned and control-
led by the Government. (Imterruption).
Government is not so far away from the
Swatantra Parly.

The Swatantra Party is also part and
parcel of the Government. We believe in
the government ; we want that everything,
whether it is banks or life insurance or
general insurance, should be owned and
controlled by Government.

(Amdr.) Bill

SHRI SAMBASIVAM (Nagapattnam) :
Cinema production also.

SHRI V. KRISHNAMOORTHI : He
does not know what to say and what not
to. He is just disturbing me.

Like human beings, any system like
social structure in this country or in any
other, has a heart as well .as the arteries ;
they are the ingredients of the human body
vital to its life. If there is any defect in
the heart or in the blood transmission
system, slowly the body will decompase
and that will be the .end of that human
system., Likewise, so long as we allow
private peaple to control the baoking
system, so loag as we allow private indus-
triglists, vesied .interssyy, to control the
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insurance system, the malady cannot be
ractified.

The young members of the party in
power, the ‘young Turks’ do not appear to
be here at this time. They were demand-
ing—1 do not know whether they were
simply fighting for getting some Minister-
ship— they were demanding that banks
should be nationalised and insurance should
be nationalised (Interruption). Shri Ran-
dhir Singh is not a Young Turk, he is an
Oil Turk. Barring the Swatantra Party,
we sitting on these Benches, have been
saying that Government should nationalise
banking and insurance. But as you know,
Shri Morarji Desai, who has got some
interests of his own people, his own set of
business people, vested interests, always
dilutes it in such a way as to favour them.
In the Banking Companies (Amendment),
Bill brought in to introduce social control,
he has suppressed the rights of the em-
ployees by the section 36AD which is
known to everybody.

So also in this Bill, where is the
control 2 Why not nationalise the indus-
try ? Who wants that it should not be
nationalised ? Congress people themselves
and young and intelligent people want and
demand that general insurance as well as
the banking system in this country should
be nationalised. Why does Government
not accept the proposal ? Is it to oblige
my good friends to the right ? Unless and
until the banking system is nationalised,
unless and until insurance is completely
pationalised, they are not going to deliver
the goods in this country.

SHRI P. K. DEO (Kalahandi) : It
can give employment avenues for defeated
Congresmen.

SHRI V. KRISHNAMOORTHI: [
have got my comments to offer on the work-
ing of life insurance business. The Third
Five Year Plan has got so much of funds
from the LIC. Hitherto the Dalmias,
Birlas, Tatas and all the other big business
were utilising the money for their own ends.
After LIC came into the picture, the money
secured from policyholders and collected
by the insurance corporation has been
diverted to projects intended for the wel-
fare of the people of this country. Is that
@ 8in ? 1t is wrong to demand that geae-
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ral insurance also should be nationalised ?
Why is Government not accepting it ? It
is because they are not real democrats.
They are neo-colonialists. They do not
believe in socialism. They believe only in
capilalism coming, existing and prevailing
in this country. But let me tell them ;
they are not going to avert the incoming
revolution in this country if they go on to
adopt the same sort of policy they have
adopted and are adopting.

My observation is that this Bill is
nothing but an eye-wash. It is chcating
Parliament. He made an announcement
in Parliament that he would bring Forward
a Bill 10 bring about social control. But
where is the control.

This Bill contemplates the appointment
of a Controller of Insurance. 1 do not
want that this power should be given to an
individua), il should be given to Parliament,
to the country collectively. If you give
power to au individual, he will be corrupt-
ed, because man, as you know, is suscepti-
ble to corruption. His sons-in-law and
daughters-in-law and all sorts of people
will be benefited.  (fnterruption). You
may see that he is appointed from your
group.

SHRI P. K. DEO: It is only
defeated Congressman who are appointed.

SHRI V. KRISHNA MOORTHI: Every
Member of Parliament has received a print-
ed communication with regard to the Orien-
tal Fire Insurance Co., in which it is alleg-
ed that over a million rupees have been
defalcated. Even when the Bill was intro-
duced in Parliament, a letter was sent to
the Controller of Insurance. What action
has he taken over that ? Has the Govern-
ment conducted any investigation? We
need not necessarily believe this informa-
tion, but it is the duty cast upon this
Government to dispel this misunderstand-
ing. They have a duty to tell Parliament
that it is not correct, or if the information
is correct, the Government should make an
enquiry into the working of this Insurance
company.

Finally, I would like to say that these
people, in the name of soclal control, are
not going to deliver the tiger. They are
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only delivering a paper tiger. This paper
tiger is not going to kill the moneybags, is
pot going to kill the capitalists. but it will
convert itself into a real tiger and bite
them in the next election. In the name of
the policyholders ; in the name of the
general public of this country, in the name
of the poor people working in this institu-
tion, 1 demand that general insurance like
life insurance should be nationalised. 1
demand that the banking industry should
be nationalised. There is this inflationary
trend in the country. Who is responsible
for it 2 It is the people in authority who
are responsible because there is no coatrol
over the circulation of money. As long as
there is no control over the distribution of
money, whether it is in the form of bank
overdrafts or accommodation by private
banks, this country cannot stop this infla-
tionary trend. So, | say that this is noth-
ing but an eye wash. They have failed to
implement their declared policy of nationa-
lisation of general insurance as well as
banking.

it Tl fag (Qgaw) @ ¥qEA

72T ;
Tar AT XA 947,
aurar frar T 70d 74T |

¥ fr g @r AT gTWERR A6,
| STAY 9T T afgaf gaw A7 T )
qET FY A1 A AT A TAT AW,
ITGIT ATEA § @7 AT WL AT U

feeelt A Jawd mfggrarg
&9 AT T I 7Y | rfaen gary sAg
1 Ifew & 37 wrafaal & ¥ § fe faqar
fear g Ig=r ardw & wrm 1 gg
foga atad ay wardt § gz gogd
qamd 1 7T ) T IR § gy Al
pr@ET E FR A ARTAY av . W
g5 Wt § wHiw ¥ ow @ wh shiw § woft
FaggiaRMgMAqE g ag WL
W@ E ... (vwawm) FF qgh vy far fe
AATEag A & Wk Fww 05
Dt N ara vz @ ESTR wT W E A
FgH o qarh 10§ W f R
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AT wrzan ¢ fr gark Aw A wrafasw
g 9 & et afaeT g1 w7 aw
59 3T W UH-QF q9T WICEEI, -
CAFRAA, TFNE-TAANE qY §4...,

ft wo ®Wro & (W‘fm)
ATEHA A FY 4 gAAT R T v oW
Tq 1965 F F47 gAT 4T WX WIT IEHY
ez gar @ £...

&t ot fag 0 93 wRa § AN
g1

=t Ho ®ro &iwl : WET ¥ AR
adl & 1 57 ams N A Tfge

of Tt fag: 7 mary ag §
afFT a@Eat A g & S0 e
FRE I FRUIFIAIT GE WX § o
I aed &, (smawm) JgHA wR)aw,
AR AF AU ¥ #790F F g
%1 fguraa Al #ar...

ot Ho W0 WiWY : TF ATF WIHA
waE B AR § W @ aw A-
ATIQA 9T F FIAATIY K g2IAT A1EAX
fif¥gzmand 7 oftay, ®r oW
TIgAIT AT H T § ? ¥ §F
fraar &1- cardg g 9g wig oAy §
1T a7 fead gral § § 7 avgde w@wd
% frafag gear ?

MR. CHAIRMAN : He s not yield-

ing. You please resume your seat.

SHRI M. L. SONDHI : But the House
should not be misled. He is misleading
the House.

MR. CHAIRMAN : The point is that
the hon. Member is not yielding. He is
on his legs.

ot voiie fag: gF feam oW

FEE & qad fev v ag Ay B
s § 7
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ot ®o W7o @Y : TZ TIA FA
W gFARra A A gyt A@ R
ams A g

ot Tonite T YaTdA waiEm,
ezt gt A fea § 1 ag WA
fta ¥ gt 3 A § O AT wma
qraT ¢ |

s+ arq 48 & fr 97 a% gefme
R 9z &Y fafewag ag a8 a7 s@Am
ATIFIE NI @ W § WU AW
faett a7 2 fr faadt a8 93 A AT
g ¥R WM ozm R WA dar
AT ¢, uFo wrio o MUA AT-
159 %3 f2ar, a9 AgIa F, wHo
sifo dlo &1 B[ IgT IZ AW
T 2, ag WA F WA § REF
Sz wrafaal ¥ asrg 39 ¥ fau g@wE
fipar g AYX IEH ¥ T 80 Hradt gwar
Fgra & fAg smar s AQ OF wned
g g A W E ..

SHRI V. KRISHNAMOORTHI : We
are all supporting your policy.

ot voreite fg : ag @ @R ¥
AEz ¥ @ &, AQ qEifawd 4 s1 Q)
g

@ Aaw wAT N ¢, WA FHA
®1 & AT §, AR wERg, mAaER
% arfY w1 3 1 gEfwma e
I ar A faset agT gy |

MR. CHAIRMAN :
Member will proceed to Delhi now.

off Tt fog c wg Y T AT
gra & faafad § ®gar Tvgar 21 =@
N AT TG § T HIATHIIA T
atger § 1 g AT wesd §, Wi oAy
ot wE AN, wda® wrewry A,
FH N Jx ¥ g wAw e €
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& wrgar R fr ag g7ew AR feamw
& 37 ¥, 707 gheaT A 57 ¥, de¥w
AT T 7 F, gk N 80 R Wra ¥
0 A § IR Y7 F qw ) g
AT AT TIAT §, FAE 47 AXA  TOAT
1T §, IAE N feF 7€ § g Ay faq
TaT qUEY AT ®9AT §, AZ IT G W
wnafaay 1 xaar 5 &, a8 €@ 9T 7
# 1 3z WA AWAT TAGHT & fAT, =
Tywqie ¥ fad s wifzd sl dar
THo wrfo &Y. ¥ fa¥ us FRA IAT G
f& usmo mifo dYo ¥ 3ar 34T WifRat ¥
HIT Qo WiTe Ho F1 Y uF FHA TEY,
I I FY UF FAL FA@ MG F
fag aarg @17 1 Jgeda gigd, @A
aer MNEMa & 9 qgwAaifai §
wEfdg § Fagar g F go =@
Yo ¥ wgr A7 5 98 gAF A A AgA
fiiE & fr $3 9% saafan 1 guw
T FFAT , 5AF QA T gAFS  OIXAY
a1 & fad, @ 3w A % g7 g
favar sra

& @@ a1d foy & zq A% o ou
FIAT AgAT §, 98 93 & % S s
¥ AT FY gL Ox fwET ¥ 919, X 0w
ghaa F qm, 3} ¥ oF-0F wT F
qg=rar |ufgy | JAT {71 9T A6
Y 19 gAr ¢, ag g & fas qiw @
&Y Ayl & gar & ) fadh @ av @
HggR & —faeell, e, awat K1 AEW
dymgdaswegz & & gar g fw
CHFT 17 4T W ¥ 80 WAL WAy
# grt graY & Qi =ifgd

AT AW, A AN agew E, w9
Iast arlrs &3 | F wgar § fr a0
gfom N Jz-awfeai qemr &, O
T 1 gE TR 8, K qw Fram
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St my-Fg qraar g, $9E W@AT g, I
W awe AR w1 FAw W &
fErfrada v gl & wd & ¥
| HAT §aew § wAT | AP 7
qx a% gafes a8l & 97 a5 fs 7g i
Fgrat & oy 1 wa Agral H €Y ogAN—
N A Tfvg am &N A @F
TILH, TTF TATIAT HFAA ) G Ay
dgrat & sy g, AfFT ag a@ W@
T ¢ fe 3 & qgi gT FAIGT ) FA
gl w< a7 | wawy qea a4 fafy-
wIgigg v g & ©F awdlw
Jo ST Argar g Rg@ A I &7
SATer @eq 24T 2, 7 vt qar o Agf ¥
qFy § IAFY ArAY G FHAIL &, dar
g'fe saer fetAT q¥m, smar feend
wigh, gafad odww # qAeg 93
awfi fear a9, sfga & s A
FAN—AFT FFAATH TZF IT HTIHT FIAT
=rfgd |

Ed ara—& qg WA FAT AT
2 fF Waaml # w5y AT
afad | wafea frg o & fay faar
Fra—%d & fadr frar 917, wA@ FA@9-
¥z & X faar o, s g feefedam
& fad far ara, o & f@3 fear
ara, $vT ®dzx & fAd fear o
T 3w & darc ag & fa¥ fea
gwzT ez wgar §, afed 2 adzar
Izl &, 2YF-AS  |mAT wqrgaT § A
aveT degare arg gak fay A A
wifge | foeelt § qZHXT UF qIAATR
500 o zrfa <& AFrA gy & fay
o-A-grefer-ay & Agg gF A
T w7 &9t ¥ gHar g, AfweT A\ o
T gfcwa, Tda fearT o& Gar 78 &
wwar t—az gemRTd @ S s
dra (Mta ¢ g agd ¥ Frew =
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2gial # agwAt wmigd i ¥ anry G-
fodtw vdT frardt & N faat wfgy )

wfaafa d v Afer Y & 77
agm—g gAY ¥ v wIqER et
§ TR O A AT FEE @, WO
fafaan &t o g9 foew &Y @Y wifgd
fs gaR fRea T wrewh ag
foe =T T £ @%, @ IR QfFd
d A 3, TF 9, § I TF doq T
@, 3z AN ;W 1 NY qIA ¥ I
T T AT FT |

St arq & ag Wt F@T AMR_AT F
e ga¥f aga & daT qieEte @ g
&1 ot B gz gy gefyw & ar
IqA 9T A g1 A9A fed) Fedare Wy
qIAT F JAT W@ L, @ fFew N ;N
I oI § AR T ¥ faafadr o
o Aasifrefaw § I8 QAT 17, YEY
fagrer @3 | & quwar ¢ fF e ey
Wy frerer faar o @ ST (OIlE
w7 g FAT R |

&, gmia, fafree< qrge &Y aavd ¥ar
gfragag few agi a7 wmO ogy
qETeeaT % fez wTearea w1 faw &y
¥, ag Wt agg waee faw a1 vk ww
gg oY fa= wrar &, 9z I W @R
faar & i & qwar g fe ag gard dta-
Yaré sATal g7 v §, afew §
ANag AT wxar § s a7 gard @Y
RN FTATHT WY T FOT gad fay
& g giwar w27 w3ar g

SHRI NAMBIAR (Tiruchirappalli) : Sir,
the hon. member who spoke just now did
not understand a word of the Bill. He
made a sermonising speech about peasants,
buffaloes and incentives. The fact is that
there was so much of demand for nation-
alisation of general insurance that the
Congress High Command thought that

instead of nationalisation, they would bring
in social control. This sort of social control
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is going to be of no use because it will
remain in law only and it is not going to
have any effect. Are we going to accept
this sort of social control ? What is the
reason for the nationalisation demand ? A
little reflection over the performance of
these insurance companies will reveal the
facts.

1 will quote only a few instances to
save time. The New Great Insurance
Company of India, owned by Mr. Tulsidas
Kilachand, had assets to the tune of Rs 60
lakhs in 1947. This figure rose to Rs. 156
lakhs in 1957 and to Rs. 400 lakhs in 1967 —
a seven-fold increase in 20 years. The
Ruby General Insuragce Company, owned
by Birlas, had assets worth Rs. 1.13 crores
in 1957, which rose to Rs. 2.87 crores in
1967. It has doubled in 10 years. This
shows what kind of loot takes place. I will
give the dividends of the leading insurance
companies. Concord of India 20 per cent ;
Hercules 27§ per cent, which belongs to
Goenkas ; Ruby General Insurance Com-
pany |s§ per cent; Triton 50 per cent,
which belongs to the Goenkas ; New India,
which belongs to Tatas—40 per cent,
Universal Fire Insurance Company 20 per
cent, and Vulcan 20 per cent.

If they can give so much dividends,
you can understand how much they would
have looted. 1 am speaking about the way
in which money has been concentrated in
fewer hands through the instrument of
general insurance.

1 will give the profitability of insurance
companies in liquid cash. Concord of
India—paid-up capital Rs. 13.50 lakhs, pro-
fits Rs. 5.78 lakhs in one year. Hercules—
paid-up capital Rs. 24 lakhs, profits in one
year Rs. 1526 lakhs, almost equal to the
capital. Ruby General—paid-up capital
Rs. 32 lakhs, profits in one year Rs. 18.76
lakhs. Triton—paid-up capital Rs. 5.75
lakhs, profits in one year Rs. 6 29 lakhs,
i e. more than the capital. New India—
paid-up capital Rs. 170.90 lakhs, profits in
one year Rs, 177.99 lakhs.

In Vulcan, Rs. 15.99 lakhs is the paid-
up capital while its profit was Rs. 6.05
lakhs. 1 do not know as to how this
plundering was going on ? Whose money
is it that is being concentrated in these
hands ? 1t is the people’s money. You
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can say that it is in the name of general
insurance or in the name of banking or
some other name that this concentration
takes place. And it is exactly for this
reason that the country wanted nationali-
sation but my friend Shri Randhir Singh
says that the money should go to the poor.
This Bill wiill not come to the help of the
poor. You are not touching a pie of it.
What you have done is that in order to avoid
the nationalisation of these companies, you
are helping these looters in the name of
what is known as social control. That is
exactly the reason why we are opposed to
this ard we want a real nationalisation
worth it and we want the people to have
the benefits.

SHRI K. C. PANT : Deon't mislead.

SHRI NAMBIAR: | am not mis-
leading. But, if you are prepared 10 believe,
by undertaking this measure you are help-
ing these people because they in turn help
you to be in power (Interruptions).

SHRI RANDHIR SINGH: 1
also give you hundreds of names.

can

SHRI NAMBIAR : It is a mutual
agreement they want to have the Controller
with an Advisory Committee of seventeen
people. Who are these seventeen people ?
They are representatives of different com-
panies who are themselves the looters who
are to be in the Advisory Committee and
four members of the foreign companies
who are the super-looters. Why should
these forcign companies be advisers of our
Indian Companies ? I cannot understand
this. They are concentrating on marine
insurance. And it is in the marine insur-
ance where the maximum malpractice
takes place. It is they, if they want, who
can swallow the whole thing from four
ships loaded with all the cargo. There is
such a sort of party being represented in
the Advisory Commitiee and it is they who
are looters. The Controllér knows as to
how a perfect looting should be done with
the marine insurance experts at_their com-
mand for this looting. This is the crux of
it. Let us be plain and let us tell the
people as to -what we are doing. Let us
not dupe everybody. It is not possible tg
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do that. Everybody knows
happening nowadays.

Sir, coming to the question of the
whole concept of it, the nationalsation
came in after Vivian Bose Commission’s
report. In the Vivian Bose Commission's
report, you will find what he had to say in
page 509. 1 have no time to quote it.
But, what he said is that whatever be the
insurance companies, Dalmia did a perfect
looting in a very very systematic way. He
did it in this way. Rs. 1.25 crores of
liquid cash of the insurance companies was
transferred to the Dalmia Cement and
Paper Marketing Company without any
secured advances at all —a paper transac-
tion. The Vivian Bose Commission said :
what a terrible —notorious—plunder it
is, is this the way in which the whole thing
should continue ? Therefore, he high-
lighted the tragedy of the people who are
victims of this swindling. Therefore, we
must understand that there is a case for
nationalisation They are going to do
this nationalisation by having the com-
position of this advisory committee. 1 tell
you it is no use having the Advisory Com-
mittee as it will not give any effective
control or check. Then comes the Con-
sultative committee which is a nominated
committee. What is that consultative
committee going to do 7 It may advise on
the issues of policy matters if at all the
policy matters of a certain company are to
be taken up. Why this taking over at all
What are the clauses given here ? 1 do
not want to quote the clauses now because
in the next reading, 1 shall come to them.
They have said that the compansation
should be paid at the market value or face
value whichever is higher. The face
value is an imaginary value. I have a pair
of shoes. 1 can say that its face value is
Rs. 1,000. Who is there to say that it is
not 50 ?

Insurance

what is

SHRI PILOO MODY (Godhra) : Only
Communists can afford to wear shoes cost-
ing Rs. 1,000.

SHRI NAMBIAR : Normully, a coat
costs Rs. 100. Suppose Shri Piloo Mody
says that his coat costs Ks. 2,000, because
it is the biggest coat worn by the biggest
man in the House, how could you question
that stafement ? Theréforé, té have a
provision that the assets and liabllities
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will be taken over at the market value or
the face value, whichever is higher, is
absolutely wrong. Of course, I do not say
that the whole thing has to be confiscated.
No, I do not go to that extent now. Perhaps
at a later stage, | may say that. Now, |
say, please pay compansation, by all
means, but let it be limited to the paid-up
capital.

I know that it is very difficult to
improve this Biil. So, whatever suggestions
we are giving are only for our satisfaction.
The Bill cannot be improved upon. Take
the case of taking over for non-compliance
with the legal provisions, mismanagement
or some other reason. You have to pay
full compensation. Of course, you have
advisers. But what will they do? Ifitis
the Bharat Insurance Company, its repre-
sentative will come and sit on the advisory
committee. They will manipulate their
account books in such a way, their assets
and liabilities will swell up to such an
extent that they will deliberately create a
case for nationalisation, for taking over, so
that they can get a huge amount as com-
pensation, which is dis-proportionate to
the real assets of the company. The
account books and the provisions relating
to taking over will be so manipulated with
the help of the advisory committee in such
a way that there again the loot can be
made. Thus, this is absolutely an enabiing
provision for the looters to continue their
loot. Instead of doing any good to the
people, it will terribly harm the interests of
the nation.

The best way to get out of all this
difficulty would be complete nationalisa-
tion. You may withdraw this Bill and
bring a new one. If you are not prepared
to do that and vou are agreeable only to
make some changes here and there, my
only suggestion is that in the advisory
committee the representatives of employees
and Parliament should be there and there
should be no representation for the
foreigners.

1 know full well that it is impossible
to improve this Bill. Still, 1 am making
some suggestions for my own satisfaction.
The condition of the employees of general
insurance are very bad and their service
conditions should be improved. Even
thoagh these insurance companies have been
looting the people ull these years, yet they
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have not taken the trouble of giving even
their employees some minimum remunera-
ation and benefits. It is tweaty years
since we have achieved freedom. Are we
to allow these things to continue still ?

Are we to tell the people that the train
is still at Ghaziabad and it has not reached
Delhi ?  Actually, the position is a little
different. The train is not at Ghaziabad;
only its splinters are available. When even
the rails are not to be found, how can the
train be found ? It is not seen at all.

Therefore, do not create a situation

where the entire people will be against you.

They know very well that unless a redical
change is made nothing will improve. So,
they would be well advised to withdraw the
Bill and bring a new measure for pational-
ising the insurance industry. Then you can
proudly tell the people ‘“we have done it.”
Or else, I warn them, the Government and
the party in power will face their death at
the anger of the people of this country.

=t wiw a@ dga (feten) ¢
gurefa wRigg, & 0 af@mgie & T
ATTHIT WG FT YT FT T G & QG
qriIgR @rTaT @y a1 5 ¥ wET ¥
faay o=y N ¥ gW AN F Ffeaeq
@ & Ay aeNa T yaa s @ §,
wgl AT afg gt g% ST & o,
wa fe ¥ aiz A7 oY & 9w eww wEgq
T | qregardy 91l & gark faw agi
QT ETAr A wE KF FA SN0 A
wfag v F A2, o 17 aTwA &
fa, faadt ofs aad § o< 9ot @
ofys gAna FMT FAH W qMd @
IaE ¥ FIH AT FATET GHE GO |

gwafg ANTT  A9® FIA QIR
0y ¥ graew ¥ gg AN fiwgr (FareT)
faduw wmar § sasr & @@ s
STZAT § | FIN A5 gAY § ¥®@ q1T W)
att q& STy ok 1 @ @ f¥
aree Y w7 W ey fear g
dar fr gewy fafkr & g @F e
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W aF A § Ay g U
& & o 75 gHrIr o awifaw faeg
2 1| u7 gmifas ar maafa®  faeay
afs ga frafag s<¥ § Y ag @92 w0
o AR ¥wX a1 wfesc 2 fr gfF
FOST Al w1 wfasy 3a® wme g
g & O 3T A Y FQAH A
fasar snfed 1 fraa Nar frrad aha-
FHFEA A a7 gak WM H @ ¥
ast ¥ &t F @17 T & graew AY w7
aaETe ft 7€ & ¥ Tgr & WY AE @
fad Y 731 2 fF 37 fag® 20 a9t & qa1-
AR SATTIR AT 2, TIATATT AT 2, T AR
are grerd sy o ot § 1 57 frgw 20
agt ¥ &Y frgweaT a1 gt &, gRR AW
T Y IeRA 3T § 7 wifaF qrew a9
gvamr ey gu ag s wa g 5
qrareg AN F S F N @ yafa
gi 2 wfFq s awa 9@ f& @
TG Y F gAEIT F URAFIY
FIA Y A7 ga9q I ? Hfmq ¥ 9w
yfawr & war sgar g 5 @ garw
A s g sy faed) safsana
eaTat # qiT & far a7 e et f
qft oY feer & o @A g @ war §
I AFT OF HEAT AT AT 1 qW
fog sy & T @ & gm M7
FAEY A Y arg F [T TTHY qray
) g w3 €, f97 s e wfe-
fafecs s § st g aQ% & som-
qifrs ararm ¥ gw ww @ § wad
®1€ 3t g a1 € S sk 3k Sw
w1 gfeeim sget a8 Qmr afk sw
w1 gfewiw o & sfr agmyfagy
a#f &vm, sarearge AE g At Fafewa
A § 6 st sfafiear it o g
sfafemr g% frarRt qpft Wik TEw
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AT Far fF & sy FdEa -
& Wi fe gt 3 & grarg Ax N
%Y Uk geeEd sfafwar g€ Wl @i
w1 @1 97 am 5 IS0 AAIF@
gar wifed ) & anwar § fr ogaw
URWIFW A1 ALY A K9 K Haw
aF arar ¢ wAifE usda T & faar
BH AW F7qT v g qifady
e oY 7z fegrad adi @ Y & o
fw za% g1 ga 9+ TaFa § 1 & wfag
& UFm 1 yfasr ¥ wwF a1
oA 2@ |rAreg iy w1 qwifow fAgag
|1 &Y QT § S9FT & gifew eqmna

g!
16.41 brs.

(Mr. Deputy-Speaker in the Chair)

gqremer wEEa, st & wwwar g fF
g faw § g5 weoigai § I3 3w @A
waenfeat Y @ o &) femfae & oY
cad o ey v 2 ¥ gAE e Fwar
¢ afe7 g feorfge Y od & arg-ai
fesal & 3% oY o gfger S o€ & oA
g @19 1A § @y Fraw § fe wE o
A Fwafagt it § O fe wwer qre-
¥ AT 3T A%AT &1 TH qI@ AN
§7 17 ) § S¥ FRWI AT FT 9T
aF gAY 8 JiT w< gwar §, { 99 W
g s § 1 e atg Afvgw & T
faffma s F a & o wfes faar
war § SEwT & wma wxar g1 afed
s W o wfifra afew faar
g Aauwar g fF ogak dwEr @
ghar & gu¥ v a0 & wofefaa wfe-
s ¥ AsH wNgfe w1 agar
fomar & 1 gaTd aga @ qafaw gw-
mwmggﬂﬁﬁm DE X
Fmamid ¥ § fiy mw ardafas
O % guda fear § afer gR 9w-
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A ¥ 19 FT 9% @ § fF g ok are
@Y W fr g gidafas Rar & @id-
afas QA F w7 @ AW, W JAT
Wg Y F9 FA I Afwdl &1 TF
fama darT 7 g 9g¥ §f gAR WA
wITYHT F IAA § grarg g1 § fawey
gt @ T ¥ g ardafas s
FT G194 F@F §, g9 grAAfas Iy
H g agr, a€ ¥ qzr oz W Efam &1
fe afvmm ag &Y wr & & g EwW
e Parar wr &1 zafae § faaga
s ARgar g fs Fgad w1 oA oag
sqfxfaa sifasre fed 77 § AT wE A
&Y frasm @ar & wifge | 9 F fAg-
AU sTTFNNaOFTI g At ag 38 fF
I qEATET FHEY WY & AT R E I
TR FA FT ATTHA g FRIAC
Y T IAT | IT CIITETD FALY T JqL-
#7 1€ o entfasmea g9 a1 2WET FE
IT & FT AT ), gAY FHE w1 4w
a1 $1¢ tar safEx At Tfgd MNfe qeeg
7 froag @Y1 @ A & sgar e aw-
naern afafa & gz dqg & whafafy
&, oifadidiee & wfafafy &, swar &
afafafe & siv odt & wfafafe &)
F q0F ¥ 7z seifae H @ foad
e gawr gfafafoe & &% 1 T@1 @ ax
# g g fe w1 ag @9 ¥ 9T AT
i3, AT Iz aat eag=T ¥ I|® @
X F weatd g AT A7 § grafeu
gl AT o e xw Rm H wW ST @
& SW AT 9 g

AIIFA 5T qrang AF F aX § @7
e faFaa N @ lagag e fw
za¥ a9a ¥ wqfed g7 & fede fear
sar & 1 ag faae M sgfe & fad fr
€9 sagTy A gr@ A G2Tar ¥ o
g Y g A A A @ RdTd
o wwgw wAfeard @ fad &
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grgar § fF ag fele 3 A st oAt
Igw! gme f&ar ay |
wiw 9 sifaaw § =)< star e &% fAd-

&7 fvar fF ag sa=arg aga wfus ag ar
g et 3w &1 e T fogw aol i
aqr & WX suwarg zaar gfuw agr 2 e
gw Mgl & AT HiE sgrafal
& JEOET F) FAL-IX A AN A AN
Nrga N g IFRE 37 A &
ftes 1ar =ifgd + ag Nfwgr N X
MNfFsagaqrasardqgrargis &
Figm fF ag Nfaaw & T 7 saar
agl &1 &7 & 7 15 yfawg 3z hfgaw
s et q2rf w1 @9 @ Nfggs 9
zU & g gk g A difgan g
WA g A H NI H gF FgAd
wrga fear 9tg | 3w § Afwaw &1 <K
gAY 78 AU &g fAded g

g0 aved ¥ § g A wgAr Wgm
fr waT ooE AT § moX s 9TEE
T &7 sgEedT 71 g Afww me A
wqY g9 sfawa &Y sggear Y 2 &
g fe g sAaa 81 & 9iw gfawd
o feT &7 & w7 fe «1 at oo &9
&%, Nfage 51 ¥ +7 &7 o afz 70
s At & guwar § & o
qifefiieed 1 €@ & aga T v

W wEay § e odfwa aga
waqifga & 7€ & fa =1 f fraew fear
wrar wifgd | g ww avEw § wfuw
g ®gAT ¥ ) OF & @17 Hg FT X myAar
WA AFW S I EgAE 5 ag s
o faar 3 gwEg Y TiF & & fogRar.
Ta & wrog Az faR sl g
fegear™ &1 w0 War qge ¥ A §
cafay & gmwar § &5 g w fagerm
i Wifgd arfs g fopensa® o
&ATU O T faRet & wr @ g,
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fadelt q'ot & & § g wwr sar @ s@
97 gH framrm w7 9% 1 1Rl weE &
q1g & qar &q17 g3@ Far g A &
WY &7 a9 gl g fF oa ¥ qR
=Y F1 guyg fgar

SHRI S. M. KRISHNA (Mandya) :
Mr. Deputy Speaker, Sir) if evidence was
needed about the faise notions of Congress
socialism, here we have yet another
evidence. The whole trouble with the
Congress Party inside the Parliament as
well as outside is that they do not really
believe in socialistic principles.

In 1955, when the grand ramgshar of
the Congress Party met in Avadi. they got
themselves converted into a socialist organi-
sation. So they said, so thev proclaimed
and so they got the needed publicity. After
all, we have reached a stage wherein socia-
lism has become a salable commodity. It
has become a commodity which can be
sold to the people of India.  So, naturally,
the Congress Party sold that and, today,
they are putting on a false grab of repre-
senting a socialistic party.

Subsequent to 1955, the Congress Party
again passed the 10-point resolution, the
nationalisation of banking system, the abo-
lition of privy pures, the nationalisation of
general insurance, etc. Only the other day,
the Home Minister of the Government of
India was threatening to come before this
House with a draft Bill for the abolition of
privy purses which are one of the last
vestiges of feudalism in this country.
But today we have no illusions about
it. The Government is not serious about
the abolition of privy purses. And we
know, by now, that they are not serious
about nationalisation of the banking system
because, in order to get away from the
pressures— both from within and from out-
side pressures were mounting ; the people
were hankering for npationalisation of the
banking system—they have evolved this
clever method, this social coatrol. Social
control might do a great harm ; it may
not help the country. After all, what is
the idea in this ? When we have always
pleaded, when we have always canvassed,
support for the theory of nationalisation,
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we have meant to say, we have meant to
convey, that the wealth of the country has
to be ploughed back into the developmental
activities of this country. We know that,
after life insurance was nationalised, a
great part of the moneys of the Life
Insurance Corporation have been ploughed
back into the the rural areas of this
couatry into the rural economy this coun-
try and it cannot be denied that the Life
Insurance Corporation could be run even
more effectively, mote efficiently, but unfor-
tunately we have an inefficient Government
here, we have a government here which
does not do things properly ; raturally,
this is reflected in all the undertakings that
the Government has undertaken. The Life
Insurance Corporation has, no doubt, done
fairly well in the last ten years, and there
is still a great scope for improvement, there
is still a great scope for further expansion,
so that the men in the rural areas could
feel the usefulness of the life insurance
idea.

Now, coming to the Bill that is before
the House, this Bill was referred to a Joint
Committee and at that time it was an ex-
traordinary procedure thst was followed.
Usually when a Bill comes before the
House, there will be a tull-dress debate
about the concept, about the policies, and
then if necessary, it 1s referred to a Com-

mittee. But an extraordinary step was
taken so far as this important piece of
legislatioe was concerned. On the 8th

April, the Bill was introduced in the Lok
Sabha and without any debate, it was
referred to the Joint Committee...

SHRI K. C. PANT: That is often
done.
MR. DEPUTY-SPEAKER : That is

done with the concurrence of the BuSiness
Advisory Committee.

SHRI S. M. KRISHNA : The only
point that I have been struggling to make
is this. This is a very important piece of
legislation, and ooe more debate ia the Lok
Sabha would not certainly have done any
harm to this legislation, would not have
done any harm to this Bill.

When I was listening to the arguments
advanced by Shri C. C. Desai, the spokes-
man of the Swatantra Party, | was hoping
that [ would be convinged to his way of
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thinking when he made certain points, Of
course, my friend from Madras, Shri
Krishnamoorthi, has ably represented the
socialist thought. But so long as the present
Government is in power, so long as they
continue to be in power, we cannot reslly
expcet anything substantial in the direc-
tion of socialist legislation in this country.

Now, there is the concept of the Con-
troller. Much was made about the
powers that the Controller has been given
under the revised Bill. There is a Consul-
tative Committee, and on the Consultative
Committee all the big general insurance
companies would be fairly represented.
And added to that, as Mr. Nambiar put it,
there will be four representatives represent-
ing the overseas insurance companies also.
I cannot see the logic of this. [ would
like to submit to the Minister for consi-
deration that these overseas insurance com-
panies ought to have been treated on a
scparate footing, but that has not been
done ; much of the moneys that goes into
the overseas insurance companies is beiog
drained away to foreign countries the
general body meetings are held in the
headquarters of the company in whichever
country they are located, there are not
many Indian directors in all these
overseas insurance companies. That is
a serious matter for the Finance Minister
and for this House to consider. It
has been said in this Report that the
Chairman of the Consultative Committee
would be the Controller. This would
certainly defeat the very purpose for which
the Consultative Committees have been
created. When he happnes to be the
chairman and when his acts are going to
be questioned or debated, paturally there
would not be free and fair debate. So it
has been suggested by soma members that
an independent and outside person has to
be nominated as Chairman of the Consulta-
tive Committee. Probably under his
leadership there would have been a greater
degree of freedom and there would have
been greater fairness in deciding some of
these questions. It is necessary that the
controller has to be armed with certain
powers ; otherwise these vested interests,
who are the sharks, will make incemeat
of the controller. Therefore, the controlier
must be armed with certain powers. I am
happy that he is given some powers, but it
all depends upon what type of controllgr
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we ate going to nominate, or who are
going to be appointed. If it is a question
of appointing defeated politicians, discredi-
ted politicians, as they have done in respect
of the State Trading Corporation, the Food
Corporation, and all that, then, Sir, no useful
purpose will be served. Even now, at this
stage, I submit that the Chairman must b2
an outsider and he should command great
respect in the country. With these words,
I would request the Government to with-
draw this Bill and then take a bold step in
piloting another measure which would
stand for total nationalisation of the
general insurance business.

SHRI BEDABRATA BAURA (Kalia-
bor) : Sir, considerable interest has been
aroused in the country on the issue of
social control of insurance and also of
banking because of the resolution of the
congrees working committee that demanded
nationalisation of insurance busines. There
have been various malpractices of these
companies and this is one of the reason for
the plea for the nationalisation of life
insurance business. The objective of soclal
control, as has been laid down in this bill,
is a laudable one. But it has a limited
scope when it says that it will give a fair
premium rate and it will bring down
malpractices and that it will look to the
interest of the society and not that of the
individual apnd such othar objects. But
the point to consider is whether and under
what context we have thought of the
nationalisation of insurance and to what
extent these proposals serve that interest.
Our party certainly is not working at cross
purposes when we want soclal control of
fnsurance. Let us hope that social control
can only be to progressively bring down
the concentration of wealth. The larger
aim in the context of the Fourth Plan can
be the mobilisation of resources and it is
on these points that this Bill does not
g0 to that extent as one would like. So
far as the investible resources are concer-
ned the amount of premium income which
insurance companies mobilised, was Rs.
75 crores. It is not a question of 5 crores
or 2} crores, or not even the question of
profitability. Here is a premium income,
jnvestible income, of Rs. 75 crores, out of
which only Rs. 15 crores is with the public
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sector and an equal amount, another
Rs. 15 crores, is with the foreign com-
panies. Now, this social control must be
judged within the limited objective...

MR. DEPUTY-SPEAKER : He may
resume on the next occassion. We will
take up the other item on the order paper.

17.00 hrs.

MOTION RE : STATEMENT ON
DROUGHT CONDITIONS IN THE
COUNTRY—Conud.

MR. DEPUTY-SPEAKER We will
now take up further consideration of the
Motion regarding the Statement on drought
conditions in the country. Ten minutes
to each hon. Member. Shri Nahata.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION SHR1 ANNASAHIB
SHINDE : How much time is now fixed ?

MR. DEPUTY-SPEAKER : One hour
includiog reply. We have spent more than
two hours already and we should finish the
discussion today. After that there is a
half-hour discussion.

SHRI ANNASAHIB SHINDE : I must
have adequate time to reply, at least 2§
minutes.

MR. DEPUTY-SPEAKER : Yes.

SHRI NAVAL KISHORE SHARMA
(Dausa) : This was discussed for four
hours in the Rajya Sabha. We should
have more time. The present allocation is
too little. ’

MR. DEPUTY-SPEAKER :
proceed instead of wasting time.

Let us

SHRI RAJASEKHARAN (Kanakapug)
The half-hour discussion can be post-
poned.

MR. DEPUTY-SPEAKER : No,
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SHRI D. N. PATODIA (Indore) :
When is the half-hour discussion coming
up ?

MR. DEPUTY-SPEAKER : It depends
on the progress of this debate. I cannot
predict.

SHRI NAVAL KISHORE SHARMA :
Not before 6.30 P.M.

ot wgR AIFRT : (4T¥AT) : IqreaqE
ngIRT, A @z gAR @ W i q
TWJRT F WY W § g UGN
1 fafigwe gfeed) vsearT 8 v war-
TF g% ) fegfy &, & wi@r &
sfafafeag agi sxar 1

I9FY ggd ¥ AT wNAT § G9 fed
AT wfawIq ¥ $g AFF FG IR
TF WH FT ST &

1702. hrs.
[Mr. Speaker in the Chair]

seqer @Ry, qfswWt Toreart ¥
435 T A F Wt R AT AT WIS AN
NITFIAIZaF a8 I § &
TN 1 a7 ¥ ¥ o ga §,
o & qq &, feardl § aY oY qgr @
fF qrza oA & W aTagrg v & Afwd
¥ oy A ¥ adY g € fF ag aew
ATV FZIWIFTI AN G 435
wig W § Igt qI Q19 § AT N @
g2 A awE | W@ g R JqAn F
TTEIT #1 TF & T TE aTE [ 919 ;Y
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o §5 awErd gt @ AfFT aF oy
T T ANTATC WEA TET T W
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¥ o A A WEA VT 4 wH W@ §
areral gt stz gyeY 9T @ faw W
foraeY sardy § 99N § Wi @G 9™
& os9 7 frwra § s0ife 37 aeei &Y

AGRAHAYANA 13, 18% (SA4K4)

Conditions (M) 226

NFI W@ wAT § 74l @ arar @ AR
arq @ 99 Al Y frere o w9 9y
AT I Ay Y Far oo Far
I2F qT ¥ A 99 AT R A¥ W
&, A gud Ttz STEEAT A A T Araw
9 qr § 3w AT A wE)  qEe
qEHY [T WHTT VT FIG G FIH FT
7 & 1 Torga afeerd Q@Y oar e
o g7 & qreg A8 fArad § W q@ {
gaw! Y A9qq firar & fF a3 N aag
# ¥ mga Fgand v wfgardi & arg
qeRi T At X AR F AT @ &
YEAIFAAAI AN AT qw
AT gEIE g A1 9% § 1 7Y W
o FgF 9T A § IFFT TwfAEr &
HFT FIEGT S

weas AERT FE AE A9 @ fE
o e gai Ao Y a€ & SEW WA
tar war § e e ofY feafa &Y aoftear
&Y T GEW AT TG &, IAHY siwT A
I @ ¥R g f w9 weed
FO & UG T I FFA & fw
T A ¥ 9WE 1 HE oIy aw
aifeq 7Y fear 7 & Gr@ @ a aw
T T AT, HATT A T @, R AF
Gz 7 @, gaArd A B G ey g
adT T gar, Jral qaeh y@ 6 g
§ICHITE FT AT I0E, W qg
uETa TG ¢ A e o ey wgx § 7
W g &t warane feaft s &
wgar § s a1 wia &7 qoAT FATE,
Ay fegea & gt ST aga @
g& W {7 # foreeit faar @ @ W
Bt THEaT F AT o d g §
win w7 g R o dfaw Mz aw oW
s AFEAN A A X qHTA  § AAw
<& § ITH FTANY AT 9T AAT KT qAT
FATar A1, IaH wige ofadq fFy g
T ageqia & W feafa &, fa@g w7
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mr o ag feafr qar g€ &, @ A
wraw § ) agen ag 5 Rwr, Afwaw
fandee | gaU 1w & e wtT
FIW § IYAT | TG A A, TAX GA
# feafa §a1 & axdt & AfFT gww @
FHA T UG NI A F gy Gar
farar wrar & | & gAATH 9 QAT FAT
AT T15aT § F IR W a6
o ¥AT G, IEEr 9 g7, fAeaw
wEAHAT, ITAAT @Y &, | @ g,
I@ #7137 & ¢ fw agi 7w ag Feafa
trael T A gE R E

# ux fa|re 29T W139T § 1 wAw-
e 237 §9 AWATIITT ¥ 140 FY
& afexd usteqra # 1 g § AR
qE TRy @ naT a7 | A H ¥ fagy
e gl & ¥39 13 3¢ Ffamw fag
g, 37 9T AMF qur v o A F
W 127gT EF AT qIH § W I
gT & IT%T ot geAwrd A frar war
2 ) @Y wfws AT R FJAT P FwEAT
£

# o 52 fagra @r wgar g fag
7 ag feafa Gar Y <@ @ Wi WTAET
=1 9g 61X gara qrdt 4 3237 & fan
q@ W@ ¥ I IFT UNETT FEX F
FIETNE F Y g7 § qF Afgsry @7
AT ¥ FAER ARARI A W WA |
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IIT ¥4T & | T AT W A 9Y 9 § A
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AIAFER g7 FOQAT § A
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gaIed ¥ fag, 979 o) W W] ¥
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21 f oY 3% a1y 7Y Famar & 1 war
ag g% a¥ fan g7 Sqm ad

diwarg 5@ § fr WA g
sEeA 8, aer fzrar q wfed |
P grdifan fuera a3 wifed | Afer
& Fzar Az f5 fregd @iw awi
€7 &7 A Y W N e ATt A § W
IGFT 7= AT FfET AT A of N A AR
fadre sar frar strar anfgd o 2=t &
EATT-ATT ¥ ¥ wwTw ®Y 2w fAwren
N ¥ fou, gawr gy w1 SA F fag
a0 IeA I aﬂ‘gq | 9 7 %y
arren 2 f5 gu< faliy sqiv fegr sy Y
Iﬁar grar ¢ e dar qa% fauw gar 2
ammm%ﬁﬁzﬁg’ml 7 aw
gad qﬁw a5 geq &
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MR. SPEAKER : Now he must excuse

me. More members have spoken from
Rajasthan.

Drought

st ewe amgrRt: R W9 FEd
afad | ghaga gg FgT &1 AN 9@
frregerasaist N q@ & Az mr §
oY 7T W@ § 1+ & Ao a@ # @,

MR. SPEAKER : He will finish in two
minutes now. Others also must speak.

ot wow wngrET : i9g W AR
1T 9% §@ 9 fa=mie gwr §, sar gEl
qu fag A g P ag A AR W@ E,
T Y@ A AW E ) § wodr A@ wg
U A EF A A Ay w9 R
EEE &l

&9 "rAAg O} argg 3 wsay @ar
Yaggaru A gu w7y 91 fF @
dx ¥ y@ a qaadl g &1 uAEWw
grei 7 gfaer Y & fr agi qmw & A€
aff wu &) & €9y ¥@ &7 § qar § W
L qmiqq; qEEH FT AMH &J1 Far g |

FIFIW & 17 JTFET TFF FT FIH
I vEr § HIT FEi 9 AAG FW F @
§agi A Ay AR § IR faee
Raqaa

Wt afegew (arond): @ fae
&Y QA1 9T qT & AW |

MR. SPEAKER : I do not know. The
Congress Party must help me. If they
canpot control their own members, I

cannot help it. It is not my job at all.
1 do not know what I can do.

st wwe qge ;. Ay fae g o9
geat A, S agt o AT §

ot ~wﬂ"ﬁzm:r: (£ 4!‘“'?-‘12? L1
@ 9T 47 @A § 7
W) ;TS
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The hon. Member is aware that he
made this statement and the Chief Minister
has written to him to supply him with the
particulars of the childern or the people
who died—their names, their village
names so that he can make inquiry and
say how far it is correct. The proper step
for him js to send the particulars to the
Chief Minister so that it can be ascertained.
1 have received a letter from the Chief
Minister.

ot wgT Ay ;. 3g faee #% aat
N O N R A A ow
qEF H1 § | 37 oY 9¥H 9T qg g
@ froasel Hrgag qem Ay &, ¥
& AT ], T FT @I 97AT § W 0F
DA FTacay § 3 qz 3 s
tfraqmaaty fogy s st &
3T =9 §, Al A WA ¥, 3w,
@agga o A @ ¥
fazifaa @ ol &t 1 & QX ¥ T
AT wE

wsqe A, 3% A & wqd |9
g g, faad agd o £ 37 o g
giravamm foaar &, vad ag @+
e sx T N AN & @ &, faa ¥
A T T EIEE QA A @y F
a1z qrs sfawa AW g F1 wegT

g srar

MR. SPEAKER : Shri G. Kuchelar,

 stuRaamgrRr: 73t ¥ oRo o
o Faga ¥ R}, faqa¥ faer B
“ofrr fet B frw qaew geg | AT W
T T fafecar sgaear gogfa |
ufawan wzg-w1at ) srasawar | wrd,
AFHAT, FAAT GFA  TRA-FIA A% |
afcqraeass g q¥-weE wfeq -

o\ e, VTR Y qETE W

MR. SPEAKER : Shrl G. Kuchelar,
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SHRI G. KUCHELAR (Vellore) : The
question of drought in our country is not
only due to the failure of the monsoon but
also due to the failure of the administra-
tion. This | want to express personally
and also on behalf of my Party. As a matter
of fact 1 will rather be satisfied by the
statement given by the hon. Minister for
Food. Of course, he is the Minister
concerning Food. He cannot do any
protcctive measures or preventive measures
to protect and give food when a failure of
the monsoon exists in the States in our
country. 1 can appreciate the statement
of the Minister for having given the relief,
for having taken certain measures to
provide relief for the people who have
been affected by the drought in our country.
At the very same time 1 regret to point
out that no relief team was sent to Madras,
now called Tamilnadu, though the Minister
has felt so much about the drought condi-
tion in Madras State also.

ot wHA AT : WEAW  WENRY, "TT

gRquans A ¥ WY @ fac &
qg § A% WITT F@T § |

(Shri Amrit Nahata then left the House)

SHRI G. KUCHELAR : In fact, I was
told by some friends that in Rajasthan the
cattle have been taken away to a distance
of 30 to 35 miles from their normal place
for the purpose of feeding, and absolutely
no water was available for them, and
there was no water for drinking for the
citizens of Rajasthan. They were struggl-
ing, and no relief was given to the peopie
of Rajasthan in this respect, in spite of
many other measures for relief which were
given to the people of Rajasthan. Itis
very regrettable.

] am also told that this is not the
first time. Drought has occurred in Raja-
sthan every year and in many other States
in our country also. No permanent
measures were undertaken to arrest such
drought by the Government for a long
time, though it is now 20 years since the
present Government is ruling this country.
They could have taken some action to
avoid such a drastic drought which was
affecting the country every year and spoil-
ing 4the growth of the nation and the
people.  Very great damage was caused to
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property. Countries like Soviet Russia
and the United States of America are now
trying to find out the reasons and to settle
the problem of the monsoon; they are
trying to control the monsoon somehow
or other, whereas we in India are unable
to control the monsoon. What I mean
to say is that the Governmeant should have
taken at least some measures to control
the floods, to control the surging waters
at the time of the rains.  Whenever there
was a flood, we could have mide some
arrangements to divert the flooding waters

into the sea. 1 do not know what the
Minister of Irrigation is doing. There
was a talk of a national programme for

the last 20 years and more, of talking the
waters of the Brahmaputra and ;the Gauga
from the northern end to the southern
end. Still, 1 do not know whether it is
under consideration or whether it is pro-
gressing. This could have been done
earlier. The flood over the river Ganga
and the consequent loss of life and pro-
perty in West Bengal and other areas
could have been avoided if the Government
had taken some relief measures much
carlier.

In my State, | regret to say that though
our Chief Minister was kind enough to
give our people a measure of rice at Re. 1,
it was done with great difficully without
expecting any subsidy from the Govern-
ment. The Food Minister knows the
difficulty with which our Government was
trying to feed the people. There was
shortage of water on account of the drou-
ght in North Arcot district, which I am
representing. in  South Arcot district,
Tirunelveli district and Ramanathapuram
district in Tamil Nadu, and there was
absolutely no drinking water for the peo-
ple. There was a struggle for drinking
water. The wells which were providing
drinking water ceased- to yield drinking
water. Even today, many parts of our
districts and our State do not bave drin-
king water. For meeting this situation,
our Government requested the Central
Government to give us some more time—
to fix a time-limit—for the payment of
interest to the tune of about Rs. 16 crores.
That request was not considered by our
beloved Deputy Prime Minister, Shri
Morarji Desai. If they had conceded our
request and permitted us to pay the
amount at least in ecasy montbly instal.
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ments, some irrigation works could hive
been tuken up by the State. The State is
still not in a position to manage the finan-
cial crisis which it is already facing, and
it is not able to provide certain irrigation
facilities 1o the people of our State.

The Deputy Prime Minister said that
there arrears of income-tax to the extent
of Rs. 372.52 crores till the end of this
month. Al teast, the Centre can consider
the request made by the State to provide
certain facilities for meeting the crisis
during periods of water scarcity. If they
do not consider this request, the people
of Tamilnad will certainly cry and suffer.
It will cause suffering not only to the State
but also to the Centre.

As our great poet Thiruvalluvar said :

““Allal patratahu azhuthakkanneer
Selvatha’ye azhikkum padui’

The deep cries of the citizens will des-
tory the ruling party. Therefore, I appeal
to the Food Minister, the Irrigation Minis-
ter, the Finance Minister and the Prime
Minister to consider this. Unless the
Finance Minister provides the money for
irrigation, the Food Minister cannot in-
crease food production. With these words,
1 appeal to the Government to consider
the request made by our Chief Minister,
Arignar Anna, for a moratorium or sub-
sidy or grant or loan for meeting the
expenditure for providing the necessary
irrigation facilities in Tamilnad.

MR. SPEAKER 1 know that Rajas-
than is badly hit and 1 have allowed four
members from that State—Shri Barupal,
Dr. Karni Singh, Shri Berwa and Shri
Nahata. But others also should have a
chance. 1 do not select the speakers. |
go by the list. Shri Naidu. I know that
Andhra also is hit by famine, but time is
limited. 1 am warning him in the begin-
ning itself,

SHRI CHENGALRAYA NAIDU
(Chittoor) : Sir, in some parts of the
country there are floods. In some parts
there are cyclones and in some parts there
is drought. In Andhra, some of the areas
have been affected by drought continuously
for the last four years. Recently Srika-
kulam District was affected by cyclone.
Krishna and parts of Guntur district also
bave been affccted by cyclome. In Srika-
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kulam district, the three coastal taluks of
Sompetta, Takkali and Ichapuram were
ravaged by cyclone between 26th and 29th
October, 1968. There was further havoc
by rain in the district on 11th and 12th
November As a result of these the fol-
lowing damage has becn estimated : Num-
ber of houses collapsed or damaged
28899. Number of irrigation sources
breached and damaged 1004. Paddy crop
on 60,000 acres has been affected. [he
State Government has assessed the total
damage as not less than Rs, 23.50 crores
and has sanctioned a sum of Rs. 50 lakhs
for immediate relief measures. The State
Government had written a letter to the
Centre requesting that a sum of Rs. 3
crores be given as assistance to the State
Government to provide relief.

Now, according to the revised estima-
tes, The Andhra Government want Rs,
3.43 crores under the following heads :
gratuitous relief Rs. 43.56 lakhs; assistance
to farmers Rs. 8.80 lakhs; animal husban-
dry and miscellaneous items Rs. 7 lakhs
and repair to public works Rs. 140.57
lakhs, making a total of Rs. 352.73 lakhs
for relief work.

The coastal areas of Krishna district
were affected by the cyclonic storm on 6th
November 1968, especially low-lying loca-
lities like Masulipatam town. A complete
estimate of the damage is now being made.
It is estimated by the State Government
that it is likely to be round about Rs. 3.5
crores. Cyclone has also affected a por-
tion of Guntur district. Though no loss
of like or livestock has been reported,
both paddy and tobacco crop have been
damaged due to submersion. Proposals
for assistance in respect of Krishna district
will be made shortly by the State Govern-
ment of India.

Coming to drought affected areas. in
1965-66 16 districts out of 20 districts
were completely affected. In 1966-67 six
districts were affected a second time and a
third time in 1967-68 elven districts were
affected. Now, this year, 1968-69 all the
districts of our State have been uffected.
About 165 taluks out of 189 taluks have
been affected by drought. The number of
people affected by this will come to about
130 lakhs.

In 16 districts the State Government
bave started immediate relief measures.
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[Shfi Chengalraya)

But the Central Government have not gone
to their aid with the amount required.
The State Government have estimated
that they need Rs. 15 crores for relief work
in the drought affected arcas. But they
have been provided with only Rs. 7.50
crores, which is not at all enough

Now and then the Finance Ministry at
the Centre send some people to estimale
the requirements of the State Government.
When it is the Ministry of Food and
Agriculture that deals with relief work, |
cannot understand how the Finance Minis-
try comes into the picture. Why should
they send people who have no knowledge
of agriculture to estimate the requirements
of the States ? If the Agriculture Ministry
depute some people who know about
agriculture to the States, they will be able
to appreciate the difficulties of the agri-
culiurists and they can accurately estimate
the reasonable requirements of the Stales
and their people.

In this case, Rs. 15 crores is the mini-
mum amount which they have asked for
drought relief work. If the Central Govern-
ment do not give this amount immediately
the rellef work taken up by the State
Government will have to be stopped in so
many districts and people will be without
any work. Actually, in my area people
are migrating to the neighbouring districts,
where also the ' conditions are so bad that
people are not able to get employment.

It is reported that
is not available

even drinking water
in the drought affected
areas. Though the State Government
have requested the Centre to divert some
rigs from other areas, they have not been
able to provide eoough rigs. They have
been able to get only 20 rigs, one for each
district, and these rigs are being used to
provide drinking water. Unless at least
4to 5 rigs are allotted to each district,
they will’not be able to provide relief to
the pedplé. So, the Central Government
should devise” ways and means to supply
more rigs to the drought affected districts.

Regarding -finance, the State Govern-
ment says that unless they get funds ‘from
the Centre, they cannot go in a Big way
and give relief.
minimum relief which is
1t is ot enough.’

no relief at all
To give effective relief 1
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want the Central Government to come to
the assistance of the State Government.
If the Finance Department is to have a say
in this, justice will not be done. It will be
like the mother-in-law supervising over the
daughter-in-law. That will not do any
justice. [ want Shri Morarjibhai not to
interfere in the relief work.

MR. SPEAKER : So, in future the
daughter-in-law must control the mother-in-
law.

SHRI CHENGALRAYA NAIDU:
1 want some lump sum grant to be given
to the Agriculture Ministry so that they
can utilise it in a reiwsonible way and give
effective relief to the poor labourers in
those districts.

Then, our Chief Minister says, ‘“We
cannot do anything for Rayalaseema
District ; if there are famine conditions
or failure of rains once in a way, 1 can
come to their aid but Rayalaseema has
been chronically affected and every vear
this is the position ; so, what can 1 do 7
The State Government is not able to help
us and we want the Central Government to
go to the aid of the State Government and
give us permanent relief. If the Central
Government is also not able to come to
our relief, [ do not know what will happen
to these poor agriculturists in this area. |
appeal to the hon. Agriculture Minister to
see reason. | also want him to tour this
area and see the permanent relief measures
are started in this area so that the people
may not be affected by drought.

s v Wi (IqETr) ¢ weae
wged, gar AR 9% T /g
qear § fe o=id gm @ A ey ¥4
Tre faar 11967 & =33 fagre & ¥
AT 97, sq qa g qey W] -
R AL Q@ AT dar g
f& Usteqra A1 feafy @y a@) §fa Wk
TR afaferdas @ @ af 2
A wEae & fe @ 5 ¥ o qmeg

fear § 3@ awe. ¥ quenA § g@@ O
wF@ ¥ A e affeafa qar gy af
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g omm aga & $W F& gy @
gra #am aefit faafs A1 agez
far war 2, afer g@ o feafs w1
qIwar 737 ¥ fay fag saow (et &
F "Egsar §, Iaw! Wl AqERS
foar w3

HERE AL, WAL F AfET A 99
Fgi 1 feafg oeflT Q7 fr Y, 2w
T F ow agT & ISAEAAT qEIA FT
agi 71 feafq 1 qrAawd TG F@F
faw agi Y a1, frad gard odf &
AEY Y ST U A gRrdr qidt
¥ afcss aq: =l g0 Fo syrg Wifwd
¥ | 371 i g g% Twedd &1 AU
I & qI1T OF 9T JAT 7AA AT A
fRar I AT N @A F IR IR AS
I FT gAY F 8 gART QAT
argA grar & fr ga a0l &Y @i w1 o-
fa7 quaf & gadfa 4@ afew wrAan
FV IFIT T B, I F1af w1 W & g
QAT & oY AFweE § g N o"gEw
FT AT

AT HETT. UFEAIT H 85 Har
nta difeq § 1 ey sgrar Afeq qiw
fae-—dF[AT, FAAAT, IR, QGG
M T § Wi wmwr o afefeafa
agt av dar g &, 2g fagw @ awt A
Wrder Agi gg &1 Swge =R QAR
o fa¥ &, wgi 79 g A fagy @
W g AT s & feafy qar gd di
qrgA< qar faan &, agi 9 wF 1 6at
aq & AT Argq fard fr aaedE §
wFA ¥ gAY IO oTw femm &
ot feafs & wewd M ag g &
uwearT w1 gEw-ffeg Nfgg gl
fear @ar %) ¥ IR Y 9g
AframAHF g Nwwd Aug
w6 93, ¥feT 3z wwe-fifer Nfea
A #30 1 fagre § R o g gf o,
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afer fagre &Y staar o a=7 faar
wfay v agi & dfgg awwR ¥ Fda
FUFTET Toad faeg fagieey aane qifex
Sifgs &< F7 argq frar 411 gw av
argy § ¥ wiw ganfyar ot # ag @gq
Qar fs g8 FNT TR T g F
fagg TaEqIA #1 wwe-Qfes NAfed
7, F1 a8 W TAEITA KT JAAT WY
Fa1 953, AfFT 3 Q7 SAFT TR AT
 Afg F...

SHRI JAGJIVAN RAM: May I
intervence ? It is a matter of common
knowledge. A man with commonsense
will understand, to declare an area a
famine area or not is within the compe-

tence of the State Goverament.
(Interruptions .
SHRI YOGENDRA SHARMA :

Unfortunately, I do not share the common-
sense of Mr. Jagjivan Ram.

SHRI JAGJIVAN RAM : Of course,
you have not the capacity to share that.

«ft qvrex wal . gsaw wEdRg, agt
9 "I grAT A & fF ww FEEy a3
SrEd, wraEr wafwa) £ gfgal & wmArc
Arfadr i gggma 7€ 3 fF qz¥
azi 9 gfgar 3 F1 N 3% AT g
wqdr ¥ faar Sar 4, 9w 33 3% 3 AR
T4 § agFT 30 T T9Y g 147 & W%
AR J A FIx qifaal § aFwar
f& 338 ggma & f& Tweama & 20
1@ AaE, frad sfasrc mg O &=
§ Wt ¥ & € 20 "W AAfoa N
AT afs wif T A T Fg GHS §
f 50 FAT &9 F gwaFT faw wdfagl
Ferdgly

TR AT g g & fF 110 Te §
FwT 120 %o fargew A fas 1@ § -t
grea & 3¢ A fear ar gvar ¢ fw
73! T AFsaaT g grAafas w1 A A
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[ Dz qwi]
pazfremrar @ & fr aw &
frzar o gT 2, 29 % fugmw =med
Ay ¥ w40, 9 fF 39 W9A § @R
Y X oA gAY o &) faar @ 1 SRR
w2

vgma @A e & fr gasaT A
% dar aw Y mA w feew & fad
A7, SAT AR qr w1 fAErgEr @
et @iz, IgFT WAL F 7 faemeT g2
g™ QA FAGT | AAT | AT AT,
T 7 F@1, mal & fa¥ 9 AR ar, a3
wgIT & ¥z § Sy Aar’ |

gafau, gy AEy, ¥ X TA-
faaa =X srAafaa &1 Y2 fae wr e
gart @ a7 w8y § fF wyawde A
¥ sy a3 & fF agi W wizfwaqd e
arg @Y & AR w7 wRfaag qw diy W@
L.

=t At TR owgEr qd S
fema NFToEr 77 F W NE F1q A
AL

ot OYer wwi : qoRar ¥ s
s g@ & A gf snefmma w9 @
ar &1 A A L (e, )

eI AERA, I WA F wifEc
NaT ) aweg A wgrvar 2 fF gwR
T w7 FAATH frar §, ¥feT T W1 0w
A feqt 7€} @ar T, R aEAT N
# w1 w1 feqt agf @y waT) gWA 6
feq TY AW, wgi fad A€ AT 9T, @@
g @A feat I qw far sma,
AT I gl F IR FT w A faewr
afi ar | fas NE qTH T T wAR
sATagr E frgn folls 2 @ &
fiefis & aar fmar 37 S@d TR &
ar ax & w7 Afedd Y aod qwy 3o
Fr wgar 3, fraey gu madg
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ufeeas arz9 agi A g a< ¥ §, AY
Q& agh AN qAq7 F Foovws ® oww
DD E gFag Ny sy 6
TR NATUST Q@ § | gy g NI
amaF gAfa M g w1 o Afeai §
9% a% ¥ QAfeat § g9 a5 =9 [y q
*z % 73 faser awx &

sreqer yEeg, azl &Y @wear Y
aeflzar & X F @ag 4 ud @ §
gza & fqa7 @67 7 oA fErd
g5z fear & g3 7Y w31 & fF o9 &
ag & f& achre 31 fvgr sra ) g @weqr
& 397 fAarT ) ? g% faafod ¥ dravg
fTaFe—uwar ag 2 5 qremfas
feehiw &1 garw, gax—ar sfaga
frar i aifF 39 a7z N NF agi fw
T g 917 |

qiewifas feefles F at & Qe
T WP 9z ag fF Towww W
wgre-Nfeq Nfea fear a3 1 99 a&
ag agY §ar § a7 aF fielw &1 wa-
sqwar g AL Y awar g fagR &
uT ¥ gu gawr aaaifa 2w g §
gaR gz fF uta T § & a7 Q@ a@w
qa gfaftw asar fear sy aife fedle
&1 7 IA74T I1 TH1, ., (FqAwA)... DG
73 & UIEqT TEHT F 50 FAET X
few o7 aifie fooles & qmw & QR
fFg o aF | StdY st gz & f g
w1eT fedty # 3 fireit qxge & fgaa &
17 faar wd 1 s ¥ et A S
A JiT qgi § 6 ANa ¥ Weaw F
Ty Aafeal wY w23 fiear o 7% 1 |@19-
& @1a foofis & dzat & fod gl
qIgAT FAAT FTE ord | afz T wRA
adl ar€ wrgft @Y e wwwwEd &
T ag fofls w1 ww &y Adf awar )
wqifs gt aww-Aifga amaa & sfy



241 Drought

N § 7 @A wifge N T Y Wi
g SHaTE § TE g 9% |

WU O WA g Ow O
worft frowom & daq & & 99 qued
w art o1 awdA w<@r g R 52-63
¥ wwtarw darw # oY FroAr
! IEE g oA e 9w
afz sewr & fear wEr gt & W
e ¥ gg feafq aff od ; afew
36 W@ uFE i & v Agi wigw ¥
& W@ 1 A¥fgaY ¥ wrarc ¥ qww
g 9T LW Ty DA sufag ww
TAEATT FATT HY T G0 fFar wrdr
b wa@r 500 AAgEl # agi 9=
sgaEqT Y A1y 1 gfz qg QI sgaedr g
ardft @ Y & qg EwwAr g @ Twend
oiw Wt § 98 AR FGF WI@AS
T HIZAR &7 & |

MR. SPEAKER : Communist
(Marxist) has not spoken ; SSP has also
not spoken ; of course, Mr. Bharati is not
here. In the Congress list, we have Mr.
Rajasek haran.

Mr. Rajasekharan.

SHRI RAJASEKHARAN (Kanaka-
pura) : Most of our friends opposiie have
spoken with a certain amount of emotion
and with exaggeration. This is a problem
which needs patience, reasoning and scien-
tific analysis. It is not a question of a
party or an individual or a State. Itisa
challenge thrown to our politicians. plan-
ners, scientists and administrators.

Drought is not an unfamiliar pheno-
menon in our country. But we do not
seem to have learnt any lessons from the
past few decades. 1 would like to draw
the attention of this House to a report
which was published in 1945, by Sir John
Woodhead who was the Chairman of the
Famine Inquiry Committee set up in 1945.
He has called for an integrated planning
for the future to fight this drought situa-
tion.
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come a continuous process of human
suffering. The short-term sympathetic
measures will not help us. It is the long
term planning on a scientific basis which is
going to solve this problem.

The Buddha, 2600 years ago, said that
the engineers should control the water.
The most important problem in our country
today is the failure of rains very often. In
this connection 1 would request this hon.
House to give more attention to the
research aspect of this problem. We have
to find out today a substitute for rains.
This is a problem which our scientists have
to tackle, and I am sure that the scientists
will take care of this.

1 would request the hon. Minister of
Food and Agriculture to allot more funds
for this purpose so that our scientists can
find out some substitutes. [In this connec-
tion I would like to urge upon this
Government that we should ban all imports
of foodgrains. This is one thing which

is hindering our food production. I hope
we will give proper attention to this
aspect.

Again, I would like to refer to the
Famine Inquiry Report (1945). They have
very clearly suggested that we should find
out measures to check our population. 1
am glad that the Ministry of Family Plann-
ing have taken many measures to check
our population growth. Again, as you are
aware, we have unlimited underground
water resources. And, we have not made
any attempts to tap these resources. I
would request that under the fourth Five-
Year Plan we should give adequate atten-
tion to tap these sources, so that we can
use these sources to fight the drought
which is occurring from time to time.

SHRI NAMBIAR: Is
Plan coming at all ?

SHRI RAJASEKHARAN :
please wait and see.

Sir, we have got certain examples
before us. 1 have read in some newspapers
that in Australia and USSR, wheat is
grown in an.area where they have got less
than ten inches of rainfall. 1 would like
to suggest that we should give more atten-
tion to grow more drought-resistant, short-
duration varieties so that our farmers will

the Fourth

Yes ;
It is going to come.

Starvation and malnutrition have be- have the benefit of such schemes.
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Again, coming to the statement of
Mr. McNamara, the World Bank President,
my hon. friend, Mr. Naidu pointed out
about this, that we should have more
poweiful rigs in this country so that we can
tap the under-ground water. The World
Bank President has said that if there is
an appeal from the Government of India
he is prepared to consider providing the
required funds to tap the underground
water resources and for the supply of
powerful rigs. Therefore, I would requeast
the Government that they should make
out an integrated plan to have these high
power rigs— from wherever it is possible
to get—even if we have to spend the much
deeded foreign exchange.

With these words, | request the
Government that they should have an inte-
grated planning to fight this drought in
future.

MR. SPEAKER : Shri Satya Narayan
Singh—not here ; Shri M. S. Bharati—not
here. Shri Nihal Singh.

it fagw fag (37) : weaw
AT, & ag maar § f& arg S g
DAY & g § 1 AT gD g A
aErR 9Ffa & aia Qe ¥ @ § ) vgfa
arady § fE ga aiEl § gEr 91 A &Y
gar gEIT Ay ¢ ff owed W
TH @ AT I | I (T 1R AT 7
9T R S g9 F adray ar @ g
wEE EEd § gAY JAAT FHU IAAT AT
Wiy st & 6 g omEl W
3T T Y gl ¥ AW H &3
go wfanw wgd § fr ogd M & &
FEH T A AG 1N | @i aw @A
&1 a7 ¢, g% e ¥ we war o9,
tafan afz gmd wea & g gs
e, feT g gl qut ar 7 g, 2w
o waear o gar o gwArd | gAR
T # qrdY Y £ g & ) wrdwr F O
a w0y agfaw otz qrft & s AT
g et s o & awder o i
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fergea & dw Y ¢ Afew agi 1 -
FX 39 FHT A fafag s 3 g W)
NITT- T FHIT AT Y @y ¥ oF fagrg
i &Y oft A g qrdy &1 A @
# afz azi gar &t 9 ay v @ ?

geaer 42139, A1 &7 feafy Al g
Tt feafy & 7z g@T 2 99 «g
o 2 @Y I o wEw aET &
arft & AfeT g ¥ DA & wEd
aft it & arg @ Ew FEAIA
FAT N AN NATE 1 IAT WA &
qdf gon®, @ras< g M7 iy,
w5t & f& Foar § AT 5 e A
FITTFT A gAT 8, q3t 9T G
#Y gog ¥ a9 66 ¥ feafq @ua @ af
Nt AT gg gra N agr g @q-
TN FFTATGIAFADG@ Y 9
wizfaal #Y 17 == 7% |

fergeam &1 q@ q&@ & A wrad
#ar § &Y gt #1 egex qaamar g fw
95 931 @1 FT A § T 98 T &7 W/
/I FT ALTIT § | AAFI & FT 9T WA
waaT YT 9T HF & faw A€ wanw
914 &1 JAT 2 Q@ w@rAifaw & fn ag A<
A 5 9 a7E 9 T 1 9T a7
qg T FIN1AT 2 f5 39 wgeT WY q®
Fuagaigld) oz Yz 7 Frum &
£ R AT qIHEIT gIT @ W R

& i gaEE fe faaige Wk
Fagdt ¥ NI AT qAT HF F A
S WYX 97 QT F94T @ w7 faar ay
aY agi &1 g Feafa gar & fam guT
gwdt & )

M AN OF qET A A ot
& qaia wen ol yugm A
afefw dara faofge & ok & o gt
 faad fr gg ot S @ @i faar @
i axg I & 'gq'lwﬂ DieC
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gE & @ &1 wa afx A & fead
fEarR &% ¥ £7 20 gfiqy Famwaar &
ST aY AgH %) g T AFAT & o

Fawtge ¥ fedex &0 ¥ faorsht o Gar
¥t ot § gy @ feaEY @ g @t
f& az fags feqrAl & g § afew aig
¥ argw g f¥ gg faorel) aizar age &
forg vt & 1 T FaroreY w1 A fgaral
¥ fau frar strg dY 39 TR & @R Y
feaf ghar & fqw gov awar @ AfFa
SIS q% GIHIX FT ST IUT ALY 47
2\ &q awg o gav 9v gav & afg agi
qT &ez q% A @Y A% AR dez aw A
1 FF A9 qIFU H1 T AIGY &Y
& 7% o 337 9T oftqr fq9 F7 €a-
ar AgY fwar war, aft agr qe TwoF wY
oA agl @t wf, geq WA adf
FAIy T AT A, gH T qOE AY F
faq #98 YT WwT ¥ sgaear agf &
wf Y agt gTaT grad g AifE agi 9T
a7 66 ¥ gf @Y | a7 gar  fRATE wXF
# gureq w3 §

MR. SPEAKER : This is good pro-

gress. 1 think 1 can accommodate one or
two more Members. Shri Speaker.

SHRI ONKARLAL BOHRA :
consider the case of Rajasthan.

Kindly

MR. SPEAKER : Every Party gives
me the list of its speakers. 1 call them
according to that. If | have my own
choice, if the Swatantra Party, for instance,
give a the name of Shri Ranga and I call
upon Shri- Patodia to speak, how will it
look ? Will it be fair ? How will they
feel 7 Why does he want to put the Chair
in an embarrassing position ?

SHPI NAVAL KISHORE SHARMA :
The question is about those who have
moved substitute Motions.

MR. SPEAKER : This Iis an internal
party mutter. He can discuss it within his
-own parly. Whoever is in the Chair
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should not be put in an embarrassing posi-
tion. 1 find they are in the habit of putt-
ing the Chair in an embarrassing position ;
this does not happen in the case of
Opposition parties. They give only one
name.

SHRI ONKARLAL BOHRA : We
want you to give us more time for the
debate.

MR. SPEAKER : We have already
spend two hours on this the other day,
We are allowing some time today. 1Itis
impossible to extend it.

SHRI NAVAL KISHORE SHARMA :
What about giving an opportunity to those
who have move substitute motions ?

MR. SPEAKER :
will be put to vote.

Substitute motions

SHRI NAVAL KISHORE SHARMA :
I have a substitute motion. Unless [ am
allowed to speak, what is the us of moving
such Motions ? What is the use of sitting
here ?

SHRI AMRIT NAHATA : On a point
of order. -You have just now said that you
call the speakers no less according to the
lists submitted by the parties. Is there
any Parliament in the world where the
Spesker gives up the right to choose the
speakers ?  Whoever catches his eye should
be called. This is most unparliamentary.

MR. SPEAKER : You are perfectly
right. Suppose ten of them catch my eye,
not only one. Why should I omit Shri
Supakar and call somebody else ? He has
also caught my eye.

SHR! SRADHAKAR SUPAKAR (Sam-
balpur) : It is indeed a cruel irony of fate
that whereas the coastal districts of Orissa
have been deluged with a raintall of about
20 inches in the course of three days, in
some parts of my district of Sambalpur
there has been a minfall of only 17 inches
during the last ten months though the nor-
mal rainfall is about 50 10 69 inches.

In para 42 of thz report of the hon.
Minister it is stated as follows regarding
Orissa : ’
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“The assessment of damage to the
early kharif paddy crops made by the
State Government shows an overall
damage of 26 per cent of the normal
yield. The crop has been substantially
affected in the Western djstricts of the
State namely, Samabalpur (5%,), Bolan-
gir (41%). Kalahandi (40%,) and Sun-
dergarh (7%).”

This is a bopeless under estimate of
the real state of affairs and the State
Government 1 am afraid have not sent a
correct report of the seriousness, the acute-
ness of the drought prevailing in the West-
ern districts of Orissa, especially in the
district of Sambalpur. We had a serious
famine condition prevailing in West Orissa
in 1965-66 and about Rs. 10 crores were
spent in the area in relief operations from
Government account apart from the private
charity organised by the Marwari Relief
Society, CARE, and other relief organisa-
tions. The Prime Minister herself kindly
went to the worst effected areas in my dis-
trict and saw the real seriousness of the
drought situation in Sambalpur and Kala-
handi districts. The same area which was
effected by the worst drought in 1965-66 is
also  affectcd by the drought this
year, but people in that area say that con-
ditions are worse this year. This year
rains failed in the early months of the
kharif seasion. In July and August the
seedings died in their seed beds. For want
of rain or irrigation the lands near the
tanks or water reserviors which are consider-
ed the best lands in the locality also suffer-
ed badly because there was no water in the
tank itself from which the land was to be
irrigated. As seedlings died transplanta-
tion operations could not take place and
the culitvators suffered from enforced idle-
ness right from the beginning of the season
and it was altogether a heart-rending ex-
perience to see the cultivators remaining
idle in the period when he should be the
busiest. Even in the best lands the despa-
rate cultivators began grazing their cattle
from the months of September and Octo-
ber. This is the situation there.

Wherever we go we hear the woeful
tales of the desparate agriculturists. They
are steeped in heavy debts which they in-
cutied 1o 1365-66 and subsequent years,
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They have not been able to pay them back-
during the last two or three years.

Now the situation is such that if they in-
curred further toans, they will be altogether
bankrupt and the pity of it is that even in
this period when they are suffering from
this awful drought there is a demand from
the Government for the payment of the
instalments of loans of the previous years.

18 00 hrs.

S} awgw At W (JEiA) WeAR
#22g, AT ATEE ATH AET | Aq TH
€ UAeIT & q F HF AT W@ 91
g ot Jaeltaq T IS & FZ AT
I qYFTT § rar S g g6l ¥
A F AR T | grEreHga & wggad
gaT | w7 g7 Iftar §  giolteA &
e § wafag gy sewre ¥ W@ awg
# 17 gt AN aeF F oy 7 o @
§ N e T A Ay 83 go
Afer 2z egm A T @ &) soreheT
) GTRIT &Y IIAT9 H7AT W YA q2-
1T ®Y IAAT, I A G €@ gI9W F
LG ATl

P 7;‘;-5'{ I cms gt L1 ¢ o¥th /lf&;"'!d;J
rIJg{Tude/ﬁYTLS'}.;u;ﬁ.ce-,l,£dl£’.’4¢-;‘7v§-ﬁ’
L/[uf_,‘drj';é’ﬁ,ubrc/b}féu}‘lfgg:fﬁ_
gt 2 h Lty o LG GG s L
)%Ju},égJQ}JIJ:EW| é'd—dlﬁ-/‘(/b(
Alr b Eepplontosi qured L
/;IL/,‘L'»‘: JCVJJ'JUIW‘W '—-u{;"d".’uc{é
(ot WP shur1 i usss o CELE Gy

MR. SPEAKER : There is no point
of order.
SHRI SRADHAKAR SUPAKAR :

The agricultural labourers are the worst
sufferers, because the cultivators cannot
afford to employ them when there is no
chance of reeping apy harvest from the
fields. To crown the difficulties of the
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labourers, there are no public works where
these landless people, mainly the Adivasis
and Harijans can find employment. The
State Government of Orissa have stopped
all development works for the last 1} years
from the time they assumed office. The
Government of Orissa in their anxiety to
root out corruption have found that since
corruption is associa'ed with the execution
of development measures, the best way to
root out corruption is to stop all develop-
ment works on the plea that there are no
funds.

From the reports it appears that Rs. 3
lakhs have been allotted for the relief
measures. In the year 1965.-66 a sum of
Rs. 10 crores was spent. We find that to
our District of Sambalpur in the affected
areas only Rs. 50,000 has been allotted.
Hence the people are in despair. Now I
would request the hon Minister to send
out a team like the team which visited the
cyclone affected areas to have a proper
assessment of the scarcity condition pre-
vailing in these drought affected areas and
assess for themselves the measures of
relief that are necessary and advise the
State Government accordingly.

Drought

ot a AW (FrATHY) : weaw
g, ¥ QY Aa ad Fgar @ g
ot 7aw & ga arfag) ¥ sEng § war
for agi 9T oY T1F W Ay § AZ W=
arx & fau & I § ¥ I WS-
Afas AR R WA frar qrar &1 &
awwal § 5 greerd o ardf a1 @ i
safth Tq a3 ¥ q1a ® oA & fag
AT FT q97 FraT ¢ WX qoAfas
a3 ¥ AT §@T E, O @Y T3
*T ST qIOY G w2 Ad @ wwar
g

o1 EHTY Wiwh & aTY W\ I
Wramwmta g gmuw g fe
9 I WIGH 1A TR | AR W W
RN T WY ¢
ATFA | TrAETA & qIEE! & A AXA1T
A o7 @ § 9 Y Al ¥ 99 AT
gehic & waw § e I aw
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aiei ¥ ¥@T &1 gEA 1943 FA e
a1 & FTw & wER 46 W@ gAk Wi
FH 91T faeet &) Y7 qudl AT Q@
¥ | Y Tg qET Y AT ot faad oF
I & %W @ WX @
WIZ KTET A G § IaW @A w
wfga wzar 911 @ feofa N waw.
oS qAEqTT ¥ 3w A faw awdt § )
g R RE TP E) T
qrt a8y fas wgr §, &rAr A faw <ar
torgragream oA @ &1
gEA ¥ AW TR T WX IaN
OAIAF ®T7 § CEAWT £ A ard g
¢, afew ag ofefeafa & areafasar &1
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AR & AR, MAT & g O}
fratqe & wiaT 99 gl 9x ad) afk-
feafa & 1 agi a1t fasgm agf agr
TAT ¥ FOF 1 06 a1 3 7Y gor
qrar ALY g7 | AR IR 91T SR Qay
g1 81T gftaT AR St wftw Aage
7z 99 A HI F1T F 7Y 09 qore
FRAYLITEAADTH g ¥ gieoray
¥ grere o qad wfew @Ag § o qogd
* afc UF F) §12 T N TG g 1
¥ faege 7 faar aaife @at & oF oy
ot T TE & aar &1 oy ok o agt
o1 &< X9 gvar & fe el & fag e
adf, wrafad) & fad @A 99 o qewy
% ford @ )  aur affeafe ag @
wfemgr

& Y a1y g9 1943 w1 fors wafed
far fe gart 30 & oo ow wyfer fear
aré gedt  fF o gaTt T X NE gwe
arar &, wAar 9T 01 6 war § A
g Tofrear w A qwwT oma, afew
JAY ATH IETA A Nfew T e §
aa WA o ww R gara gew fd
d%e ¥ qf uqr, yar fedt ez § qy
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[ arw arqag faz)

w§, wrg dar @ Aan, 99 g eATET ¥
yqrEr A I3 A yafq NI oFE J0A
t) a3y faspd mgw @ wmar ¢
o ¥qar &1 A fqa A gear g ag
afl fawr @@ @ 0 oW 99§,
@ ¥ g war gwr & g A
a9g a7 qgi fqy M gATwRE § A9
g% ey fr 78 g aeg & N N
T @ &, TraE %X @ § W1 Ao fash-
faaf Y WA Y g s R A
yafer o £ avg ¥ B W@ 2 6 Adr
mwPwEfrsrmm § fyadam
dar & ot g ag Sgar § R fea
® A & far 3% %g frw 9 Q) ag
Wt adY e qrar &

% fag & wef wdew ¥ wgm fF
qeavq A aary At w1 ggg foar oy
qifzdl &Y FTaY A T FT gAY I=Ar
# o1 w7 Y ferfee weeY wnfze f ag
a1F 7 & s amy A F g ¥ 7
ERT FY A FA AT HIfE HY Ay
aifgd weaat afcfeady fasme & A |

MR. SPEAKER: Annasahib

Shinde.

Shri

SEVERAL HON. MEMBERS rose-

st waw fewie i : weaw w3eT,
Aufriga g1 ag I wohtg aa g 5
oy o 4 S AT I8 W@ W W
|quE giar § a9 agh 9 ¥aAT @gw faaw
wrar §, AT aAw I A0 A w7 AT
§ a7 3§ X i, @1g A W N A
famd

We strongly resent this.

MR. SPEAKER: [ bhave called the

hon. Minister.

ot WYt Are AT (wEAR) ¢ A9
gar ¥ T qR A% A g2 aw faAmw
fargr war
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O% HEAT qq€g © 98 §IAT A%
a1 &, ¥ AI@ eI AW AT QA
afFT gg 9T agi 9T arefrag Ag &
gar ?
SHR! NAVAL KISHORE SHARMA :

Then we all the Rajasthan is walk out on
this point.

(Shri Naval Kishore Sharma and a few
others then left the Housc)

SHRI NAMBIAR :
may be given.

One more chance

MR. SPEAKER : It is not one more
chance even if | give one morc chance,
there are others still waiting :  Shri Vis-
hwa Nath Pandey from UP, Shri Anantrao
Patil from Maharashtra, Shri Mudrika
Sioha from Bihar ; and then comes Rajas-
than. Yes, Mr. Shinde.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) * Mr. Speaker, Sir, it is a very
important debate that has taken place in
this House regarding the prevailing drought
situation in our country. A number of
hon. Members expressed concern in regard
to the drought situation in various part of
the country. May [ submit that my Minis-
try and the Government of India share the
concern of the hon. Members in regard to
the drought situation in many parts of the
country, and particularly in Rajasthan ?
That is why the hon. Minister of Food
and Agriculture took the first opportunity
of visiting Rajasthan and seeing things
himself.

The Prime Minister was good enough
to visit Rajasthan and look into the drought
situation there. 1 myself visited some of
the areas there and travelled by road about
300 to 400 miles. It is not that we are not
concerned about the situation there. I
understand the concern of hon. members,
but some of them tried to bring in politics
into this.

SHRI N. K. SOMANI (Nagaur) :
you referring to those ‘who
oow? .

Are
walked out just



233 Drought’

SHR] ANNASAHIB SHINDE : | am

not referring to them.
18 11 hrs,
[Shri R. D. Bhandare in the Chair]

Dr. Karni Singh, a responsible member,
made the charge that the minister was not
good enough to visit a particular area and
there was  political  discrimination in
drought reliel measures. Mr. Lakkappa
went (o the extent of saying that the
Government of Mysore and Government
of India are playing politics in regard to
drought relief. This criticism is complete-
ly unfounded. Natural calamities are
nationa) issues above party politics and we
should look at them as such. We should
not try to bring in politics into them. I
hope hon. members will appreciate this
and cooperate with the Government of
Rajasthan and the Government of India so,
that we may be in a position to tackle it
more efficienty.

Cyclones, floods and droughts are na-
tural calamities and we can meet the diffi-
cult situation only by maintaining the
morale of the people. It would be possi-
ble to do 5o only if hon. members make a
really non-political approach to these na-
tional issues. 1 am trying to seek the
cooperation of the hon. members in this
matter.

SHRI NAMBIAR : We assure you of
that, But still we find that cattle wealth
is lost.

SHRI ANNASAHIB SHINDE : " There
are pockets in different parts of the country
affected by drought, but Rajasthan has
been the most hard hit and naturally hon.
members have devoted more attention to
its problems. In western Rajasthan, which
is mainly affected by drought, cattle wealth
has been severely affected. As is known,
the economy of western Rajasthan is main-
ly dependent on cattle wealth. That is
why drought relief measures maianly centre
round giving relief to save cattle wealth.
Rajasthan Government has taken a number
of steps to protect the cattle wealth. Rajas-
than is a State where rainfall is very scanty
in many areas. Even it is normal. cattle
migrate from Rajasthan to other areas.

This year there is ap accentuated
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phenomenon, because a large number of
cattle have been taken to some other parts.
With the initiative of the Rajasthan Govern-
ment and the Centre, we are trying to per-
suade the Madhya Pradesh and Uttar Pra-
desh Governments

=it ofer o : A5y AW M qEIT
& aga gnfan fear &)

SHRI ANNASAHIB SHINDE: We
are tryiug to persuade these governments
to sce that they accommodate a large num-
ber of cattle from Rajasthan in these
States and 1 must put on record our sincere
thanks to the Governments of Madhya Pra-
desh, Uttar Pradesh and Punjab for accom-
modating a large number of cattle from
Rajasthan,

SHRI RANDHIR SINGH :
Haryana ?
them.

Why not
We are doing so much for

SHRI ANNASAHIB SHINDE : When
the cattle have to migrate, they have to walk
bundreds of miles. Naturally, unless fod-
der is made available en route, it is not
possible for the owners of cattle to take
them to the neighbouring areas. So, the
Rajasthan Government have taken steps to
see that relief camps are organised at diffe-
rent places en route where three kilos of
fodder is made available free of cost to the
migrating cottle. In this way, a large
pumber of cattle have migrated from Wes-
tern Rajasthan to eastern parts of Rajas-
than and the adjoining States.

In regard to drinking water also faci-
lities are being made available. [ do not
want to take the ‘time of the House by
giving all the details in regard to this.

Drought immediately affects the availa-
bility of food. We are taking care to see
that adequate quantity of food is made
available to the Rajasthan Government so
that it is in a position to make supplies to
hard-hit areas and is, at the same time, in
a position to maintain proper price levels.
I am glad to inform this House that as a
result of the reasonable level of supplies
from the Centre to Rajasthan, the price
level in Rajasthan is behaving well. The
price level, though it was affected a little
bit in September/October, thereaftor prices
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of foodgrains have started falling down
and the Rajasthan Government is in a
position to meet the reasonable require-
ments of the people through fair-price
shops and so on.

The Rajasthan Government is also pro-
viding work to about 25,000 workers in the
Rajasthan Canal. Because, some hon.
Members made reference to the work on
this canal.

SHRI N. K. SOMANI: One rupee
a day. Do you expcet them to live on
that ? Very generous of you !

i ofr qew: AT AE :

SHRI ANNASAHIB SHINDE: On a
number of occasions, the hon. Members
have made out the pouint on the floor of
the House why construction work on
border roads could not be taken up to
provide work to more and more people.
In this connection, there was an inter-
ministerial meeting and now a decision has
been taken that many of the border roads,
which were on low priority, would to taken
up in order 10 provide employment to a
large number of people who are badly in
need of employment.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : Only in Rajasthan or in -other
areas also ?

SHRI ANNASAHIB SHINDE : [ am
now speaking with reference to Rajasthan
only.

In addition to this, a number of relief
works have been started in different parts
of Rajasthan by the State Governmeat.

Then, a reference was made to starva-
tion deaths by Shri Amrit Nahata. I wish
to explain the position.

oft mfw quar : S ag adi sy
@ am i ag sy 5 van
spfema 7Y fear @, wfrg s &) =g
Y ofr 7zt AT 31

SHRI ANNASAHIB SHINDE: He
has also made a press statement to that
effect. 1 would like to dispel the impres-
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sion that starvation deaths are taking place
in Rajasthan.

Whenever such instance is brought to
our notice by hon, Members we refer it to
the Rajasthan Government. [n regard to
the instances, the news of which appeared
in the press in diffcrent versions, we have
made specific enquiries from the Rajasthan
Government. The State Government have
clearly stated that no starvation deaths
have taken place in Rajasthan so far.

st @ex wat . J9Y @rawT g A
g Y < gE } e mw w9
w1 eNFT Td 7@ )

SHRI ANNASAHIB SHINDE : The
hon. Member comes from Bihar. When
the United Front Government was in

power there, a number of death stories
there also had appeared in the press. Even
some Members belonging to the hon.
Member’s party made press statement
about starvation deatns. But even then,
the United Front Government did not
corroborate and accept the position, They
denied that any starvation death had taken
place in Bihar.

ot w el (Tead zfa):
ag W19 I w1 frar gar arg °r )

sft vz @At ;. wEA ag & FR car-
g 39 1 N IeNaT eedfafee
Iy A, @R gr @ @ §?
w7 A€ e 4% A qy £ 7

SHRI ANNASAHIB SHINDE : Dur-
ing the difficult period ol 1966-67 non-
Congress ministries were in power in UP,
Bihar and Madhya Pradesh. At that time
death stories appeared in regard to all
these States but rot a single non-Congress
government corroborated them.  They
never accepted the position that a single
death had taken place as a result of starva-
tion. Ido not sec any reason why the
Rajasthan Government should be disbeliev-
ed in this regard. An impression should
not go round that the situation has gone
to the extent that starvation deaths are
taking place in Rajasthap,
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SHRI N. K. SOMANI ¢ Your own
party Member of Parliament has said

that,

ot et : ww  Aifs @
aft & fr feafa Y aedtzar w1 goes-
ufezire firar ¥ o1 fR 9 & wiaie
9T qur fedtw 7 fear 9@

SHRI ANNASAHIB SHINDE : Us-
ually the point is made why measures are
fiot taken to provide permanent relief to
the drought-affected areas. It isa very
relevant point and I agree that it is the
right approach to the problem. But is it
fact that the Government has not done
anything in order to provide permanent
relief to drought-affected areas in different
parts of the country ?

SHRI CHENGALRAYA NAIDU
They are not even thought of.

SHRI ANNASAHIB SHINDE: May
1 substantiate this point by mentioning only
one instance which I mentioned in the
other House also yesterday ? During the
last 20 years @ number of major irrigation
projects have been taken up all over India.
There are about 34 major irrigation pro-
jects which cover minaly the drought-
affected areas and about Rs. 800 crores
are involved in the implementation of
these projects. Many of thes projects have
been completed ; some of them are under
construction and some of them will be
completed in the next few years. So, it is
not correct to say that nothing has been
done. Ultimately, the availability of water
for irrigation propose is the best insurance
for the protection of the people in the
drought-affected areas. Wherever such
irrigation projects are feasible or possible,
the Government is taking steps to see that
these areas are covered by irrigation pro-
jects.

At the same time, we are not trying to
depend only on major irrigation projects
hecause there are certain areas which can-
not be covered major irrigation projects.
There we have to see that minor irrigation
projects are given adequate importance.
With that in view recently we have started
helping the State Governments in. streng-
thening the ground water Oorganisation.

AGRAHAYANA 13, 189 (SAKA)

Conditlons (M)

Take the case of Andhra from which Pro-
fessor Ranga comes and to which he made
a referenice in his speech.
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SHRI CHENGALRAYA NAIDU :
What about Rayalaseema ?

SHRI ANNASAHiB SHINDE : Not
much work was being done in pre-
vious years in regard to sinking of tube-
wells in Andhra Pradesh, but because of
the initiative of the Andhra Pradesh
Government and the assistance rendered by
the Central Government, the Andhra
Pradesh Government has suceeded in or-
ganising a good ground water organisation.
They are now sinking tubewells in the
worst affected area in Andhra Pradesh,
Anantapur.

SHRI CHENGALRAYA NAIDU:
Chittoor is more affected than Anantapur.

SHRI PARTHASARTHY (Rajampet) :
My own constituency is an affected area.

SHRI ANNASAHIB SHINDE : I have
no quarrel with hon. Members. Rayala-
seema area of Andhra Pradesh is also
affected. Many of the districts come under
that. But I was makiag the point that the
Government of India and the State Govern-
ment are trying to lay adequate emphasis
on the development of minor irrigation
facilities.

The sinking of tubewells is one of the
ways by which the underground water re-
sources are being tapped. The House will
be happy to know now speedily we are
trying to strengthen the uaderground water
resources of the State Governments. For
instance, upto thé end of the Third Five
Year Plan, the State Governments had only
3400 hand-boring sets and 449 drilli ng rigs.
During the period 1966 10 1969, about 2803
hand-boring sets and about 300 drilling
rigs have been added to the State Govern-
ment organisations.

SHRI CHENGALRAYA NAIDU:
How many of them are working ?

SHRI ANNASAHIB SHINDE : Most
of them are working. In the matter of
tubewells, etc., the main handicap was the
availability of sophisticated rigs. Now,
fortupately, many types of rigs are manu-
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factured in our country. The dificulty of
foreign exchange need not come in the way
of availability of rigs. There are still two
types of rigs which are not available in the
country. In regard to that, I assure the
hon. Members that if any State Govern-
ment wants foreign exchange to import any
sophisticated rigs which are not manufac-
tured in our country, we shall see that
necessary foreign exchange is made availa-
ble to the State Government.

SHRI PILOO MODY :
State Governments ?

Why only to

SHRI N. K. SOMANI : Voluntary
agencies will do better work.
SHRI PILOO MODY : Registered

societites.

SHRI ANNASAHIB SHINDE : The
State Governments can look into their
needs and they can give an indent for
them.

SHRI PILLO MODY :
Governments ?

Why State

SHRI ANNASHIB SHINDE : I know
Mr. Mody is allergic to State Govern-
ments.

SHRI PILOO MODY : I am allergic

to all Governments, particularly, your
Government.
SHR1 .CHENGALRAYA NAIDU:

Why are you here then ?

SHRI ANNASAHIB SHINDE : This
year, we have released foreign exchange to
the tune of Rs. 4.75 crores to the State
Governments for the import of rigs which
are not manufactured in the country.

Then, one hon. Member on this side
just now referred to the setting up of
pumping sets. | agree with him because
that is the way to make water available to
land. In northern India in many parts of
the country, the water is flowing but;
actually, the water is not made available
to land and the only way to make it
available to land is to have as many
pumping sets as possible and to have as
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many lift irrigation schemes as possible.
That is why we are trying to see that the
Governments include in their programme
the increased number of pumping sets and
more lift irrigation schemes. For that,
necessary assistance is being rendered by
the Centre to the State Governments.

SHRI RANGA (Srikakulam) ; What
about my suggestion ? Revenue staff should
be entrusted with the distribution of ralief
instead of leaving it to the district staff
who are interested in local politics only.

SHRI ANNASAHIB SHINDE : He
made a point in his speech to which 1
would like to make a reference. He said
that the Central teams take a lot of time
to visit the various areas. May I say that
as far as the actual relief measures are
concerned, no State Government need wait
for the arrival of the Central team. As
Prof. Ranga himself is well aware, the
drought relief is the State Subject. It is
completely within the jurisdiction and
competence of the State Government to
take immediate steps, whether there is
drpught or cyclone or flood.

SHRI CHENGALRAYA NAIDU:
Without funds ?

SHRT ANNASAHIB SHINDE : About
that also, the hon Member: should know
that the State Governments are required
to make a provision in their budgets for
giving relief in order to meet natural
calamities. As soon as a particular pro-
vision is exhausted or even if they antici-
pate that is likely to be exhausted, they
can approach the Central Government
and, naturally, the Central teams are sent
there. My point is this. Supposing, even
if there is a delay of a week or two weeks
or a month, that need not come in the
way of taking actual steps for providing
relief either to the flood-affected areas or
drought-affected areas.

As a result of the visits of the Central
teams to the various States, in order to
meet the situations arising out of natural
calamities, this year, the Central teams
have recommended an assistance to the
tunc of Rs. 82,61,00,000 and out of that,



iéi bmughr
actually Rs. 46,88,00,000 have been advanced
to State Governments...

SHRI JYOTIRMOY BASU (Diamond
Harbour) : For what ?

SHRI ANNASAHIB SHINDE: I am
sorry, the hon. Member 18 not in a position
to follow what | am saying.

SHRI JYOTIRMOY BASU : Is it to
meet the crisis arising out of drought ? [
am (rying to understand you.

SHRI ANNASAHIB SHINDE : [ shall
explain. Hon. Member Jyotirmoy Basu,
has put a question asking for what purpose
the amounts have been advanced. As 1
was saying, because of the natural calami-
ties arising out of drought, floods, etc., in
different parts of the country, Central
teams were deputed to various States, and
for the current year, the Central teams
have recommended assistance to the tune
of Rs. 82,61,00,000 to various States, and
out of this, Rs. 46,88,00.000 havc been
advanced, and as soon as the State Govern-
ments report having spent the amounts
which have been actually advanced to
them, the rest of the amounts would be
made available to them. Therefore, 1 do
not think that there was delay as such as
far as the Central assistance was concerned.
May 1 say, Sir, that this is broadly our
approach ? After all, in the natural calami-
ties there is human suffering ; the hon.

members immediately react and the
Government also immediately react ..
(Interruptions).

SHRI JYOTIRMOY BASU ; The

demand was more than Rs. 40 crores, but
they have actually advanced Rs. 5 crores !
(Interruptions;.

SHRI RANGA : The Chief Minister of
Andhra Pradesh has said that he has asked
for Rs. 3 crores as interim relief. Has it
been sent ? Has the Central team also been
sent ?

SHRI ANNASAHIB SHINDE: We
will be sending it this week or early next
week to the Srikakulam district of Andhra
Pradesh which is cyclone-affected, and I
am quite sure, the recommendations of the
Central team would receive due attention
from the Government of India.
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As I was saying, any situation arising
out of natural calamities is taken cogni-
sance of by the Central Government,
the Central Government seriously goes
into the problems, and the necessary assis-
tance is rendered to the State Govern-
ments...

SHRI JYOTIRMOY BASU : This is
far from the truth.

SHRI ANNASAHIB SHINDE : May 1
repeat the assurance which [ gave to the
other House vesterday, that the financial
limitations would not come in the way of
providing adequate relief as far as drought
situation or natural calamities in different
parts of the country are concerned ?

The only point that 1 would like to
make at the eud is this. It would be
possibie to meet the difficult situations in
various parts of the country by mintaining
the morale of the people and here, [ wish
to seek the co-operation of the hon.
members ; the morale of the people has to
be muaintained : we are in a position to
meet the situation. (Iaterruptions).

SHRI CHENGALRAYA NAIDU :
Pending the visit of the Central team to
Srikakulam and other areas, why can’t you
give some special grant now ?

MR. CHAIRMAN : There are as
many as 12 substitute motions. May [
now put all the substitute motions together
to the vote of the House ?

st wl SEARdw ¢ AT AAw faar
KT | FT-AAT qq fogr svar qifgd o

SHRI RANGA : You put them to the
vote one by one. There is my own motion.
Let blm read it carefully ; there is nothing
objectionable in that. Why should we
put all the motions together ? Let them be
put separately.

MR. CHAIRMAN : Now 1 shall put
the substitute motion moved by Shri
Fernandes to the vote of the House.

The question is :—

That for the original motion,
following be substituted, namely :—

“This House, having considered the
statement laid on the Table by the

the
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[Mr. Chairman]

Minister of Food and Agriculture on
the 18th November, 1968 regarding
drought conditions in the country,
expresses its concern at the utter inade-
quacy of thinking and planning at the
Governmental level to meet the drought
conditions in the country which have
become a perennial feature causing
immense loss to the nation’s economic
life and resolves that a programme of.
minor irrigation projects and other
schemes of water conservation be
immediately started in all areas that
are susceptible to drought conditions
and further resolves that the Govern-
ment should formulate a Famine Relief
Code and place it before the House
for consideration.” (1)

The motion was negatived.

MR. CHAIRMAN : Now [ shall put
substitute motion moved by Shri Amrit

Nahata to the vote of the House.

The question is :

That for the Original motion, the

following be substituted, namely :—

“This House, having copsidered the
statement laid on the Table by the
Minister of Food and Agriculture on
the 18th November, 1968 regarding
drought conditions in the country,
while approving the measures taken so
far to tackle the drought situation in
the country, recommends that Jasting
and permanent solutions be sought to
the problem of recurring droughts in
Western Rajasthan by :—

(a) providing adequate fingncial resour-
ces to the State Government so as
1o enable it to sink 500 tube wells
and to cnergise them ; to lay pipe
lines for drinking water and to
repair tanks and bunds ,;

(b) taking over the construction of
Cunal by the Central Government
and completing it on war fooling
on the basis of the original blue
print for it;

(c

-

constructing a net-work of Border
Roads that wiil not only strengthen
the security of this border region
but will also provide employment
to thousands of starving people ;
and
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(d) setting up a Dairy and the Intensive
Cattle  Development Block in
Barmer so as (o preserve and
further enrich the cattle-breed in
the region.” (2)

The motion was negatived.

MR. CHAIRMAN : 1 will now put

Shri Ranga’s substitute motion to the vote
of the House.

The question is :—

That for the original motion, the

following be substituted namely :—

“This House, having considered the
statement laid on the Table by the
Minister of Food and Agriculture on
the 18th November, 1968 regarding
drought conditions in the country, and
the calamitous losses inflicted on the
people of Orissa and Andhra Pradesh

by the cyclones which hit the East
Coast in October and November,
trusts that the Goverenment would

soon afford adequate assistance to
Orissa and Andhra Pradesh Govern-
ments to under-take satisfactory relief
and rehabilitation programmes to help
the cyclone-affected masses, especially
the agricultural workers, peasants and
all others in all possible ways, such
as declaring moratorium on their debts
for a period of three years, supply of
fresh credit, free of interest for the
next five years, starting employment
centres and providing house building
grants and supply of free rations to
all vulperable sections for a few
months. This House further recom-
mends that the administration of relief
and rehabilitation measures and funds
granted therefor both by the State
and Central Government should be
entrusted to special high powered
officers who would be impartial and
non-partisan.” (6)
The mation was negatived.

MR. CHAIRMAN : 1 shall now put

all the remaining substitute motions to the
vote of the House.

Substitute motions Nos. 4, S, 7 to 12 were
put and negativad. :

MR. CHAIRMAN : We will pass on

to the Half-an-Hour discussion.

SHRI D. N. Patodia.
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18 37 hrs. Air-Marshal Arjan Singh and also help was

oblained from the technical staff of

HALF-AN-HOUR DISCUSSION

Aircraft for I, A, C

SHRI D. N. PATODIA (Jalore) : The
proposal for having a few more new air-
craft for Indian Airlines cither for replace-
ment of existing ones or for extension of
the existing fleet has been considered by
the Government since the last two years.
But this proposal is being considered a
little more seriously in the course of the
last 6 months, because, firstly, with the
advent of the jumbo jet age we expect a
very much larger inflow of traffic in cur
country which will also bring a substaatial
amount of foreign exchange and secondly,
a forecast was made by the International
Air Transport Association and the Interpa-
tional Civil Aviation Association that by
1972 the estimated internal traffic will be
of the order of 120%,. As the existing
fleet is not capable of shouldering that
much rush when it materialises, it was
thought imminent that the fleet of the 1AC
should be extended to a reasonable extent
and more particularly these five or six air-
craft should be purchased so that as soon
as the jumbo jet comes into operation we
are not left behind. Now, Sir, with this
background in view, it was decided that a
final decision should be made with regard
to the purchase of this aircraft only after
going into the fullest possible details with
regard to profitability, with regard to the
economies of it, with regard to the opera-
tional efficiency, with regard to technical
efficiency and with regard to the passenger
comforts and so on and so forth. With
thic objective, a team of officers consisting
of the Assistant General Manager and two
Engineering officers were deputed by the
1AC to evaluate the different types. This
team was in favour of the aircraft Boeing
737, but they also made a very great study
and a very comparative study with regard
to the otber aircraft, also which were in
competition. The report was submitted to
the Board of Directors of the JAC. The
Board of Directors gave a further lhou;ht
and while doing so, they constituted a sub-
committee and took help from certain emi-
nent persons of the country, namely, Air-
Vice-Marshal Lal, Mr. JRD Tata,

Air-India as well as from the technical staff
of the Air-Force. The Director General of
Civil Aviation was also consulted. On the
basis of these findings and detailed exami-
nation, a unanimous recommendation was
mede by the Board of Directors in  July,
1968.

But thereafter two more aircraft came
into the picture, namely, Boeing and BAC
111. It was only fair that before taking
any major decision in the matter, these two
aircraft should also be considered. There-
fore, the matter was again considered,
again comparative studies was made, again
various aspects of the problem were exa-
mined ; and in October 1968, the final
report was submitted by the board of direc-
tots with regard to the selection of the
aircraft  necded to be purchased by
1IAC.

Now, there were sevcral aircraft in
view : DC-9, Boeing 737. 736, BAC 111,
TU-134 ; and at a later stage, Boeing 727
and TU-154 also came in. What were the
findings of the committee ? In what details
did the committee examine the matter with
regard to the desirability of purchasing
these aircraft 7 First of all, they made
an examination with regard to the life of
the aircraft that should be purchased by
IAC. They examined everyone of them.
1 will only quote two for the sake of
illustration. One is DC-9. 1t was found
that the time cycle between overhauling in
respect of DC-9 would be 5200 hours, and
if this overhauling is regularly done at an
interval of 5200 hours, the life of this air-
craft would be unlimited—more or less like
the Dakota where so long as we go on
changing the required spare parts, there is
no limit to its life. Similar studies were
conducted in respect of Boeing, BAC etc.
What was the study in respect of TU-134 ?
In respect of life, the study of the
committe revealed that thc first stage of
overhaul comes after 2500 hours, the
second stage comes after 5000 hours and
thereaf er, as soon as that particular air-
craft completes 7500 hours, there is no
scope for overhauling, there is no scope for
repair; there is no scope chunging spares—
the entire thing becomes scrap. The whole
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engine has got to be replaced ; it becomes

scrap. That was the finding with regard
to the life of the aircraft.

The other point was in regard to the
terms of payment. | must say with regard
to this point that practically all the aircraft
manufacturers submitted more or less iden-
tical proposals saying that payment may be
made a deferred basis spread over ten years
at a eertain rate of interest, the Russians
agreed that it can from part of the
rupee payment agreement...

SHRI NAMBIAR
That is easier.

(Tirucherappalli) :

SHRI1 PILOO MODY (Godhra) :
him not
know.

Let
talk about things he does not

SHRI D. N PATODIA : The Ameri-
cans and the British agreed that whatever
luan will be given in addition to the nor-
mal channels of loan; it will come from
a separate agency and will have nothing
to do with the normal aid. Therefore,
so far as the terms were concerned, they
were more or less identical.

The most important aspect examined
by the committee was with regard to the
economics and profitability of these air-
craft. They examiuned this question on
the basis of 70 per cent passenger load
factor and 70 per cent freight load factor.
If on the average, the aircraft ran through-
out the year with 70 per cent passenger
and 70 per cent load, the finding was that
DC-9 over a period of ten years would be
able to make a profit of 196 per cent. In
other words, within 6 years, it will have
made enough profit to repay the entire
loan taken. Similarly, with regard to
Boeing, it was found that it would make
a profit of 152 per cent in ten years. The
BAC-111 was more or less iadentical,
but then here again with regard to TU-134
what was the finding ? The finding was
that whereas the performance of other
aircraft was more or less identical, all of
them would make a profit with exceptions
here and there, with regard to TU-134
which came from the Red country, it was
the only aircraft which would end in the
red. The finding of the committee is that
TU-134 over a period of ten years would
focur @ loss of 93 per ceat. The total
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debt would be doubled because it would
be an additional loss incurred. After this
finding, a new plane was introduced by
the name of TU-154. What is the story
of this TU-154. The story is that this is
an aircraft which will have a double capa-
city compared to TU-134, but it is still on
the drawing board. A wooden proto-
type has been made, but nobody knows
what is going to happen. They say that
they are going to muke it after three years.
It is a plane which has not seen the
light of day, which is still on the drawing
board, nobody knows anything about the
performance of this plane, It is going to
come after three years and we do not know
how far it will work. It may take five
or six years.

There was a proposal from the Russians
that if TU-134 was not acceptable, we
should take TU-124 now and after two or
three years they will be changed. This is
the story of TU-154.

On the basis of these findings with
regard to the life of the alrcraft, with
regard to the economy of it, with regard
to the profitability of it and with regard
to the accumulation of profit, on the basis
of these unanimous recommendations, the
hon. Minister made an announcement in
the House that they were going ahead
with regard to negotiating for purchase
based on that, but thereafter what hap-
pened ? When we had to go ahead with
regard to the final purchasing of the air-
craft, all of a sudden, on one fine morning
we learn that instead of proceeding with
this proposal, a new Cabinet sub-commit-
tee, a new organ, has been formed to go

again into the details of it. A decision
was deferred indefinitely until the sub-
committee was capable of taking a
decision.

Now, what are we told about the

background ? All of us read newspapers,
including Mr. Jyotirmoy Basu. What do
they say as to why this committee was
formed. We are told thatit has been
formed as a consequence of certain Russian
pressure brought upon us that Russian
planes must be purchased. We are told
that we are afraid of buying any other
plane because the Russians are using it as
a handle and a lever of bargaining in
respect of their aid. We are told that
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when hon. Minister Shri Dinesh Singh
visited Russia, he was pressurised so
much that against his wishes he had to
advise the Cabinet to defer a decision.
1 do not know about the truthfulness or
otherwise of these reports. It'is for the
Minister to reply. | am telling you what
is being talked about, what is being repor-

ted. But one thing is there. The
cirumstances and the background of
forming this Cabinet sub-committee are

not above doubt, are not very clear, be-
cause simultaneously you will observe that
as soon as this unanimous recommendation
was declared by the sub committee, the
Moscow radio and press started criticis-
ing the decision and even the personnel
of this sub-committee. And that is how
it is to be linked.

In view of this background, I want to
have certain assurances from the hon.
Minister. The first assurance that I want
is that on account of political pressure the
hon. Minister will not permit the decision
to be delayed and he will see to it that
as soon as there is a rise in traflic, the
Indian Airlines is fully equipped to
handle the traffic and we do not lose
assential foreign exchange.

I would like to say that whatever be
the decision of the hon. Minister and
whichever aircraft they may purchase, one
assurance is necessary that the decision
will have to be made in respect of an
aircraft which is self-generating economic
and out of its profits we are able to pay
the entire debt.

SHRI JYOTIRMOY BASU (Diamond-
Harbour) : A good sales man.

SHRI D. N. PATODIA : A decision
and assurance will have (o be given that
the type of aircraft like the Russian junks
are not permitted to be purchased which
will be hanging like a burden on our
economy and which will continue to
multiply the losses yeir after year. This
much assurance I want that a decision will
be taken on techmical considerations on
the economic considerations, on the consi-
derations of life and maintainability of the
aircraft whatever be the political pressure
in this matter and that political pressures
will not be permitted to make a change

SHRI SRADHAKAR SUFAKAR (Sam-
balpur) : 1 just want to know when this
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recommendation of the Sub-Committes
was made and when this recommendation
of the Board of Directors was made to
the Government and how long it is pend-
ing consideration with the Government.
Secondly | want to know whether there is
any overcrowing in our passenger traffic
in the Indian Alrlines and, if so, to what

extent.
SHRI PILOO MODY (Godhra) :
First of all, I would like to know, to

begin with, why the Government of India
has spent all this money in producing
this report. Having doneso, why did
they submit the recommendations of this
report to a committee of laymen, namely,
its own Board. Having done that why
did they then from yet another Committee
of even greater laymen, constituting a

Cubinet Sub-Committee, and submit the
decision of the Board to this third Com-
mittee. 1 strongly feel that the oaly

term of reference that was given to this
Cabinet Sub-Committee was to find some
excuse or reason for delaying the decision.
As my friend, Mr. Patodia, has made it
amply clear, if you wish your airlines to
run, if you want your airlines to make a
profit and if the minister meant any part
of the speech that he made to the National
Tourist Development Council, you need
those planes to-day. You need to place
the orders for these planes to-day. This
you will have to do whether the Russians
supply you an alternative aircraft or no.

I know something about the procedu-
res of the Government; 1 have found that
whenever there is a situation in which
the Government does not wish to take
aoy decision and wants to shoot down
a particular proposal, they use these
various methods of Committee after Com-
mittee, Committee after Committee, Com=
mittee aftar Committee to put them
in the cold storage, 1 would like to
know from the hon., Minister, categori-
cally, as to when he is going to take
a decision. 1 would also like him to
tell us, in case he does not wish to give
an answer to this question, as to what will

be the loss, he has calculated, that the
I.LA.C. is going to suffer as result of the
delay.

ot ey draw (wedty) ;T
wieg, g ax ¥, foodr A # 0
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_ MR. CHAIRMAN :
your pame is dot there.

Mr. Fernandes,
What cai | do ?
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MR. CHAIRMAN : You should note
the rules.  Your name is not there. [ am,
therefore, sorry that 1 would not be able
to give you a chance.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
Mr. Chairman, Sir, 1 must say that 1 have
been very much impressed by the very
detailed knowledge of aviation and all the
details of this proposal which have been
displayed by my hon. friend Shri Patodia.
In fact, he has made my task easier, because
I was going to make some of the basic
points that he has made, but he has already
made those points very eloquently.

The basic point is this. There is no
doubt that this augmentation of our air
capacity is necessary and it is necessary for
three reasons : firstly, the growth of
internal traffic which is an essential part of
our economic development ; secondly, our
plans for tourism, and particularly the
advent of the Jumoo jets in the early
seventies ; and thirdly, another point which
has not been mentioned, and that is, the
Viscount replacement, because the Viscount
are going to be gradually phased out ; the
phasing out is going to begin in 1970-71
and is going to be completed in 1972-73.
So, there is certainly a necessity to have
more capacity. The Indian Airlines, as he
pointed out, went into this matter very
carefully; they sent a technical committee
abroad to look into the various types of
of planes ; the technical committee reported
back in favour of a certain plane, in fact,
a Bosing. But the Corporation set up a
sub-committee of its own to look into that
report, took the views of various other
experts and flnally décided to recommend
bC 9.

AN HON. MEMBER | Why ? (luerrup~
tlon).
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DR. KARAN SINGH This recom-
mendation was received on the 28th
July. Now, when this recommenda-
tion comes to Government, it is
certainly the responsibility, in fact, the
duty of the Government to look into this
matter very carefully and to take a total
view, because the Corporation certainly will
take a view which it considers to be in the
best interests of the Corporation.

RANGA (Srikakulam) : What
They are not

SHRI
about the technical view ?
politicians.

DR. KARAN SINGH : The technical
committee had really recommended another
plane, not DC 9, but subsequently, in good
faith, the Indian Airlines set up a commit-
tee which reversed the original report.
(Interruption)

SOME HON. MEMBERS :  Why ?

19 00 hrs.

DR. KARAN SINGH : I do not want
to go into great statistical details. The
Indian Airlines felt that DC-9 would be
more profitable because of its extra cargo
capacity.

ot s g dENET
w4 7 ag Af = °v ?

DR. KARAN SINGH : The
committee had worked out the cargo
capacity on 10 per cent basis. But the
Indian Airlines Board finally thought that
10 per cent was an under-estimate. There
were reasons to show that the cargo growth
would be more than 10 per cent.

technical

SHRI SHRI CHAND GOYAL: Who
were the the members of this Corporation
Sub-Committee ?

DR. KARAN SINGH : The Board of
Directors of the Indian Airlines took the
decision. The names of the members are
Lala Bharat Ram, Mr, J.R.D. Tata, Air
Chief Marshal Arjan Singh, Mr, S. Mohan
Kumaramangalam, Air Marshal Chaturvedi,
Shri K. T. Satarawala and Shri Kedarnath
Mukerjee, a Finance Ministry representa-
tive, a representative of the Ministry
of Tourism and Civil-Aviation.
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SHRI PILOO MODY : What about a
reprcsentative from -the zoo ?

DR. KARAN SINGH :
hon. member for that.

I invite the

SHRI PILOO MODY :
accept it.

I willingly

DR. KARAN SINGH : The point is,
Government has got to take a total view
of this matter. The most important reasons
is, that what we buy today is not merely
important in itself, but it means that this
is the plane that we are going in for as a
permanent plane to replace finally the
Caravelle also. It is not merely a question
of purchasing today. It will really in a
way form the contours of our fleet for
the next 10 or IS years. Obviously, we
have too much of a proliferation of diffe-
rent types. We have to try and standardise
them. We have to look into this not
merely from the immediate point of view
or for the next five years, but we have to
carry the projects for the next 10 or 1§
years.

SHRI PILOO MODY : Are you com-
petent to do it ?

DR. KARAN SINGH ! Yes. It is not
only the right but the duty of the Govern-
ment to be absolutely sure that the deci-
sion we take 1s right. Therefore, we are
checklng, cross-checking, double-checking,
the projections.

SHRI PILOO MODY : All that check-
ing is done in Moscow.

DR. KARAN SINGH : The Cabinet
is the final authority to take the decision.
The Cabinet committee will only report
back to the Cabinet, Anyhow, this is an
entirely internal matter of the Cabinet.

SHRI N. K. SOMANI (Nagaur) 1 Who
arc the members of the Cabinet sub-
committee ?

SHRI PILOO MODY : I think the
members of the sub-committee would be
enough of an indication as to what they
bave in mind when they appointed this
committce. That is why he is not reveg-
‘ling the  names.
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DR. KARAN SINGH : There is noth-
ing to hide as far as the names are concer-
ned. But on principle...

SHRI SHRI CHAND GOYAL : The
minister wants to hide the name which
have appeared in the press.

DR. KARAN SINGH : I was saying
that how the Cabinet comes to a decision
is an entirely internal affair of the Cabinet.
It is not open to opposition members
to say that the Cabinet should come
to a decision in a particular manner.
(Interruption)

We have got to look into various
matters. For example, take the spare
capacity in Air India, which is an interes-
ting point. Air India has so far had a
certain amount of spare capacity which was
going unutilized.

SHRI PILOO MODY : Why?
DR. KARAN SINGH : Now we have

fssued a directive that from the Ist of
January the surplus capacity of Air India
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will also be used for internal, capacity.
The point I am makiog is this, that it is
not correct to say that we are functioning
under different directions from Moscow,
or from Washington, or elsewhere. I can
only give this assurance that we are fully
aware of the necessity to augment our
fleet capacity and, taking a total view of
the situation, keeping in view the points
that the hon. Members have raised, the
questions of profitability, repayment,
resources, optimum utilisation of our
fleet and the projectlon of our aviation
structure for the next ten years, we will
take a decision in the best interests of the
country.

SHRI PILOO MODY : When ?

DR. KARAN SINGH :
possible.

As ecarly as

19.07 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, December 5, 1968
Agrahayana 14, 1890 (Saka).
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